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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
Monday, the lst December 1047

The Assembly met in the Assembly Chamber of the Council Houss at
Eleven of the Glock, Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in

the Chair.

STARRED QUESTIONS AND ANSWERS
(a) ORAL ANSWERS.

CuLTIVATION OF LAND

448, *Bhri R. R. Diwakar: Will the Honourable Minister of Agriculture
please state:

(a) whether it is a fact that a target of ten million acres of land has been
fixed for bringing new lands under cultivation;

{b) when the target was fixed;

(c¢) the extent of lands that has been brought under cultivation in each
provinoce since the inauguration of the scheme;

(d) the total yield from these lands;

(e) the details of the aid that the Central Government have given to the
provinces in the matter of—(i) irrigation—minor and major, (ii) supply of im-
proved sceds. (iii) reclamation of fallow lands; i

() the major ﬂ‘m schemes in the province of Bombey which have
received financial help from the Central Governmen$; and .

(g) whether the attention of Government has been drawn to the observation
made by Commerce of Bombay in it issue of the 20th September 1947
on 510 under the caption ‘‘Food situstion in India Grim", particularly
in last paragraph about Government statistics?
~ The Honourable Dr. Rajendra Prasad: (s) and (b). No target has been
fixed fcr the areas of new lands to e brought under cultivation. Targets
were, however, fixed in January 1947 for the production of four million tons
of additional foodgrains during 1947-52.

(¢c) and (d). Statements showing the area under culturable waste und the
production of the area cultivated as compared with the normal pre-war period
were placed on the table in reply to questions 199 and 182 on the 20th Novemn-
ber 1847. Beparate stetistics are not iaintained for yield from new lands
brought under cultivation.

«0) A statement giving this inforniation was placed on the table in reply
tc question 182 on 20th November 1947. Details of financial aid to be Riven
for major irrigation projects have not yet been settled.

(N 8. for financial nssistance has not been given for any major irrigation
schame ts Bombay. It has been suggested to the Govemment of Bombay
that th. (ollnwing three major irrigation schemes should be firanced {rom loan
;?oqey—{i) Vir Dam Project. (iij Meshava Canal Project, (iii) Gangapur Dam

roject.

{g) Guvernment have seen the article in question but the al i
L 7 : k q allegations mudo

( 925 )
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Shri M. Ananthasayanam Ayyangar: Is it a fact that the Madras Gevern-
ment wanted a lump sum grant for improving the minor irrigation projects,
instead of giving subsidies for the sinking of wells?

‘The Honourable Dr. Rajendra Prasad: 'The systemn we have followed s¢
far is to ask provinces to prepare plans. Those plans are received here,

exuriined and sanctioned and the money is allotted on the basis of those sane-
tione:d plans.

Shri M. Ananthasayanam Ayyangar: May [ kuow, whether so far as the
Madras Government is concerned, the Central Government has promised to give
coutributions for the sinking of wells by individual ryots in their holdings, but
not for major projects?

The Honourable Dr. Rajendra Prasad: \Whatever projects have come from
the Madras Government have been accepted.

-L!Snri‘M. Angl}thasayar}am Ayyangar: Are these projects in addition to the
grants ier subsidies for sinking wells and putting dans across rivers?

The Honourable Dr. Rajendra Prasad!.As
regzvr.ded as urrigation projects, whether for sinking wells, or tubewells or for
opening up irrigation channels. They are all considered together. So what-
ever plans are received, they are considered and sanctioned.

Shri M. Ananthasayanam Ayyangar: What is the basis of subsidy ia the
case of wells: the Government contributes four annas, the ryot four annas
and the Central Government eight annas. What is the basis for major irriga-

tion ,I;rojects?

I have said all these projects” are

|

“The Honourable Dr. Rajendra Prasad: Those are considered on their merits.
I think it is on a basis of half and half.
’ Prof. Shibban Lal Saksena: What is the total amount of deficit of food-
- grains nceded to be made up by this new cultivation?

“The Honourable Dr. Rajendra Prasad: The deficit that is sought to be
made up is 3.2 million tons in India.

Seth Govinddas: Is it not a fact that the Central Provinces have submitted
a plen about irrigation in that province, particularly with respect to tube welis,
and is Government making any plan to help that Government?

The Honourable Dr. Rajendra Prasad: All such plans are examined here
and then sanctioned. I do not know at what stage the particular plan the
Honcurab!e Member is referring to is at the present moment.

Shri S. Nagappa: May I know whether the Government is aware that most
of the land brought under cultivation by the poor agriculturist labourers has
becn snatched by demobilized soldiers, because they are ex-soldiers? And if
80, what steps are Government taking to prevent such snatching?

The Honourable Dr, Rajendra Prasad: I submit that it does not arize.

Mr. ‘Speaker: I agree with the Honourable Member.

Prof, Shibban Lal Saksena: Is the Government taking care to see that be-
sides thz extension of the area under cultivation, efforts are being made tc see
that the average yield per acre is also being increased?

The Honourable Dr. Rajendra Prasad: The whole scheme is to increase the
averay2 vield per acre and also for bringing fresh land under cultivation.

Prof, Shibban Lal Saksena: Have any results been achieved so far?
The Honourable Dr. Rajendra Prasad: Of course!

Prof. Shibban Lal Saksena: Since the food scheme was launched, what bave
been the. results?

The Honourable Dr. Rajendra Prasad: I have given the figures in anziver to 4

another question. But it is difficult to say what increase is attributable to
vthese efforts and what is due to other causes.



STARRED QUESTIONS AND ANSWERS 927

REQUIREMENTS OoF CAUSTIC SODA.

- {449, *8hri Debi ProSad Khaitan: (a) Will the Honourable Minister of In-
dustry and Supply be pleased to state what are the present and prospective
requirements of caustic soda in the oountry?

(b) What is the quantity of caustic soda likely to be available in the years
1847 and 1948 respectively? :

(c) What steps are Government taking to obtain supply of the deflicié quan- -
tify, in order that the economy of the country may not be disturbed:for want
of caustic sods? ' .

' '('éf)'w'h'at steps are Government taking to increase the manufscfure of
caustic soda in the country, and what are the prospects of increass in manuys
facture as regards quantity and period? ' .

The Honourabls Dr. Syama Prasad Mookerjes: (a) Approximately o0 000
tous a..1 100,000 tons per annum respectively. :

(b) About 28,000 tons in 1947. As there is at present a world rhortage ‘o
Alknli Chemicals, it is not possible to estimate with any degree of accuracy’
what imports can be expected in 1948. It is, however, hoped that tiie pre-
sent indigenous production of 4,500 tons a year will increase in 1948 to aboub
14,400 tons. ' '

(¢) Anyone is allowed to import who can obtain reasonable nffera from
abroad.  Government is also exploring other sources of supply through diglo-
matic channels,

(d) Three plants of a total capacity of 4,500 tons per annum have heen
orderad from the U.B.A. Two of these have arrived and aro under ereotion.
These have a total capacity of 3,000 tons a year, and ure expected to go into
production by March, 1848. Import licences have been issued for further
plants with a total capacity of about 80,000 tons per annum. Tt is expected
that there will be in production in about 2 years time.

ProrecrioN, SUBVENTION OR BUBSIDY TO INDUSTRIES,
450. *Prof. N, G. Ranga: Will the Honourable Minister of Industry and
Bupply by pleased to state:

(a) when Government expect to formulate their policy in regard to the
offer of protection, subvention or subsidy to industries;

(b) whether Government propose to appoint any committee to advise them
in this regard before they take final decisions;

(eLif 8o, whether representatives of rural people, peasents and workers will
also be consulted;

(d) whether Government propose to appoint a permanent Tariff Board;
(cilhoporiodhrwhichtbapmenthﬁlﬂauﬂhsppohudmdiﬁkm
of ; and

{f)wl;otharany(hbimt Sub-Committee has considered these terms of

The Honourable Dr. Syama Prassd Mookerjes: The question has been
trausferred to the List of questions for the 5th December 1947, when it will -
be answered by the Honourable Minister for Commerce.

Mr. Speaker: I will request Honourable Members not o change their seats
often. T was almost about to call the next question, thinking Professor Ranga
was absent!

Prof. N. G. Ranga: May I observe that we are not masters of our seats!
tAaswer to this question laid om the table, the questioner being sbesnt.
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Mr. Speaksr: Once the occupation is there, let it not be disturbed for this
Bession. We will see about the sliotmuent of seats for next Session.

DeverorMstT OoF INDUSTRINS.

451, *Prof. N. G, Ranga: Will the Honoursble Minister of Industry and
Bupply by pleased to state:

(») what considerstion has been given to the Neogy Planning Board;

b) whether scheme of priorities has been decided for the active
dovslgpmwt dﬁ industries—small and big; e

o) when Government propose to begin work for the development of power

uction, transport, iron sud steel, metallurgical industries and plants;

d) what » are being taken to obtain cepital, machinery and experts from
lhn(n)d-ndd:”!rumourown private enterprises for the development of Biate
enterprise in India; and

(e) what are the plans of Government for the promotion of industrial develop-
ment of our resources?

The Honourable Dr. S8yama Prasad Mookerjee: (a) The Mmistrics conserned
are exmmining the recommendation made by the Board. The Cabinet have
also uppointed » Speciul Feonomie  Sub-Committee, which  will take the
Boarl s Keport imte consvieration. The principal recommendations in the
Report will ulso be discussed at the fortheoming Industries Conference to  be
held on the 15th and 16th December 1947, at which Provinces, important
Statos, and industries will be represented.

(b) Urgent problems relating to the development of Industries in  India
will be discussed st the Industries Conference. Priorities to be uccorded to
differant schemes will also be considered.

(0) Th: work relating to the development of power production and transport
bas alteady been taken up by the Ministries concerned. As regards steel,
motallurgical industries und plants, plans for their development are ulready
under Government's consideration, and a special meeting of experts is being
oonvenid nhortly in respect of the pro steel plants,

(d) and (¢). QGovernment issued a statement on Industrial Policy in 1045
whivh relorred, among other things, to the nationalisation of industries. The

tion, will be reviewed in the light of the recommendations of the ensuing
ndustriea Conference and of the Feonomie Sub-Committee's report.

Proi. X, @. Ranga: In view of the important functions that are being laid

on the forthcoming Industries Conference. will Government consider the advi-
sability of inviling some representatives of cottage industries also?

The Honourable Dr. Syama Prassd Mooksrjse: Yes.

Shri K. Santhanam: May I know if the Government have come to any
conclunion as $0 the field that should be reserved for direct development by
the Centeal Government?

The HMonourabls Dr. Syama Prassd Mookerjes: That matier is under
consideration,

Shrt K. Santhanam: \When is Government likely to come to some d>cision
fo the matter® '

The Honourabie Dr. Syama Prasad Mookerjes: Early next year.

Sari M. Ananthamyanam Ayyangar: May 1 know il this matier also will
be placed before the Indusiries Conference that is to meet?

The Eonouradle Dr. Syama Pressd Mookstjes: Yes.
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Shri M. Ananthasayanam Ayyangar: May I know if the proposals in this
rcgard of the Department itself will be placed before the Standing Committee
of this House attached to the Industries Ministry before this matter is placed
before the formal conference, which would consist not only of Members of
the Committee but outsiders also?

The Homourable Dr. Syama Prasad Mookerjee: The agenda is being eoircu-
lated today to the members of the Standing Committee.

Prof. M. G. Ranga: Have Government considered the question of makiog
suitable developmental grants and also floating necessary loans during the
rext year in order to speed up the developmental plans?

The Homourable Dr. Syama Prasad Mookerjee: That matter also will be
considered.

Pandit Balkrishna S8harma: May | kuow if the Govermuent will be prepared
to take into confidence the Standing Committee attached to the Industries
Ministry at the time when the Industries Conference begins?

The HonOurable Dr. Syama Prasad Mookerjee: [ um issuing letters of
invitation to the members of the Standing Committee and [ am also calling a
weeting of the Standing Committee to discuss the agendu.

8hri M. Ananthagayanam Ayyangar: Will Government consider the advisa-
biity of inviting Mr. Vakil who served on the Planning Commission and who
resigned stating that experts were not wanted in the previous regime, thut the
Government bad no place for them and that they had place only for LC.8.
men and Thembers of other services? May 1 know whether his scrvices have
been requisitioned and he has been invited to attend this conference?

Mr. Speaker: I am afruid 1 should not sllow these questions. 'I'hey refer
to individual cases .

Shri Raj Krishna Bose: In view of the very acute shortage of cioth in the
oountry have Government considered the question of giving any fillip to the
hund spinning industry

The Honourable Dr, Syama Prasad Mookerjee: Tlut watter also wiil come
up for consideration. If there is any specific suggestion that will be considered.

Arr.Inpia Haxproom Boarp.

452. *Prof. N. G. Ranga: Will the Honourable Minister of Industry and
8upply he plensed to state: :

(s) wher the Al-India Handloonm Board was constituted;

(b) whether it was constituted ouly for one year in the first instance-snd
whether it wus done in pursuance of the resolutions of the Handloom Fact-
finding Committee;

(c) why it has not been re-constituted for so long:

{1} when it is proposed to re-constitute it;

(e) whether Governinent are aware that it is the orly authoritative quasl-
Government organisation to consider and sdvise on hardicom problems of all-
India importance ; S

(f) whether Government propose to increase the quota of representation given
o handloom weavers and their organisations to enable them to form the
majority of the Committee; and -

(8) whether Government propose to give adequate representation to the AH-
India Handloom Weavers Congress? ‘
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The HoOnourable Dr, Syama Prasad Mookerjee: (a) The All-India Handloom
Bourd was constituted in February 1945

(b) Yes, Sir.

(¢) and (d). The question of reorganising the Board was considered in
February 1946, and was referred to Provincial Governments. The reorganisa-

tion of the board is still under consideration by the Government of India.
(e) Yes, Sir.

(f) Yes, Sir, Government propose to incresse the quota of representation
given to handloom weavers.

g) This question also is under consideration.

Prof. N. G. Ranga: In view of the fact that it is more than one year and
eight months since this reorganisation commenced, will Government consider
the advisability of expediting the consideration and coming to a definite deci-
sion at an early date?

The Honourable Dr. Syama Prasad Mookerjee: Certainly.

Shri K. Santhanam: May I know if the Honourable the Minister * will
consider the advisability of instituting an All-India Institute of Research for
the handloom industry?

The Honourable Dr. Syama Prasad MoOkerjee: I think the Honourable
Member is aware that there is a fund called the Cotton Textile Fund which
has now reached about 210 lakhs of rupees and out of that fund Government
has decided to establish a Cottan Technological Research Institute in Bombay
and one of the objects,of that institute will be the subject that has been men-
tioned by the Honourable Member.

Prof. N, G. Ranga: Will Government consider the adv1sab1hty of startmg‘

a Central Handloom Goods Emporium in Delhi in order to popularise the
vurious kinds of patterns, designs and other fabrics produced by the handloom
weaving industry ?

The Honourable Dr. Syama Prasad Mookerjee: Whether Government
should do it or whether it will be done by the representatives of the industry
itself will he considered.

Shri M. S. Aney: Am I to understand that the scope of the work of the
Central Cofton Research Committee includes also research of handloom
industry?

The Honourable Dr. Syama Prasad Mookerjee: It is not a Research Com-
mittee but a Research Institute which Government has decided to establish and
it will be financed partly out of this fund.

Shri Raj Krishna Bose: Are there any rules for the guidance of this Hand-
loom Board and if so, will Government place a copy of those rules on the
table of the House?

The Honourable Dr. Syama Prasad Mookerjee: I have with me a copy of
the resolution passed by the Government of India on the 12th February, 1947

which indicates the different functions which will come within the purview
of the Board.

Shri A. P. Pattani: May I inform the Honourable Minister that the first
thing essential is not plans but yarn for the handloom weavers?

The Honourable Dr. Syama Prasad MOokerjee: That information we possess
already.

Shri Mohan Lal Saksena: Will Government consider the advisability of
promoting handspinning ?
~ The Honourable Dr. Syama Prasad Mookerjee: We propose also to have
tbeir representatives on the Board.

e
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CowDpUNG (GASPLANT

- = ﬁ3 *Prof. N. G. Ranga: Will the Honourable Minister of Agriculture be

s

pleased to state:

(a) whether cowdung gasplant has been devised by one of the scientists
of the Indian Institute of Agriculture;

(b) w Jether a descrlptne account of it has been publlshed in the Annual
number of ‘‘Indian Farmer”

(e) whether it is a fact that its use can enable our farmers to freely extract
from cow-dung both manure and gas for home use as fuel and lighting; and

(d) whether Government propose to consider the advisability of starting the
manufacture of cheap cowdung gasplants and their distribution through Village
Panchayats to our farmers in order to prevent the present wastage of cowdung
as fuel and its loss as manure?

The Honourable Dr. Rajendra Prasad: (a) Yes.

(b) Yes. Descriptive accounts have been given in the issues of Indian
Farming for I'ebruary, 1945 and for July, 1946.

(¢) This is the claim put forward in the above articles.

(d) It is considered premature to start a factory for the manufacture of
cowdung gas plants as the process has not yet been tried out under village
conditions. Mr. N. V. Joshi who was formerly at the I.A.R.I., has taken
out a patent and proposes to make small scale plants. These will be tried
out when available and if the results are encouraging the question of :their
inanufacture in larger numbers and their distribution to villages will be consi-
dered in consultation with Provineial Departments of Agriculture.

Prof. N. G. Ranga: May I know what is being done by Govermmment to
encourage this gentleman to produce these things at an economic price?

The Honourable Dr. Rajendra Prasad: The gentleman has taken out a
patent: he is go'ng to try it. When we see the results we shall consider what
can be done in the matter.

Prof. N. G. Ranga: Why is it that the Government themselves do not wish
to make this experiment and see that the thing is produced at an economic
price instead of leaving it to the gentleman concerned with the possibility of
his making profits thereon at the cost of the general public?

The Honourable Dr. Rajendra Prasad: We do not think that the experi-
ment has reached a stage when the Government can take it up. We are wait-
ing to see how far it will succeed and then we can take it up, not at this
stage of the experiment.

Shri M. S. Aney: Is this plant not exhibited somewhere?
The Honourable Dr. Rajendra Prasad: I cannot answer that off-hand.
Prof. N. G. Ranga: Is it a fact that it is exhibited in the Institute at Delhi®

Shri Balkrishna Sharma: May I know if the Government are aware that
cowdung is of great manure value and that the installation of such gas plants
is likely to take away a large part of cowdung which is essential for manuring
the fields?

The HoOnourable Dr. Rajendra Prasad: The claim is that gas would be-
produced and the manure part will also be available.

Shri M. Ananthasayanam Ayyangar: Is this gentleman sure that he will be:
able to make a success of his experiment and does not want any aid during
the experimental stage?

Te Honoursble Dr. Rajendra Prasad: He has not asked for any help.
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Prof. N. G. Ranga: Is it not a fact that the Kirloskar Plant has been pro-

‘ducing this machinery for sometime and some of these drums have already ~

eome into use in certain parts of the Bombay Presidency?
The Honourable Dr. Rajendra Prassd: I am not aware of that.

Foop REQUIBEMENTS OF VARIOUS PROVINCES

454. *Prof. N. G. Ranga: Will the Honourable Minister of Agriculture be
‘pleased to state:

(a) the food requirements of the various provinces, their maximum and
minimum capacities for food production, their maximum and minimum food
procurement and their maximum and minimum food shortages or surpluses, in
the light of the last 4 years working of the Food Department; and

(b) how Government propose to help the deficit provinees to maximise their
food production? ;

The Honourable Dr. Rajendra Prasad: (a) A statement showing the requires
ments, for foodgrains (calculated on the basis of the population and an assumed
consumption per cepita), the estimated production of foodgrains by 1951-52 (if
the goods and services required for the execution of the grow more food cam-
paign are available), the maximum and minimum food procurement and
maximum and minimum net imports or exports (excluding ‘the figures for
Assam, West Bengal, and East Punjab which are not separately available) for
the provinces only is placed on the table.

(b) Five-year targets of food produciion have been drawn up for each pro-
vince and it is proposed to give financial and technical ass’stance to Provin-
cial Governments for achieving these targets. Every effort will also be made
tr see that the materials required to intensifv the Grow More Food Campaign
are made available to the Provinces.
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Prof, M. G. Ranga: May | know what attempts are being made by Gov-
emnment to invoke the aid and active co-operation of the agriculturists them-
selves in order to further this Grow More Food campaign, in addition to simply
giving them some subsidies?

The Honourable Dr, Rajendrs Prasad: I do not know what else the Govern-
ment can do. CGovernment ask them to grow more food and they are glevmg
them aid in the form of monetary assistance for purchasing manure and better
seed and providing fscilities for irrigation.

Prof. X. G. Ranga: Are not Government aware of the fact that in En,ihnd
the Government takes nctive steps to c¢ncourage the farmers to organize them-
seives and to invite the co-operation of the farmers’ organizations to further
its Grow More Yood campaign?

The Honourable Dr. Rajendra Prased: That is being done. 1 understand
o the Provinces the Agriculture Department gets assistance from such orge-
visations as are avsilable there.

Shri 8. Nagapps: Iu view of the fact that large tracts of cultivable waste
land are still lying waste almost in nll Provinces, has fhe Government any
scheme or plan to bring almost all the land under cultivation at the earliest
date in order to solvo the fond problem?

The Honourable Dr, Rajendra Prasad: 8o far us this Five Year Grow More
Food Plan ix concerncd it ‘is intended that s great deal of land which is now
lylng waste will be brought under cultivation.  As regards the rest of the land
which is now waste, it will require higeer projects, and those are contem-
Jated in projects like what we are now having in Bihar and Bengal, the
‘)nmmhr project. the Kosi project, the Hirakud project and so many other
projects.

Mr. Tajamul Hussain: May 1 know whether any law has been introduced in
the Frovinces to reclaim waste lands?

The Honourable Dr. Rajendra Prasad: | understand there has been a law
possed in Bihar und 1 halieve there is some law in Bombay also. I am not
aware of the position in other Provinoces.

Mr. Tajamul Hussain: Will thr Government advise the I'rovincial Govern:
menta to introduce such law!

The Honourable Dr. Rajendra Prasad: We are going to introduce a Bill in
this Assembly to cover the Chief Commissioners’ Provinces which are directly
under ::? Government of India. It is expected that other Governments will
follow wsuit.

Shri M. Anan Ayyangar: 1s it expected that if this five year
is worked out fully, the entire deficit will be covered up, or is tno{har
plan neceasary to make up the deficit?

. Rajendra Prasad: The expected yield from these plans

States, is 83 million tons by 1&3. But, as I under-
the population will result in an increase in the demend
t after that. of anything between 1 and 2 million
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Shri Mohan Ial Sadeesa: May I know if the Government is aware of the
taerense in the prices of . and if 90 whether it will not affect this
five yoar Grow ml’oodﬁ?

The Honourable De. Rajendrs Prasad: Land under s is small ia
ares &8 compared ¢ the entire Jand under Tood \ if there is any in-
@esee in sugaroane area it will not very substen affect the production of
Soed. It has aleo to be remembered thal sugarcans gives us sugar which hao
really more calorific value then any other food produced on the same lend.
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Shri Raj Krishna Bose: In view of the faot that in spite of so much effort
in the direction of the Grow More Food campaign by the Government the
results have not been satisfactory, is it intended %o instifute an. enquiry to
find out a8 to why the desired objective has not been reac od?

The Honourable Dr. Rajendra Prased: I do not think we have reached. a
stage when an enquiry is called for.

Shrl 0. Subrahmanyam: In view of the fact that the lessons of the Grow
More Food Campaign have on the whole been disappointing, may 1 know
whether any alternative scheme has been formulated?

The Honourable Dr. Rajendra Prasad: The results have not been as good-
as they ought to have been or as they had been expected, and to that extent

they have been disappointing. But we have not any alternative scheme as
the time has not come for that.

Beth Govinddas: As far as the waste lands are concerned, when they are
brought under cultivation, will Government see to it that they are brought under
oultivation under conditions of some sort of co-operative farming, and will
Government advise the Provincial Governments to have such a scheme in view?

The Honourable Dr. Rajendra Prasad: It will depend upon local conditions,
but the policy of the Government is to encourage co-operative farming where-
ever possible.

STANDARDIZATION OF RarLway EQUIPMENT

1455, *8hri Debi Prosad Khaitan: Will the Honourable Minister of Raiiways
be pleased to state:

(a) whether there is a Standardization section in the Railway Bowd for
standardizing railway equipment;

(b) how fur the standardization of railway equipment has been comploted
and what parts of railway equipment still remain to the standardized; and

(c) whether Government are aware that ménufacture in India of such equip-

ment can be facilitated if it is standardized?

The Honourable Dr. John Matthai: (u) Yes. The Central Standards Office
for Railways was established in 1930,

(b) During the last 17 years of its existence, standard designs Lave been
prepared for the following:

(i) Locomotives for all gauges.
(ii) Carriage underframes and bodies for broad and metre-gauge.
(iii) Goods stock such as covered wagons, open wagons, oil tanks, happer
trucks, brake vans, etc.
(iv) Bridge girders of different spans and types.
gv Various types of structures such as glatiorm roofs, goods sheds, eto.
vi) Track components und fittings such as rails, sleepers, fastenings,
turnouts, ete.
(vii) Bignals and interlocking.
As Railway equipment covers such s wide rauge and the progress in the
ing field in this age is so rapid, it is impossible to reach finality and
standardization has inevitably to be a progressive process.

(c) The Government is well aware of this advantage. Equipment and stores -
are purchased against a standard drawing and speeification. g‘here are 28,8437
Loco, Carr. and Wagon stendard drawings and 17,000 Civil (covering bridges,
Slation buildings, track, etc.). Central Standards Office has also issued 15Q
specifications of its own and has also drafted many issued as 1.8.D. Specifi-

———
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400, °Shri B. 4. Mandiol: (s) Will the Honoursble Minister of Agriculbure
be to whether the slsughter of cattle is on the decline in the
mdmumm%wlm-w? =

(b) What kinds of cattle are generslly slaughtered and whether the meat of
such slsughtered cattle is consumed loeslly or exported to places outeide India?

The Honoursble Dr. Rajendra Prasad: () No dats about the number of
cabtle slaughtered in Indis for Civil consumption after 1945 is available. The
lhtﬁ of cattle for military consumption is bhowever considerably on the
decline.  Only 125 cattle were sluughtered during the first six months of 1947
a8 against 287,445 in 1944

b) Uenerally useful cattle ure not slaughtered. The meat is consumed
locally and is not exported outside India.

Seth Govinddas: ls it uot a fact that though an age liinit has been fixed by
various Provinces and municipalities for the sluughter of these cattle, it is

never adhered to and there is still indiseriminate slaughter in many municipa-
Hties and towna? -

The Honourabls Dr. Rajendra Pramd: 1 kunow that an age limit has been
fixed and certain other limitations have also been laid down for the slaughter

of cattle. But to what extent they have heen disrcgarded or disobeved 1 do
not kmow.

Mr. Tajamal Hussaln: Are Government aware that sloughter of cattle has
considerably declined since the 15th of August 10477

The Honoursble Dr. Rajendra Prasad: I have no information shout that,

ghrl B, A, Mandlol: Will the Government consider the desirability of prohi-
biting by legisiation the slaughter of cattle fit for ngriculture and for giving
roilk
The Honourable Dr. Rajendra Prassd: | have appointed a Committee of
who wre interosted in the preservation of cattle. We shall await the
report of that Committee before taking sny decision in the matter.

Shri M. 8. Aney: May I know when this Committee was appointed and
when Government expect to reecive the report of the Committee?

The Honourable Dr. Rajendra Prasad: The (ommittee was appointed only

& short time ago—just about a fortnight or so agn—and the report of the Com-
mittee can be expected in due time.

ft e . w A fafrer ae o A @ E o FGT R

N ¥R T ¥ 7 # IAW e (Agriculture) % =few w2 (Standing
* Comniittee) ® Arq0I WY M oy feqr argm a1 3wt FEwe
(Confidence) % fosar wraar o

. Sart Ram BSabal: Will"the Honoursble Minister plemse state whetber the
wismbers of the Standing Cowmittee for Agriculture will also be included in

Abe mew committee ur will they be taken into contidence and their opinions
considered ? ;
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The Honourable Dr. Rajendra Prasad: 1t will be cousidered when the repert
of the Committee is reoeived.

gri H. J. I‘hlndohr: Does the Committee consist of official members or
non-official members?

The Honourable Dr. Rajendra Prasad: It consists largely of non-officials.

Seth Govinddas: Will the Government give powers to this Committee so
that when it thinks it advisable it can co-opt more members who are interested
in this subject?

The Honourable Dr. Rajendra Prasad: I do not exactly remember the terms
of reference, but I suppose there is provision for that.

PROHIBITION OF SLAUGHTER OF ANIMALS.
457. *8hri B. A. Mandloi: {a) Will the Honourable Minister of Agriculture

be pleased to state whether Govermment have taken any stops to prohibil the
slaughter of animals of all kinds in well-known places of Hindu pilgrimage?

(b) If not, do Government propose to do so now?
The. Honourable Dr. Rajendra Prasad: (a) No.

(b) It has been decided to set up a Committee of experts to consider the
whole question of slaughter of eattle in India and to recommend practical
measures for the conservation and development of the ocattle wealth of the
country. This committee will be asked to consider the question raised by the
Honourable Member. I have got the names of the members of the Committee
of experts here in case the honourashle member who put a supplementary ques-
tion about it is interested in it.

Mr. S8peaker: Let the list of names be placed on the table of the House.

Kesolution.

It has been brought to the notice of the Government of India that large numbers of
cattle are annually slaughtered in this country for meat, that this slaughter is often indis-
criminate, that it includes snimals of all ages and qualities and that the slaughter results
in short supplies of milk and work bullocks and in the depletion of the country's cattle
wealth. There has been considersble agitation in the press, on the platform and on the
floor of the Legislature in regard to this matter, and Government has been urged to take
immediate to prohibit slsughter by legislation. As this is a com licated socio-religious
subject the vernment of India have, after careful consideration, decided to appoint an
Expert Committee of officials and non-officials to consider the question in all its sspects and
to recommend s comprebensive plan of action which can be put into immediate effect for
preserving the cattle wealth of the country and for promoting its development.

. In considering the subject the Committee will pay particular attention to the follow-
ing :—

{a) The cause and the extent of jeriodical variation in the population of each class
of cattle and the effect of sach variation on the supply of milk and hullock
power.

(b) Detailed examination of the available statistics of slanghter, proportion cf useful
animals therein and an estimate of the material loss cavsed thereby.

(c) Population trend of old and unproductive cattle and the problem of their main-
tenance and economic utilisation in view both of shortege of caftle fesd and
of prevailing sentiments against slaughter.

(d) Now agencies like Gaushalas and cattle Protection Societies and Salvage Centres
can be utilised for preserving cattle weaith and for promoting its develop-
ments. :

(o) Review of exi regulations regar restrictions on cattle slanghter and of
the adminme arrangements for the enforcement of the regulstions.



938 CONSTITUBXT ASSEMBLY OF INDIA (LEGISLATIVE) [lst Dso. 1047

- The Commitiee will consist of :—

1. Sardar Bahadar 8ir Datar Singh, Vice-Chairman, Indian Council of Agncnltnnl
Research, and Cattle Utilisation Adviser to the Government of
Chairman. ---

2. Raj !’Imnr P. N. Nsuda, Animal Husbandry Commissioner with the Government
[ ia.

3. Mr. N. B. Bhahsi, Director of Veterinary Services, C. P. & Berar.
& Dr. Zsl R. Kothawalla, Dairy Development Adviser to the Oovommont of !.ndm.
5. L. Hardev Bahai, Secretary, Gan Rakishini Sebhs, Hissar.

6. .Pai Bahadur J. N. Manker, Honorsry Secretary, Bombas Hmumhnu W
149, Bhrofi Bazar, Bombay. ! ' R

7. Sardar Bahsdur Harchand 8ingh, Agricultoral Commissioner, Patiala.

8. Guru Partap Singh, Bhaini Sahib, District Ludhiana.

9. 8hri Dharam Lal 8ingh, 8ecretary, Bihar Gowshals Federation, Sadaqat Ashnn.
Patas, P. 0. Dighaghat.

10. Mc. Satishchandar Dass Gupts, Khadi Pratisthan, near Calcuita

11. 8hri Mahabir Parshad Pottedsr, Gorakhpur.

Prof. N. G, Ranga: Are the Cattle Protection Conference organized al
Kanpur and the Cow Protection League organized at Wardha represented on
the expert committee?

The Honourable Dr. Rajendrs Prasad: Yes.

Mr, Tajamul Husain: May I know if all the parties represented in the
Legislature are on that committee?

The Honoursble Dr. Rajendra Prasad: 1 have submitted the list. I might
make one little correction in the answer that I gave to Professor Rangs. I
do not know about particular cattle organizations, but cattle organizations
genernlly are represented. -

Shri O. V. Alagesan: \ill Government consider the question of prohibiting
the saoritice of &Mitle in holy places?

The Honourable Dr. Rajendra Prasad: As I have said, the whole question
will be considered on the report of the Committee.

ExrexoiToas OX “ Gaow Mors Foop Camramgx ”,

488, *Shri B. A. Mandlol: Will the Hooourable Minister of Agriculture be
pleased 10 state:

g)&.wﬂmo\mttponth the Government of India on ‘’‘Grow More
campaign in each of the years, 1044-45, 194546 and 1046-47;

(b) the amount allotted %o the Provinoss and Indian States in each of the
yoars;
(o) the measure of suooess achieved in this direction; and

mmm«rmm«mmuuwm
@) s Prov ; _showed appreciable

The Homourable Dr. Rajendra Presad: Infurmuhon dith regard to
B e e the v o it beintpal fodainn
cam average uction of the
mlu&«thﬂumwmmmﬂmm
totheﬁomeinnplvtoquuhonﬂo 83 on the 20th No
1947. Three statemen Eving similsr information in respect of Indian
in vo far a2 it s avai are placed on the table.

e

£y
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STATEMENT I

Statement showsng the total Amounts sanctioned by
GMPF Campaign in the Years 1044-45, 1045 -46 and 1946.47.

.

989’

the Governmeni of India to Indian States for

Nauz or SratTr.

‘. Baroda State
2. Charkhari State .
3. Rampur State

4. Faridkot State

5. Kashmir State .
6. Jasdom State -

7. Joora State. .
8. Ratlam State .
9. Sirmur State

10 Travancore State
11. Gwalior State
12. Wandanai State.
13. Mysore State

ToraL

Total amount sanoctioned by the Government of India in the Y ear,

1944-45

1945-46

1946-47

Loan Grant

Loan

Grant

Loan Grand

7,190,220
2,000
. 8,008

1,444

1,00,000
17,088
7,954
33,708
3,381
600
65,718
3,052
50,000

788
80,584

10,119

. 7,209,018

2,83,629

91,450
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Shri Rameshwar Prasad Sinha: Will the Government state if the amounts
earmarked for any of the provinces did lapse becsuse of the non-submission in
due time of the requisite list of projects proposed to be taken up in the pro-
vinces concerned ?

The Honourable Dr. Rajendra Prasad: The information is contained in the
statement that 1 have placed on the table.

MaxvraoruRE Or VoETABLE GEHEE.

459, *Shri 3. A. Mandloi: Will the Honoursble Minister of Food be pleased
to state: N

(8) whether Government have got scientifically examined the various pro-
duots manufactured on a large scale which are kmown as vegetable ghee;

(b) whether Government are aware that the volume of expert opinion on the
subject is againat the use of vegetable ghee for human consumption;

(&) if so, whether (Government propose to prohibit the manufacture of
vegetable or artificial ghee, as being injurious to human health on account of
their deficiency in food values; and -

(d) if the answer to part (¢) above be in the affirmative, what steps Govern-

ment propose to take to prohibit the manufacture and sale of artificial or
vegetable ghee?

The Honoursble Dr. Rajendra Prassd: (n) Yes.

‘(::) The resulta of the research carried on so far are not conclusive on the-
poins.

(¢) No.
(d) Does not srise.

Beth Qovinddas: Is it not a fact that n few months ago the Honoursble
Minister himaself made a statement in this respect and said that wherever thege

experimenta were held it was largely found to be injurious to heslth, and under
these circumstances will Government see that no new licences are given for
producing vegetable ghee?

The Homourable Dr. Rajendra Prased: I think the Honourable Member is
referring to the statement which I made in the Council of State on the 11th of

\::::: IMNT. T did not make the statement in the form in which it has been
. . .

Seth Govinddas: Will the Honourable Member at least see that when the

scientific enquiries in this respect are not conclusive so far. no new licenoces
are given for producing vegetable ghee?

gn:t::l ::’mlnhh Dr. Rajendra Prasad: But no new licences are being

" Prof. Sibban Lal Saksena: Will the Government consider the advisabili
of colourizing artificial ghee which s already produced? : *
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The Honourable Dr. Rajendra Prasad: Under the existing rules, colourizing
is not made compulsory, but we insist upon a certain percentage of sesamum
oil being mixed with all Vauaspathi products so that it becomes easily detect-

able with a simple chemical test.

Prof. Shibban Lal Saksena: Will Government consider the advisability of
putting some colour to make it easily distinguichable?

The Honourable Dr, Rajendra Prasad: This question has been considered and
it has been found impracticable partly because no colour is found to be such
as to last, and partly because those who use Vanaspathi do not like the colour

and the thing becomes unpopular.

Mr. Tajamul Husain: The Houourable the Minister in charge of Food has
replied that no new licences are being given, my question is do Government
propose not to grant new licences in future?

The Honourable Dr. Rajendra Prasad: The position with regard to Vanas-
athi is this. From 38,000 tons per year befure the war, the licences which

ve already been granted cover a production of 459,000 tons. This year the
production has been something between 150,000 and 200,000 tons. The new
factories will double present production and there can be no question of grant-
ing new licences so long as present licences have been operative.

8hri Balkrishna Sharma: May I know if the Government will take into
consideration the suggestion that the process of hydrogenation 18 stopped and
that Vanaspathi- factories are only required to sell the oil in its pure form?

The Honourable Dr. Rajendra Prasad: That is s suggestion which may be
taken into consideration.

Dr. V. Subrahmanyam: Have the Government found out whether in the
process of hydrogenation oil loses vitarnin properties or whether vegetuble oil
ia injurious to health?

The Honourable Dr. Rajendra Prasad: As I huve already stated, the whole
matter is under investigation by scientists. It does lose its vitamin content.
That is admitted by all.

~ Mr. Speaker: . may say that all these questions were put a number of
times, of course not in this session but in previous sessions, and so instead

of putting the same questions it would be better to go to the next question.
Prof. X. G. Ranga: But the trouble iy Government does not seem to be
meuding its way.

Mr. R. K. 8idhwa: Is it not a fact that the vegetable product, which is
known as vegetable ghee, is less harmful than udulterated ghee which is sold in

iarge quantities in the country?
Mr. Speaker: This is a questicn of opinion.

InPoORTS OF PROCESSED FoOODS.

‘460. *Pandit Lakshmi Kanta Maitra: (a) Will the Honourable Minister of
Food be pleased to state whether any processed foods have been imported from
abroad to supplement the food supply in the country?

—_—

tAoswer to this question laid on the table, the questioner being absent.
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Sb)';(l!og, whai are the varieties and quantities imported and what is their
. e/ . .

-— . e o~y

“ - - c.e -

f(c) How are they allocated to the different provinces and states? '1
(d) Are Government aware that large quantities of processed foods ase
manufactured in India?

(e) If so, what is the total output of such foods in Indis?

(f) Do Guvernmeut propose to utilise these preserved food-stuffs for supple-
menting the usual food supply?

looj‘) 11 pot, do Government propose to permit the export of these processed
‘Tood -stuffs t» loreign countries?
The Houourable Dr. Rajendra Prassd: () Yes. -

(\'3) sud (). Condensed milk, whole milk powder, separated milk powder
and dehydrated potatoes and vegetables were the varieties of processed foods

im on Government account during 10945-46 and 1946-47 of the total
v b‘l‘: of 60604 lacs of rupess. Detgils are given in a statement placed on the
table,

(d) Government are aware that some processed foodstufls are manufactured
in Indis,

(‘e.) A statement is placed on the table showing the information as far as is
available,

(f{‘ They are being so utilized by the public; Government do not propose to
distribule them themselves.

(g) Export policy of the Uovernment in respect of processed foodstuffs is
as under: )

(i) Mk and milk prodwcta, products of grain, pulse ond flour: biscuits;
chutney onf pickles: seuces; curry powder; comdiments; choco-
late and comfectionery, honey, yeast; goldem syrup; canned
vegetables: fish and meat; meat extract; ground, prepared and
manufactured coconuts.—Export is. prohibited.

(i) Fruita conned and bottled.—FExport is nllowed up to 10 per cen$.
. of produotion.

(i) Fish dried and prawns.—Export is sllowed to Burma ‘and Ceylon

only upto a total of 20.880 tons; 5,418 tons to Burma and 20,976
tons %o Ceylon.

(iv) Vegetable Oil Prodwct.—Fixed quotes, which are very small, are
allowed to be axporied to Persian Gulf Bhiekhdoms and Portu-
gese possessions in India only.

(v) Pisvouring Essences, bacon, hem lard. —Export is allowed freely.

(vi) Besence of chicken.—Bxport allowed depending on merits of each
(9
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BTATEMENT ‘I
Proocsssed foods smporied om Government account io aupplemsnt the food supply position

945

—

Serial
No.

Yam of

Importa

Name of Foodstuff

Quantity
Imprrted

Value ia

Details of Distribution

Inkh of or numes of recipients

rupees

1044-45

1945.46

Condensed Milk

sm-ud milk powder
Roller processed
separated milk powder

Condensed milk.

heydrated potatoss

Dehydrated vegetables
Bread Biscuits

Sprs rcceased
np:nu]; milk powder

Whole milk powder

Spray pmeuud.upn«
rated milk powder

Whole Milk Powder

Tons

1500

1376

1507

1480

100
“o -

1706

150

8150

4804

18.73

10.51

20.10

42,91

216.346

1.62
4.0]

13.76

3.67

112.8)

164.64

608.94

Distributed through

t:ndo ohuuwfl_s in
the Regions falling
under RJF. OCs.,
Bombay.& O%o:;:::.
R.F.C., Karachi y
Bombay Government

Bombay Government
& private firms,

Distributed thro
trade channels in
the ions falling
under R. F. Os;
Bombay, Caloutta,
Madras & Dy. R.F.
C., Karachi.

Bombay Government,
1000 tons
Madras Government
2822 tonw,
al Government
3800 tona (Approx.)

Bombay Government.

Bombsy Government
200 tons,

Madrax Government
150 tons.

QGochin  Btate
50 tona,

Bombay Goveroment
1415 Pons.
Bengal (lovernment
204 toma,
Audaman  Islands
M) tons,

Indian Red Cross
Baociety.

Rombay Government
2

Madras (Government
13026 tons,

Bombuy Government
2334 tons.
Madras Government
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STATEMENT I1

Nane of Foed Indastry including Output Capacity
beverages duning per annum Remarks.
ms-ao. (Tons)
1946-47
(Tons)
1. Sugar Oenfectionery 9000 12,200 Actual production was
(1946-47) less dae . restriot-
tion on the
of raw materi
2. Liquid (Huross 320 2,880 do.
(1945-48)
3. Chocalate & Uocoa Powder . 0 150 do.
(1945-48) .
4. Brarch . . 15,647 57,900 During 1946-47, maize
(1us0 e produstion of
woa
starch was rostricted.
8. Oelatine - 12 7]
(1945-48)
6 Malt . Not avail- 3,100
able,
7. Yonet Extenct ' 10 m
(1948-48)
8. Bisouite . . » Not avail.  40to 50 Actual producion not
able. perday. known; but it was
loss than the cepe
Cion on mepply of res
on e
which
were in acute short-
age.
9. Breoakfast foods . . do, v do.
per day
16. Pieh, dried and salled . . 3,860,000 oo
11, Frait products ‘ . . 8,70 toms -
113 Mk Powder . . . - . 100 Actual production not
kaown.

Coxstavoriox or Fearnoam Facrommms
{461, *Prol, . G. Ranga: Will the Honourable Minister of Industry and
Supply be pleased to state:

(s) how many fertiliser factories have so far bien licensed and constructed
end io which provinoes;

(b) how far the Sindri factory has progressed; and

(¢} whether Government propose to consider the advisability of starting two

rative fsctories in the Andhra ares, one for Rayalaseems (Ceded Dis-
tricts) and the other for the Circars? (

tAnswer to thia question laid on the table, the guestioner having exhausted his qwl;-
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The Honourable Dr. Syama Prasad Mookerjee: (a) As far as Government
are aware, there is only one fertilizer factory, namely, Mysore Chemioal and
Fertilicers Ltd., Mysore. There are seven coal and steel concerns in Bihar
which produce fertilizer as a by-product. A fertilizer plant in Travancore is also
complete. The erection of a Government fertilizer factorv at Sindri in Bibar
has n started. No licence is required for starting factories to manufacture
tertilizers.

{b) Agreements have been concluded «ith an American and a British firm
for the designing of the faclory and for procuring and erection of the plant
respectively. Engineers of the two firms have arrived and technicians for the
erection of the factory are beginning to arrive. Orders for the most important
‘items of plant have been placed in India and abroad. Land has been acquired
and a large amount of preliminary work like temporary housing, temporary
water and power supply, levelling of the site, building of roads and installation
of certain complicated reinforced concrete foundations, has been done Most
of the struotural steel work necessary for the building has been ordered and
fabrication is well advanced. Some steel work and a considerable tonnage of
plant bave arrived at site or are in transit. A temporerv railway siding has
been constructed for the rece’'pt of plant. The permanent broad-gauge connec-
tion linking the factory with the E. I. K. systemn is nearing completion. A
permanent township is being built for housing the staff and workmen, and

" necessary services such as water supply, electricity, ete. are being provided.

(c) At the time when it was decided to establish a factory at Sindri, it
was agreed that the possibility of establiching a fuctory m South India should
be examined. The matter has not vet been taken up for active consideration,
but when it is, the suggestions put forward by the Honourable Member will
be borne in mind,

ConsTrUCTION OF FoOD-GRAIN STORE-HOUSES

1462. *Prof. X. G. Ranga: Will the Honourable Minister of Food be
Pleased to state:

(a) whether grants are being made to Provincial Governments for construo-
tiou of food grain store-houses, ware-houses and eclevatorg and if so, what are
the amounts of grants and the names of Provinoes to whom they are given and
the number of such constructions which have so far been completed;

(b) whether the Railways are being encouraged to construct grain elevators
and if so, where; and i

(o) whether any steps are being taken to spread the knowledge of better
storage of grain among the rural people and also urban markete?

The Honourable Dr. Rajendra Prasad: (n) Grants ure made o Provincial
Governments at 50 per cent of the cost of construction of godowns for the storage
of the exportable surplus. Particulars of such grants inade uptodate are as

; !
: Grein Btorage Codowns eonstricted. Urain Btorage j

Godowns under cona. | Total
Province " No.of | . T s ! truection capacity | capacity
c:r-lnr-' ' Capacity ! Estimated ' (in tons) {inp:ocna)
tructions (in tons) ; cost (Rs.) '

T 2 3 [} 5 L
Orissa 40 18,500 ,368,000 12,500 31,000
C. P 65 25,250 13,865,000 500 95,850
East Punjab A 3,600 90,000 - 3,600
Total 111 47,350 20,091,000 13,100 60,450

tAnswer 1o this question laid on the table, the nuestioner having exhavsted his quota.
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The guestion of installation of elevator stores is under examination and no
gravis have so far been made for the purpose.

(b) The Railway Board werc also approsched with a view to investigating
the advissbility of constructing grain e&vnkﬂ in the Punjab and Bind but
consequent upon the partition the matter has been dropped for the time being.

(o) The following steps are taken to spread the knowledge of better storage
for rursl and urban sreas: ’

(i) Broadoast talks iv English, Hindustani and other Indian Languages.
(i) Advics to observe conditions of godown hygiene and maintensnce of

(i) Practical demonstration of the methods of insect and rat comtrol.

(iv) Issue of posters depicting methods of proper storage.

(v) Holding Central and Regional training classes.

(vi) At the instance of the Ministry of Food, Legislation has been passed
or is under contemplation in some Provinces and Staies to grant

licenses only to those grain dealers who possess approved ware-
houses and tuke proper care of stocks.

ConrtaoriLxd Foopn-Gaamx Pmioms

1483, *Prof, W. G. Ranga: Will the Honoursble Minister of Food be
plessed to state:

s) the Jevel of controlled food grain prices prevailing in different provinces
in yeurs 1142, 1048, 1944, 1945, 1946 and 1947;

(b) the prices that Government have been obliged to pay per maund of
wheat and rice to Pukistan Government since the 15th of August 1947; and

o) the quantities of food grains that were promised to be supplied by
Pakistan Qovernment eavery month and to what extent they have been supplied?

bi?. Honourable Dr. Rajendra Prasad: (a) A statement is placed on the
fable.

(b) Pakistan Government hss charged the same prices for despaiches after
168h of August as were approved of by the Govuernrnent of India for despatches
before 15th of Augimé These were for wheat Rs. 11.4-0 per maund f.0.b.
Karschi and for rice (8ind Kangni) medium Rs. 11.4-8 f.0.b. Karachi.

0) A statement showing despatchea from Pakistan areas sinoe 15th August
p&‘ud on the table. For outstanding balances which have not haen supp!
adtention of the Honourable Member is invited to the statement placed on the
table of the House in answer to ,;m (8) of starred question 198 by Seth Govind

Das on the 20th November, 1947,

+Answer o thia question laid on the table, the gquestioner having exh d his quot
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STATEMENT VIII
Showing deopaiches of different /m.'.‘; m Pakistan Aveas afier 15th August, 1967

[1st DEc. 1947

(In tons.)
Ex-Sind (upto 9th October 1947) Ex-Bh.'(dpur

mber Total

- ' 1947) graine

lm&kmhiu Rice | Wheat w;m TM;WMO 6&1

ducte |
1 2 s ‘. { ] ) 7 8
}
Bombay a8 | e 1100 1,100
Madras (Malabar) es ! 310 378 878
U.P. 15 P e 5 5
c.P 1,004 ‘ L o1,006 7 1,173
Ajmer . us L g4 YY)
Barode . . . 4 101 i 148 148
C.lbletes . .| 316 1307 ' 1,583 9 1,082
Cuteh . . .. 12 : i 132 152
Deccan States . | I TR 71 249
Mysore . . 1481 a8 " 1,481
Travanoore | ' ™, s 8
Cochin . ; I | n; 3
Rajputana Btetes . | 840 | 840 ! 540
o ; s .

Totallndia . . 1,021 ; 3,388 ! 2904 .31} 178 7,489
Hyderabed . 6 tos,187 . 8,167 ; " 5,167
Shipe' stores . . ; “ L.y u% : s
Hedjas . . . ﬁ 180 108 ‘ 288 ’ ! 28g

Norz

2ee of 1,000 tons

) beea
m for Mm&m received

i Durber.
2. Returna fom the Punjeb have not been received after 24th July, 1947,
3. Baluchisten has 2ot ssnt any returns after 14th August 1947,

Seed wheet from to C. 1. Statee
mmaa‘vﬁrﬁu..mw
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Propbvucriox or CorroN IN INDLA.

'46¢. *Prol. N. G. Ranga: (a) Will the Homourable Minister of Agri-
culture be pleased to state whether the position of India in regard to produc-

tion of long and short staple cotton has been reviewed in the light of th i
of Pakistan? . i of the areation

(b) What steps do Government propose to take in order to incresse the
production of long staple cotton in India and to develop the cotton spinning
industry in such a way as to make greater use of our short-staple cotton, gince
nuch of the area under cultivation of long staple cotton has goue into Pakistan?

The Honourable Dr. Rajendra Prasad: (a) aud (b). Yes. The position was
reviewed by the Indian Central Cotton Committee at the niceting held on the
31st November and the Committee's report is awaited. Swtable steps to

increase the production of long staple and medium staple cotton in India will
be taken on receipt of its recommendations.

The production of short staple cotton in India including the acceeding States
and Hyderabad exceeds the requirements of the mills in India but such excess
is required for export. It is considered advisable to reorientate the cotton
spinning industry to make better use of short staple cotton. Instead it is

proposed to increase the area under long-staple cotton to reduce India's depen-
dence on imports of long staple cotton as far as practicable.

MAINTENANGE OF PEDIGREE QUALITY oF COTTON.

1465, *Prof. N. G, Ranga: Will the Honourable Minister of Agriculture
be pleased to state: ~

(a) whether Government are aware of the fact that there are herd-books in
Holland and Denmark and other Scandinavian countries for the maintenance
of pedigree quality of cattle; and

(b) whether Government propose to make a similar effort in India in order
to raise the quality of our cattle?

The Homourable Dr. Rajendra Prasad: (a) Yes:

(b) The Government of Indin have already taken action for the initiation,
maintenance and operation of Herd Books. Ihere is & smsll Central Herd
Books Organisation at the headquarters of the Indian Council of Agricultural
Research which works in co-operation with the provinces and States for the
registration of improved breeds of cattle in India. Herd Books now exist for
six (8ahiwal, Sindhi, Hariana, Gir, Tharparkar, Kankrej) of the important
Indian breed of cattle and one breed of buffalo (i.e. Murrah breed).

Harpsare or THIRD CLass RaAILwAY PasSsENGERS.

1488, *Dr. P. 8. Deshmukh: (a) Will the Honourable Minister of Railways
be pleased to state whether Government propose to remove the present hard-

ships of 8rd class railway passengers? .
(b) When will 8rd class railway carriages be provided with bath-rooms?
(c) When will the corks that have beem put in the First Class carriage

bath-rooms he removed?

(d) Are Government waiting to remove the corks until similar Iacility is
provided for the 8rd class passengers?
(e) Are Government aware that 50 per cent. of the carriages in which the

First and Second Class passengers travel deserve to be condemned?

The Honourable Dr. John Matthai: (a) Yes. Government will use every
means in their power to improve conditions of travel for III class passengers.

+Answer to this question laid on the table, the questioner having exhausted his quots.
2 Answer to this question laid on the table, the questioner being absent.
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(b)'l'hosmvmon" of bathing facilities in III class coaches is not at present
ocontemplated.

(o) snd (d). The Honourable Member presumably refers to the plugging of
water pipes in the bath rooms of some 1st class carriages. This bas been
necessitated by the difficulty of replacing stolen and damaged fittings owing to
the limited supplies svailable. Deficiencies will be made good as rapidly as
supplies become available.

(¢) Government are aware of the unsatisfactory condition of much of the
coaching stock in service. Every sttempt is being made to repair existing
stock as far as resources permit.

Reram or Bannmma SraTioN APPROAGH Roab.

1467, °Dr. P. 8. Deshmukh: (s) Will the Honourable Minister of 1lailways
be‘gumd to state the month and the year in which the approach road to the
Badners reilway station was last repaired?

(b) Are Government aware that for-over two years it needs extensive
repairs?

(¢) Do Government propose to have it repaired?

The Honourables Dr. John Matthai: (a), (b) and (c¢). The information is not
readily available and is bLeing collected and will be laid on the table in due
ocourse. However, instructions are being issued to cairy out such repairs as
may be necessary.

Wiexiva or OVERBRIDGE AT BaDNERA.

1468, *Dz. P. 8. Deshimukh: (a) Will the Honourable Minister of Railways
be plessed to state whether Government are aware that the overhead bridge
at the Dadners station is too narrow for the present traffic?

(t) Are Government aware that this causes immense inconvenience and is
dangerous to the present increased traffic?

(¢) Do Goverument propose to provide for ita widening at an early date?

The Honourable Dr. John Matthal: (a), (b) and (0). Enquiries are being
made and a reply will be laid on the table in due course.

Coxsoxrriox or PhrroL.

468. °Mrx. R. K. Sidhwa: (a) Will the Honoursble Minister of Transport
please stato the quantity of petrol available upto the end of October, 1947, in
all ports and various stations of the Dominion of India?

(b) What is the normal total consumption of petrol in all parts of the
Dominion of India?

(¢) Do Government propose to remove the control on petrol?

(d) What is the yearly expenditure on maintenance of Control Department
for petrol?

(r) What is the normal quamtity of petrol received from various countries
at all ports of the Dominion of Indis?

The Honourable Dr. John Matthai: (a) 50.8 million gallons of motor spirit
were beld in stock in the Daminion of India by the established oil companies
on the 24th September 1947. The figures subsequent 10 that date are not
available.

(b) Sinoce August 1941, civil consumption of petrol in the courtry has been
ot & rationed besis which is now of the level of 30 million galions per quarter
for the Dominion of India. The pre-rationing consun.ption would be in the
neighbourbood of 83 million gallons per quarter for the Dowinian of India.

tAnewer to this quastion kid e the table, the questioner being abesat.
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(c) No, not for the present, but the position is constantly under review with
s view to remove the control as soon as conditions permit.

(d) Rs. 9 lakhs approximately.

(¢) The importe of petrol vary oconsiderably irom yesr to year. During
the year 1946, 79-8 million gallons were imported through the ports in the
Dominion of India from the Persiau Gulf.

Mr. R. K. Sidhwa: What are the conditions that prevail, Sir, at present
which do not enable Government to remove control? y

The Honourable Dr. John Matthai: The question of removing coutrol depends
primarily on two factors: First of all the question of the supply in the country,
and secondly the question of distribution facilities and transport capacity.

Mr. R. K. Sidhwa: Is it not a fact that in the year 1948 the then Govern-
ment decided to remove control in the end of 1946?

The Honourable Dr. John Matthai: Not to my knowledge.

Mr. B. K. 8idhwa: Is it not a fact that at present somne of the tankers
which brought petrol were not in a position to discharge it because the tanks
were overfull in the ports of Calcutta and Madras and therefore tkey were
turned to another port? Is it not a fact that supply is abundanf considering
the requirements?

The Honourable Dr. John Matthal: Taking the country as a whole, the
supply is not sufficient.

8hri T. T. Krishnamachari: Arising out of the answer to part (¢!, may I
ask the Honourable Minister if further restrictions have been imposed in regard
to petrol distribution during the last fortnight?

The Honourabls Dr. JOhn Matthai: The position as far as that is concerned
is. as the Honourable Member knows, there was restriction imposed on the
1st of November due to emergency conditions, particularly in relation to the
Kashmir situation, and that restriction was imposed really for the purpose of
bringing the stocks in Delhi and in the Fast Punjab areas up to the level
necessary for meeting these emergency requirements. I am keeping the posi-
tion very carefully under review. and although I am not in a position to
state when this restriction will be removed, I think that at a very early date
it would be possible for me to relax if not to remove 1t.

8hr: T. T. Krishnamachari: Will the Honourable Mémbet'be ahle to assure
the House that he will instruct the Provinces not to curtail unduly the quota
allotted to civilians who do not come under the category ‘‘essenial’’?

The Honourabls Dr. John Matthai: That is a matter entirely for the Pro-
vincial Governments.

. 8hri Rohini Kumar Chaudhuri: In view of the general inefficiency and
inadequacy of the railway services now, will the Government be pleased to give
& more liberal quota of petrol to transport vehicles? .

The Honourable Dr. John Maithai: To both parts of that question, my
answer is in the negative.

Mr. R. K. Sidhwa: Sir, petrnl is a necessity to the general public who travel
b buses and also for the purpose of earrving goods by road. In view of this
fsct. will the Governmant reconsider this matter and remove the control as
tarly us possible ?

The Honourable Dr. John Matthai: Jt '« hecause petrol is an essemtial com-
ol 'ty that it has been brought under control. o e .

Mr. R, K. Bidhwa: That is not the answer to my queeti;)n. Sir.

Shri Rohini Xumar Chaudhuri: Is the Grivmjhrrién'f"x.uware, Sir, that there is
& large quantity of petrol lying with the Assam+ (il Company at Digboi, which

-
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they are finding difficult to clear out on sccount of control, and that the Com-
p&i ?hu actually represented that they sbould be allowed to olear out this
s

The Honourable Dr. John Matthai: ] huve had representations from the
Assamn 0Oil Co. on questions of that kind but they have not raised the parti-
oular point,

Papdit Balkrishna Sharma: May I know, Sir, if the primary difficulty in
regard to petrol is not so much the insufficiency of it as the immovability of it
on account of the lack of tankers?

The Honourable Dr. John Matthai: Well, that was the case 8 few months
ago; but the supply position has become more difficult now. ’

Prof. Shibban Lal Sakpens: Mny we know what is the position of the Digboi
nilficlds and when we can hope to get petrol from those fields?

The Honourable Dr. John Matthai: 1 um not in a position to answer that
question.

Shri 0. SubrahmAnyam: Are there any restrictions on the import of petrol?

The Honourable Dr. John Matthat: The import of petrol is restricted by the
world position.

Mr. R, K. 8idhwa: Do we now get petrol from Burma?
The Honourable Dr. John Matthal: Not so far as I now.

TraxsroRT Or Raruvoxss.

470. °Mr. R. K. Bidhwa: (a) Will the Homourable Minister of Railways be
pleased to state the expenditure incurred by Government on account of trans-
port of refugees from one place to snother?

(b) Whae is the loss of railway earnings due to trains being engaged in
evacusting refugees?

(0) What steps have Government taken or propose to take to check the
ticketless passengers travelling ag refugees on various Railways in India?

(d) What is the estimate of loss to Government due to ticketless travelling?

The Eomourebls Dr. Joha Matibai: (a) It is presumed the Honoursble
Menber refers to the expenditure incurred in the transport of refugees by
rail. It is regretted this information is not available since the expenditure in-
eurred in running refugee trains is included in the general working expenses

of the rilway snd no separste acoounts are maintained for running of refugee
trains only. -

{by It in Jd'feult to estimate the loss incurred in the ordinary transport of
passengers and freight by railways on aconunt of ranning of refugee trains since
the conditions due to communal disturhances and breaches on account of floods
woulil not have permitted carrving of normal traffic.

(¢) No refugees are allowed to travel by ordinary trains except on pur-
chase of tickets.  Railwavs have bheen instructed to tighten their check on
veketloan travel and stepa have already heen taken to intensify the campaign
ageinst ticketless travelling by the appointment of more Ticket Checking Staff
and controlling entry of unauthorised persons on platforms.

() Tt s not noseible to ealculate this loss with any degree of accuracy, but
s T mentioned in my Budget speech, T estimate it st 8 crores per annum.

Mr. B. K. Sidhwa: Is it not & fact, Sir, thet most of these T. T. Es. and
T. T. In. arc themeelves a party to this ticketless travelling by encoursging
pessengers not to buy tickets and pooketing some money themselves?

T™he Momourable Dr. Joha Matthal: It is quite conoceivable.
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Mr. Speaker: I am afraid all these questions have been sufficiently disposed
of during the recent cut motion on this question. It is no use repeating the
arguments now. .

Mr. B. K, 8idhwa: Sir, my point is what steps are being taken to remove
this ticketless travelling? It is an important matter.

The Honourable Dr. John Matthai: As this is an important point, I refer-
red, to it at some length in my Budget Speech and I mentioned to the House
the lines on which we would take action.

Mr. Tajamul Husain: Are Government aware that there are hundreds of
refugees on the platform of the Old Delhi Railway Station, to their inconvenience
and also perhaps to the inconvenience of other passengers; and whether Gov-
ernment propose to make suitable arrangements for their shelter. food and
clothing outside the Railway Btation? '

Mr, Speaker: Order, order. The question does not arise.

Loss oF GooDs IN TRANSIT DURING DISTURBANOES,

471. *Mr. R. K. 8idhwa: (a) Will the Honourable Minister of Railways be
pleased to state the number of packages and articles and the value of the
same, booked as §oods By oods trains, as aleo of arficles booked by passenges
trains, which bave been destroyed, looted or burnt during the recent
disturbancee? :

(b) Do Government propose to admit, for payment, the claims of the
owners of these articles and packages? If so. to what extent?

(c) What amounts have so far been paid in meeting such claims?

(d) How many packages are still lying undelivered at various stations and
what is their approtinaade valnes?

The Honourable Dr. John Matthai: (s) The information asked for will not
be available m the ordinarv course for some time.

(b) The responsihil'ty of a railway for the loss, destruction or deterioration
of animals or goods accepted for carriage by rail is that of a bailee under Sections
152 and 161 of the Indian Contracts Act, 1872, Claims for loss, destruction
etc., which oceurs in spite of the required amount of care being taker by rail-
ways, are not entertained. All claims arising from the present disturbances
will be deslt with on their merits.

(c) and (d). No information is at present available.

Barery or Rammway TRavEL.

472. *Mr. R. K. Sidhwa: (a) Will the Honourable Minister of Railways be
pleased to state what arrangement Government have made for the safety of
passengers travelling by various trains?

(b) Are Government aware that the present police and other force, travelling
in trains iz not sufficient to aseure safo'y of poskengors’ lives?

(¢) What steps do Government propose to take to ensure safety in travelling
by reilway? :

The Homourabie Dr. John Matthai: (a) As my Honourable friend is aware,
in the areas in which disturbances have recently occurred, military escorts have
been provided. Other measures taken to ensure the security of passengers
travelling by trains include the provision in Bengal, Bihar and U. P. of addi-
tional armed railway protection police reeruited and trained by the Provincisl
Governments, but paid for by the railways.

Rsilways sre providing improved fastening for securiny doors anl windows
in compartments. These devices are of a type which cannot be manipulated
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from outside. Iron bars are being fitted to windows of lavatories of compart-
ments ‘of all classes. Instructions have been issued to all railways to adopt
any additional measures possible to ensure safety of passengers and trsin crews
on sections where they are required.

(b) The Government have no reason to believe that the present arrange-
ments are insdequate for the protection of passengers. More stringent mea-
sures will however be taken if nocessary. The arrangements are being reviewed
from time to time,

(o) The Government have taken and will continue to take all steps they

consider necessary to meet the present wave of lawlessness which they believe
is s temporary phase.

Mr. R. K. 8idhwa: Is it not o fact, Sir, that some of the important sche-
duled trains including mail trains still do not run from Delhi to Ahmedabad
via Ajmer, and if so, when are these trains likely to be restored?

The Honourable Dr. John Matthal: The matter is under consideration.

Mr. Tejamul Husin: How long will Government take to finish their con-
siderstion ?

The Homourable Dr. John Matthai: Well, the question was raised a little
while ago 1 think in the Press, but the réason for suspending that particular

service is one which in very olosely connected with the general political situa-
sion in this part of the country.

Prof. Shidban Lal Saksena: Is the Honourable Member aware that it is
not possible to travel from Delhi to places in Meerut District by train on
account of curtallment of aervices and stoppages at certain small stations, and

will he take care to see that the trains and stoppages are restored there as soon
as possible?

The Honoursble Dr. John Matthai: The question is bound up with the amount
of rolling stock we are in a position to provide, after meeting the urgent neces-
sity of rolling stock for the refugee movement which is poing on.

ghri H. J. Xhandekar: May I know from the Government whether there
was a military guard on the train when shooting occurred on the passengers in
Bhopal Station about two moaths ago?

The Honourable Dr. John Matthai: If the Honourable Member will be good
enough to give me the facts of the case, I should be glad to look into it. T can-
not answer it straightaway.

fhri E. J. Khandekar: | want to know whether there was a military guard
on that train when the incident happened.
The Honourable Dr. John Matthal: T ahould like to make an enquiry.

Shri Jainarain Vyas: Sir. is the Honourshle Member aware that passengers
were taken out of the railway train in Alwar and Bharstpur territory and killed?

The Honourable Dr. John Masthai: [ have heard of these regrettable happen-
‘ inge ocourring in the Btates coucerned. I am having enquiries made, but sinos
these events have occurred in areas which are outeide the Dominion., namely
the Btates. it has not bheen possible for me to get all the information that I
would like to have.

Suri Junaraln Vyas: Have the Government themselves lost some trucks
sto. in Bharatpur when a goods train was going through Bharstpur?

The Eonoursbie Dr. John Matthai: If the Honoureble Member means that
wagous have been looted, probably it is true.
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SurvEy or SIND-GUJRAT RaAmLway.

473. *Mr. R. K. Sidhwa: (a) Will the Honourable Minister of Railways be
pleased to state whether the then Government of India, before the 15th August,
1947, had asked for immediate survey of Sind-Gujrat Railway?

(b) If so, is it & fact that the survey was to be completed by July, 19472

(c) Is it a fact that the then Government of Indis had given first priority
to the construction of this Railway?

(d) What is the position of this project after the 15th August, 19472

(¢) Do Government propose to proceed with the scheme in consultation
with the Government of Pakistan?

The Honourable Dr. John Matthai: (a) Yes.
(b) Yes.

(c) It is not a fact that the then Government of India had given first priority
to the construction of this railway. Priority had been givem to the Survc.
investigations only. ,

(d) Such of the staff engaged on the survey of this Project, who opted for
India, were transferred to the B., B. & C. I. Railway after 15th August 1947
to complete the Survey Reportse. In view o the pobtical changes that have
tuken place, the financial prospects of the jollowving three tMtornatives are now
being worked out:—

(i) a through Broad Gauge link between Bombay and Sind;

(ii) a Br(:lad Gauge railwsy line from Viramgam to Lakhpat via Kandla;
an

(4ii)) a Broad Gauge railway line from Virammgam to Kandla Port only.
(e) The question will be considered after the Survey Reports are received.

Mr. R. K. Sidhwa: When is the survey likely to be completed?

The Honourable Dr. John Watthai: As the Honourable Member knows,
there were two main routes that were being examined. The first is the north-
ern route and the sccond one is the southern route. The survey report on the
northern route is in our hands: the report on the southern route. T expect, will
be here next month. *

Shri M. Ananthasayanam Ayyangar: Is the Honourable Member in a posi-
tion to state what length of this line passes through Pakistan territory ?

The Honourable Dr. John Matthai: As far as the northern route is concerned
1 cannot give the exact mileage, but the greater portion of it would bhe in
Pakistan. -

8hri M. Ananthassyanam Ayyangar: Has the Pakistan Government intimated
to the Honourable Member or to this Government ite desire to have this line?

The Honourable Dr. John Matthai: The survev was started at a time when
the partition had not taken place. Tt was carr'ed out entire'y by the old N. W.
Railway. Now, in view of the constitutional changes which have taken place,
the whole question requires re-examination. We have not communicated with
the Pakistan Government so far.

Shri K. Santhanam: May I know, Sir, before the survey is taken, if the
Pakistan (Government will be asked to payv its proportionate share?

The Homourable Dr. John Matthai: That is on the assumption tha$ the line
would extend to Pakistan.
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(b) WaITTREN ANSWERS
Woipmne or oy D1sPosals DIRECTORATE.

474. *Shri K. Santhanam: Will the Honourable Minister of Industry and
Supply please state:

(a) the total value of goods disposed of by the Disposals Directorate to

November, 15, 1947; y »
(b) the estimated value of

rate on November 15; and

(c) whether any target date bas been fixed for the windi up of the
Disposals Diucﬁorso? Aing up

The Honourable Dr. Shamsa Prasad Mookerjee: (a) Figures showing the total
value of aules up to the 15th November nre not vet available. Up to the end
of October the total sales by Dikpossls smounted to Rs. 100.24 crores, against

a book valiue of Ra. 207 86 crores.  In nddit'on, salvage worth Rs. 24.87 crores
bas been disposed of.

(b) The book value of stores. axcluding salvage. awaiting disposal nn the 1at
November was Ra. 165.08 crores.

{e) Na, Sir.

Shri M. Ananthasayanam Ayyangar: In view of the ststement mude the
other day by the Honoursble the Premier that we require o number of aero-
ylmm-s. in it 8 fuct that many eé these materials which have heen mnrked off
¢

w dispossl contain very decent and good materal which ean he used hv the
Central Government and various Provincial Governments? 1f so, will the

Central Governmnent and Provincial Governments look into this metter and
vro-mark those which are useful as against those which are useleasn and which
oan be sorapped and sald?

The Honourable Dr. SByama Prasad Mookerjee: Sir. the system which is
followed in regard to disposals is that there are priority indentors. and the firsp
fs the Government of India, the second the Provincial Governments and third
the Statea. Then comes the publie. Obviously. .if there are materiale which
are useful to Government, thev will certainly use them.

Sl K. Santhanam: Mayx 1 know, Sir. if the recommengations of the Com-

mittee which was recentls appointed in regard to disposals have been accented
and implemented? ‘

Tac¢ Tovcurable Dr. Syama Prasad Mookerjes: They are heing followed now.

Shri M. Ananthasayanam Ayyangar: Is it a fact that a number of seroplanes
whish were to be sold away in Caloutta were found to be in good conditiop—
about 100 or 130 of them—and they were used in the Kashmir expedition

The Monourabls Dr. Syama Praséd Mookerjee: \What happened is tins.
There were certain plancs which were declared unflyable. Later on, after we

had a separate ingpection made, we were satisfied that 8 number of them were
fiyable and they are now going to be used.

goods still remaining with the Disposals Directo-

Prof. X. G. Ranga: \What action was taken, Sir, against those officers who
were responsible for thm wrong classification?

The Nonourable Dr. Syama Prasad Mookerjee: Several of them have lef$
the Dowminion of India. The case of athers is being considered.

Seth Gowinddas: Will Government take action against such officials as have
Dot yet left for Pukistan and see that such things are not done in future™

The Honcurable Dr. Syama Prassd Mookerjee: If this ig at all possitle, we
shall certainly pursue the matter.

Shrl Mohan Ial Saksena: May 1 know if there are no officials wno w.
zesponsible for this sort of classifiontion still left in the service of Government:



STARRED QUESTIONS AND ANSWERS 967

The Honourable Dr. Syama Prasad Mookerjee: There are some and thewr
cases are being considered. s

Shri M. Ananthasayanam Ayyangar: Apart from taking action against the
people concerned. will the Government in view of ther disclosure. appoint
Committee or make thorough investigation into the matter in order to seas
whether all these articles which are remaining to be sold away, do nov many
of them contain useful material which can be utilised ?

The Honourable Dr. Syama Prasad Mookerfes: In on cease a Committae
had been appointed and so far as the use of aeroplanes is concerned, that repors
is before Government. T can give this assurance that the present Governmens
has altered the volicy of the previous Government. The policy of the previous
Government was somehow quickly to dispose of the ‘disposals’, but now we would
like to examine and we are examining how far the different stocks and goods
which are available can be utilised for the best purposes of the country.

Seth @Govinddas: Will the Government see that at least the personnel of
that Committee which had examined these things before and declared them to
be unfit, and which were subsequently found to be fit for use, is changed and
new nersonnel is appointed to go into the matter®

The Honourable Dr. Syama Prasad Mookerfee: There was no Cominitres
There was one European officer.

Shri L. Krishnaswami Bharathi: Mav T know the total number of neroplanes
labelled as scrap but were found fit for flying and the approximate cost of such
planes?

The Honourable Dr. Syama Prasad Mookerjee: Only four were declared to
be fiyable from one stock and on further examination we found 894 were flyable
from two stocks. Each aeroplane which was declared as unflyable was being
sold for Rs. 5.000 to Rs. 10.000.

Seth Govinddas: May I know, Sir. what would be the persormel of the
(ommittee or anv other machinery which the Government is thinking of
-appointing ?

The Honourable Dr. Syama Prasad Mookerjee: We cannot huve one Com-
m:ttee to consider all these matters. We are having technical experts for
varous purposes.

Shri B. Das: Is it not a fact that part of this disposal is property beionging
to 1. S. A. and unless they are disposed of soon, the U. 8. A. will not bear the
loares 1

The Honourable Dr. S8yama Prasad Mookerjee: So far as U. 8. A. is con-
.cerned, we have been handed over the surplus stocks, the book value of which
was Rs. 170 crores; but on 1st November 1947 the book value of such surplus
was only Rs. 70 crores.

Shri M. Ananthasayanam Ayyangar: Has the Honourable Minister taken care
to see that no European is put in charge of the Disposals Organisation?

- The Honourable Dr. Syama Prasad Mookerjes: We rhall certuiniy take
good care to see that no dishonest officer is put in charge.

Mr. R. K. Bidhwa: Will Government see that no irterested persons ure
appointed in that Committee ?

Mr. Speaker: 1 think that question does not need a reply.

Shri B. Das: Will the Government be pleased to state if the U. 8. A. hus

been paid and if ro. bas it agreed to share the logses that were incurred in the
‘sale of goods disposed of by the Disposals Directorate.

The Honourable Dr. Syams Prasad Mookerjee: We have bee;l paid 50 crores
-of Rupees and up till now we have not exceeded that limit.
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Inrorr OF Mams.

475. *Shri K. Banthanam: Will the Honoursble Minister of Food please
state:

9‘r(,a) the quantity of maize imported from 1st April, 1946 to 81st Maroh,

(b, the rates at which maize was bought and its total cost;
(o) the price of maize at that time in (i) India, and (ii) U.B.A.; and
(d) the total lubcidg} borne by the Government of India in respect of maize.

The Honourable Dr. Rajendra Prasad: (a) and (b). A statement is laid on
the tnhle of the House.

(¢) () The pries of Maize in important surplus markets of Indin ranged
between Ra. 6/8/- and Re. 18/- per maund.

(i) 1.88 dollars per 58 pounds, which in terms of Rupees works out te
Rs, 8/10/. per maund f. 0. b.

(d) 562.00 lakhs.

S ———

Siatement showing Maise importad during 1946-47 from various sources.

Quantity tn C. & F. Rate Total cost peid”’

Country of origin 000 tons per maund in Iith of
Rs. a. »§
U. 8. A, . . . . . 116 9 900 343
Burma . . . . . [ 9 80 13
Argentine . . . . . 289 13 20 917
380 1,278

Inroar or WHRAT.

476, *°8Shri K. Santhanam: Will the Honourable Minister of Food plesse
ate:

{o) the quantity of wheat imported from 1st April, 1946 to 81st March, 1047;
(b) the rates at which wheat was bought and its total cost;

(c) the price of whoat at that time in (i) India and (ii) U.B.A.; and

i) the total subsidy borne by the Government of India in respect of wheat?

The Honourtdle Dr. Rajendra Prasad: (s) and (b). A statement is laid on
the table of the House.

(c) (0 The price of wheat in important surplus markets of India generally
ranged between Ru. 8/10/- and Re, 11/8:. per maund.

(ii) &7.87 dollare per ton, which in terms of rupees amounts to Rs. 10/13/-
per maund 1. o. b,

(d) Rupees 964.91 lakhs.
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Statement showing wheat imported during 1946-47 from various sources.

Quantityin  C. & F. Rate  Total cost paid

Country of Origin. * 000 tons. per maund, in lakhs of
Rupees.
Rs. A. P,

Australia . . . . 376 9 4 0 085
U. 8. A. . . . . . 558 1312 O 2,069
Canada . . . . . 165 1311 0 °* 611
Turkey . . . . . 88 18 7 0 189
1,186 8,804

ImporT OF RiIOE.

477, *Shri K. Santhanam: Will the Honourable Minister of Food please
state: .

{2) the quantity of rice imported from 1st April, 1946 to 8lst March, 1947;
(b) the rates at which rice was bought and its total cost;

'¢) the price of rice at that time in (i) Indis, and (ii) U.B.A.; and

(d) the total subsidy borne by the Government of India in respect of rice?

The Honourable Dr. Rajendra Prasad: (a) and (b). A statement giving the
information is laid on the table of the House.

(c) (i). Price of rice in the important surplus markets of India ranged be-
tween Rs. 8/2/- and Rs. 18/2/- per maund.

(ii). During the period, no rice was imported from U.8.A. and no informa-
tion is available with the Government of India regarding the prices of rice then
prevailing in that country.

(d). Rs. 477:82 lakhs.

Statement showing Rice imported during 1946-47 from various sources, O. F. rats
and total cost pasd.

] . TR , - Quantity in OC.&F. Rate Total cost paid
Country of origin. ‘ 000 tons. per maund. in lakhs of
Rupees.
Re. a. r.
Burma 299 1410 0 1,186
Siam . . . . . . 26 9 70 67
Praxil . . . . . 0
Indonesia . . . . . 36 812 0 85
445 1,724
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TrawsPoRT oF RarLwAY PrRSoNNEL 10 EasTERN PaxasTaw.

478. *Pandit Lakshmi Kants Maitra: (a) Will the Hopourable Minister of
Lisilways be pleased to state whether it 1s a fact that during the last three
mmth't,. s number of special traing were run by the Indian Dominion Railway
euthurities for transporting Railway personnel who opted for service in
Pakistan?

(b) Are Government aware that some of these special trains which wené
fom Calcutte and other stations on the Bengal-Assam Railway to Eastern
P.km?bave not been sllowed by the Pakistan Railway authorities to return
to Indi
ot I(t‘ isI; #b, how many such cases have come to the notice of the Government

(d) What action, if any, has been taken by Government to recover these
passenger rakes and wagons from the Eastern Pakistan? )
The Honourable Dr. John Matthai: (s) Yes.

(b) and (c). No special trains a4 such have been held up by the Pakistan
Railway Authorities in Eastern Pakistan. - However, 88 coaching vehicles
sent by the Fast Indian and Bengal Nagpur Railways with railway staff to
Eastern Pakistan have not been returned by the East Bengal (Pakistan) Rail-
way Authorities as yeb.

(d) Constant watch is kept by the Indian Railways concerned on rolling
stock sent to the Pakistan Railway and when delays nécessitate, reference is
made to the Ministry of Communications (Railway Department), Government
of Pakistan, by the y Board.

SURREPTITIOUS ARMOVAL 0F RAILWAY PROPERTIRS T0 PAKISTAN,

479. *Panait Lakshmi Kanta Maitra: (a) Will the Honourable Minister of
Railways please state whether the attention of Government has been drawn
to the numerous Ivresa reports which have appeared, from time to time,
alleging surreptitious removal of Indian Union Railwey properties to Pakistan
by the Pakistan officials?

(b) Bow many such cases bave come o the notice of Government and what
action has been taken by Govornment in the mmstter? .

(o) Are Government aware that in several such cases the culprits caught

rod handed in the act of removing such properties were released on beil? It
»0, under whose authority?

(d) What measures. i any, have been taken by Government to prevent
further theft and removal of the Railway property of the Indian Union by
Pakistan Railway officials going to Pukistan? :

The Homourable Dr. John Matthal: () Government are aware of reports

which have appeared in the press alleging surreptitious removal of railway pro-
pertien belonging %o this Government o Sokhhn

(b) 20 cases emme 10 the notioe of Government and 27 wagons containing kit
of railway employees on transfer to Pakistan werp searched.

(¢) Government have received one report of an officer having been detained
and later reloased on bail.  The matter of bail is one for decision by Courts
and falls outside the jurisdiction of Railway Administrations. ,

(d) Qovernment consider the extent of any surreptitious removal of rilway
property is not sufficiently serious to warrant any special measures apart from
the arrangements already existing for the prevention of theft of railway
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SurpLY OF CoAL TO PAKISTAN.

480. *8Seth Govinddas: (a) Will the Honourable Minister of Industry and
Supply be pleased to state how much coal has so far been sent to Pakistan?

(t: Are Government aware of the fact that India's industries are extremely
short of coal? .

(¢) 1f so, what considerations necessitated the supply of coal to Pakistan?

The Honourable Dr. Syama Prasad Mookerjee: (a) About 316,605 tons of
coal were supplied to Pakistan during the period 1st September 1947 to '7th
November 1947.

(b) Yes, Sir. For some time now there has been a shortage of coal at con-
suming centres, mainly on account of transport difficulties.

(c) For the period of the standstill arrangement, India has agreed to ullot

coal to Pakistan as far as possible on the basis adopted during the pre-partition
period.

DzooNTROL OF FOODSTUFFS.

481. *Seth Govinddas: (s) Will the Honourable Minister of Food be pleased
to state whether Government are aware of the demand for decontrol of food-
stuffs in the country?

(b) If so. what action do Government propose to take in the matter?

The Honourabie Dr. Rajendra Prasad: (a) and (b). The Government of India
have completed their examination of the interim recommendationa of the
F.G.P.C. They have taken decisions which have been communicated to the
Governments of Provinces and States. The implementations of these d-ci-
sions is under consideration by these Governments. This will be completad
shottly, and I shall then make a statement to the House.

InrorT OF FoOD.
482. *Seth Govinddas: (a) Will the Honourable Minister of Food be pleased:
to state how much food has been imported from other countries during this
vear and how much has it cost Government?

(b) 1s it a fact that Government purchased food in other ocountries at:
blackmarket prices?

(¢) If so, what steps have been taken by Government to stop this waste of
mouey ?
The Homourable Dr. Rajendra Prasad: (a) Honourable Member is referred
to answer to starred question No. 888 by Pandit Lakshmi Kanta Maitra.
~ (b) Government have purchased foodgrains at the official prices prevailing
in those countries where supplies are made on Government to Government
| basis. In respect of countries where official or controlled prices do not exist,
| am;hues were made through the trade at the lowest rates obtainable from time
(¢) Does not arise.

InoemasrNGg AGRIOULTURAL PRODUOE.

483. *Seth Govinddas: Will the Honoursble Minister of Agriculture be

Pleased to state what steps have been taken go far by Government to increase
the q;ncufﬁml produce in India to save the country from too much dependance
oo foreign help?

s The Honourable Dr. Rajendra Prasad: In order to make India self-sufficient
} ‘ﬁn 100(.1 supplies the Government of India are giving Provincial Governments
| Unancial and technical aid and are helping them to secure necessary supplies
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of msterials as far as possible.  For details of tinancial help so far rendered (o
vinces and for details of plans for increasing food production the Hon'ble
ember may kindly refer to my replies to Question Nos. 182 and 199 on +re
20sh November 1047, .
Coxrnor. or Fooverurrs.

484. *Shri Rameshwar Prassd 8inha: (a) Will the Honourable Minister of
Food be pleased to state what action Government have taken on the majority
roport of the Food Grain Enquiry Commities?

(b) Has any decision been finally taken on the subject of continuing or lif$-
ing the mtﬂll on the supply and distribution of Food Commodities?

{c) Will the Central Food Reserve of the Government of Indis be able to
send sufficient quantities of food graing to the deficit provinces or not?

(d) Have Government obtsined any expert advice on the subject of oonti-
puance or otberwise of the controls on the supply and distribution of food
stuffa? If so, what iy Government’'s decision thereon?

The Honoursbis Dr. Rajendra Prasad: (s), (b), (c) snd (d). Attention of
the Honourable Member is Invited to the suswer given by me to starred ques--.
tion No. 481 by Beth Govind Das todsy. )

DavELOPMENT OF AGRICULTURS.

488, *Shri Rameshwar Prasad Stnba: (a) \Will the Honourable Minister of
Agriculture be pleased to state what financinl aid, if any, has been given to
each of the provinces of the Indisn Union for agricultural developmént in their
rmupective arons ?

(L) Is there any Central Post-War fund for the development of Agriculture
in the provincss; if wo, what u the total amount in the fund available under
this bead?

{¢) Haa the amount earmarked for nnyv of the provinces lapsed because of
non-submission in due time of the requinite lists of works proposed to be taken
up in the provinces concerned? .

(d) Do Government propose tn make the grants so lapsed svailable to the
provinces concerned, if they submit a list of urgent works to be taken up for
the developmont of agriculture in their reapective zoneg even now?

The Honourable Dr. Rajendrs Prasad: ia). and (b). Central Developient
Qrants are given to each pmvinee  for theie  development uwrogrammes as »
whale and not for individual subjects. A sum of approximately Ra. 18 crores
was paid to inowvs  towards  their developiment  schemes  excluding Grow
Ilmhodmm-lortbeymendingumahtllmh. 1047. For the de-
z.ﬂadlboﬂnmddaﬂuhmgivmm;;mvimuhﬁm More Food Schemes

given o question No. 182 on 90-11-47 may please be seen. For
IN'I'E‘.,R‘. 45 crores have been allotted to rovinm’u Central Granta towards
their developtosnt schemes including Grow Food Behames for this  year.

(¢) and (d). Granis allotted are maximum 8gures. Pavments, bowever,
are made cnly to the extent of expenditure actually incurred on approved
schemes. There ia therefore no question of any amount lapsing because of
von-aubmission of lists of works.

Taaxsrsa v0 Ixpia or Osmaaw Pavewrs.

408, °Shri T. T. Krishnamachari: Will the Honoursble Minister for
Jodustry and 8 be pleased Lo state how many German Patents bave been
tramaterred 1o I and what is the description of such Putenis?

T Eoncuralle Dr. Syams Prased Mookerjee: There has been proposal
of traneforring any German Patents to India.  According hnm '
arvived o), 0t & of delegates fvoen various Allied Countries, it bas
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been decided to make German patents available for exploitation, free of royalty,
to the nationals of all countries-who have signed a document known as the
**Accord”’. Besides India, 45 other countries are parties to this Accord.

It was decided that the Government of France would provide facilities for
receiving and disseminating information of common interest. under the Accord
through a Central Office.  That Office has not yvet been established.  As soon
as it starts functioning we shall ‘receive information about such German owned
patents in other countries, as would be available for exploitation by the Indian
nationals free of royalty.  Such information, when received. will be promptly
placed at the disposal of the Indian public.

INDUSTRIAL DELEGATIONS TO GERMANY.

487. *Bhri T. T. Krishnamachari: (a) Will the Honourable Minister. of
Industry and Supply be pleased to state how many representatives of Indian
widustries have visited Germany under Government auspices during the last
two vears?

{b) Have such Delegations submitted any reports to Government?

{e) If so, what action have Government taken on such reports?

(d) Have Government any definite programme of arranging such visits by
Indian industrialists, businessmen and technicians to Germany; and if so,
what armngements do they propose to make in future in this matter?

The Honourable Dr. Syama Prasad Mookerjee: (a) 47 Experta representing
1R industrier have visited Germany during the last two years under Govern-
ment auspices, The visits were arranged hy the'late Planning and Develop.
ment Department of the Government of India.

{h) The Experts sent by the late Planning and Development. Dapartrient
were not required to submit reports to the Government of India. Thev were
selected to form part of the teams of technicians representing various industries
sent out by the British Intelligence Objectives Sub-Committee, from time to
time, to investigate and report to them on different German industrinl organiza-
tions. Reports of B.1.0.8. teams are submitted to U.K. Government. and are
mnade available to Allied Govermments. Under this procedure, the Govern.
ment of India have received copies of about 8,000 reports submitted by thesa
teams.

(c) The reports so far received are being examined with reference to their
value to the development of Indian industries and copies of such of themn as
mt"lmikely to be of interest to the Indian industrialists arc being made avaiiable
to m.

(d) Yex, Bir. A limited number of Indian businessmen and indvstrialista ure
given facilities to visit Germany with a view to opening up trade with that
mu:'trv and to renew business contacts. It is proposed to continue thia
system

OrzmaTiON Or NoX-Inpiaw Am Lixes,

488. *Shri T. T. Krishnamachari: Will the Honourable Minister of Com-
municstions be pleased to state:

(a) whetber non-Indian Air Lines such as the Pan-American, TWA, BOAC,
KELM and Air FPrance. carry passengers between Indian Air Ports;

(b) if the snswer to part (a) above be in the affirmative, whether Govern-
ment are aware that such carrisge by a non-Indian Line of internal air trafhe
ennstitutes a violation of the principle of ‘‘cabotage’’ and is contrary to the
Air Agreements concluded with the countries concerned?

The Honourable Mr. Rafi Ahmed Kidwa': (a) No, except that passengers
used occasionally to be booked between Delhi and Calcutta by British Overseas
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Airways Corporation when no seats were available on Indian Airlines. vmder an
arrangement which is now being terminated.

(b) Does not arise.

) Amr Szrvions BErweEN INDiA AwD Paxisrtax.

489. *Shri T. T. Krishnamachari: Will the Honourable Minister of Com-
munications be pleased to state:

‘u) the position in respect of air services between India and Pskistan;

(b) whether in the event of the existence of a standstill arrangement bet-
ween Indin and Pak'stun, internal air traffic between Ca'cutta and Karachi is
permitted to be carried by non-Indian Companies such as the American, the
British, the Dutch and the French Air Lines;

(¢) whether the Government of India propose to take this matter with
the Governinents concerned; and P

(d) what arrengements Government pmpoll to arrive at in regard to air
servicey between India and Pakistan in future?

The Honourable Mr. Rafl Ahmed Kidwai: (a) and (d). The Government of

India have ngreed to the operation by a Pakistan airline of air servicer om the
following routes: — '

1. Karachi—Delhi. 4. Chittagong—Calcutta.

2. Dacca—Dathi. 5. Dacca—Caleutta.
8, Karachi—Bombay.

Iu return, the Government of Pakistan have agreed to the oneration of air
servicen an the following routes by Indian Airlines: —

1. Jodhpur—Karmchi. 5. Delhi—Lahore.
2. Bombay—Kamochi. 6. Calcutta—Daccs. and
8. Ahmedabad—RKarsehi. 7. Caleutta—Chittagong.

4. Bhuj—Karachi.

The arrangement is provisional subject to the conclusion of a bilateral a'r
transport agreetnent between the two Governments or the Slst December. 1047,
whichever in varlier,  The terms of n long term  bilateral nair transport acrve-
ment between Indin and Pakistan are under examination.

fb) At present forvign air services, excepting B.0.A.C.. do not carry trwific
between Karachi and Caleutta.

() The question of B.O.A.C. continving to carry traffic  between Karachi
and Calcutta is under examination by (fovernment.

Inrorr or FooD-Graixs,

490. *Shyi T. T. Krishnamachari: Will the Honourable Minister of Food be
pleased to iny on the table of the House a statement showing:

(a) the total quantity of foodgraina imported into India during the yesrs
1043, 1044, 1045. 1946, and upto B0th September 1947, giving separste
for cach of these years?

{b) the total amount paid for wuch fond grains during these years, giving
separately figures of thescost of the food grains for each year; and

(clthewulamuntpdﬂbgnvofhightmthefwd-egnim imported
duning the period indicating the wmount of freight paid in these vears

as also particulars of the freight paid In dollars. sterling and in rupees separately
for each of these years;

The Noaturadle Dr. Rajendre Frasad: (a). (b) and (8). A statement is Inid
on the table of the House,
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Statement showing imported foodgrains and their value

, Amount paid.
o || . ot
ear uantity ' igh in
of in 000 tons | Freight. lﬁklu of
Import. Cost in upees.
Jakhs. of |
Ru
Wt I S ST W B S
1943 . 197 502 8,50,178 1,39,851 .. 118
1944 . . 849 822 36,27,124 . . 484
1945 . . 850 1,540 37,55,344 .. .. 500
1956 . . 2,330 6,144 49,73,132 2,538,99,181 1,587,913 1,484
1947 (upto 1,678 5,447 35,33,210 1,88,41,080 .o 1,077
30th gop-
tember).

FisHERIES AND RESEAROH  INSTITUTE.

491. *Shri D, Govinda Doss: Will the Honourable Minister of Agriculture be
pleased to state:
(s) the total number of Fisheries and Research Institutes Province-wise; and

b(b) the total number of candidates sent to foreign ocountries to study the
subject?

The Homourable Dr. Rajendra Prasad: (a) As there are no Fisheries Re-
search Institues maintained by any of the Provinces, except for a samall unit
of the Fisheries Department of the Madras Government, the Government of
India have decided to set up a Central Institute to carry out research on various
problems connected with the development of fisheries throughout the counicy.
A start has already been made for establishing Research Stations of this Inse'-
tite at (1) Palta near Calcutta in West Bengal for Inland fisheries-—Freshwutcr
and Estuarine, (2) Mandapam in the Madras Presidency for Marine fisharies
und (3) Bombay, for Fish Technology and Pilot fishing.

(b) The total number of candidates sent abroad for training in Fiskeries is
26. Of these 19 were sent out for advanced studies in the Biology and Tach-
vology of Fisheries to British and American Universities and 7 candidates to
the Grimeby Nautical 8chool for training in navigation and modern fishing
methods. .

SoppLy or BTEEL T0 ‘JAxMABHOOMI' GROUP OF NEWSPAPBRS, BOMBAY.

492. *Shri Balwant Rai Gopalji Mehta: Will the Houourable Minister of
Industry and Supply be pleased to stute.

(s) whether Government had received an application dated the 20th March
1847 from Saurashtra Trust. Proprietors of the ‘Janmabhoomi’ Group of News-
papers, Bombay, for steel required for their ‘‘Janmabboomi House'* to be built
in Bombay;

(b) whether Government are aware that applicants had opened 2 letters of
Credit Accounts one for $1,17,000,00 and the second for $89,000,00 for speed
Rotery machines to be imported from the United States;

is
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(d) whether Government are aware that the said ‘Janmabhoomi’ Group of
Newspapers ure constructing their own building to uccommodate the printing
machinery and that they have applied for steel for that purpose;

(¢) whether it is a fact that the spplication has been refused by the Iron
and Steel Controller, Calcutta in his letter No. 18C;73/P1D/PDIII 8962, dated
the 27/25th May 1047;

() whether it is a fact that the ietors of the ‘Hindu’' of Madras had
also spplied for steel required to build s house for their newspaper to be started
st Bombay;

) whether it is a fact that the 'Hindu’ has not yet received import licence
or the dollar permit and bas not paid any advance money;

(h) whether it is s fact that the above application of the Proprietors of the
‘Hindu’ for steel has been granted by the Government of India;

i) whether it is & {nct that a fresh application dsted the O5th September
1947 hns beon fled by the proprictors of the ‘Janmabhoomi’ Group of News-
papers roquesting the Government of India to give them steel on the same
Einwiplu on w steel has been granted to the proprietors of the ‘Hindu' of

(i) whether it is a Inct that the building of the ‘Janmabhoomi’ Group of
Newspapers is already under construction swaiting, for its further progress, the
for the supply of steel by the Government of Indis; and

(k) whether the second applioation dated the 5th September 19047, of the
etors of the ‘Janmabhoomi’ Group of Newspapers has now been considered
y the Government of India; if so, what is the decision thereon?

The Honourable Dr. Syama Prased Mookerjes: (s), (i) and (k): Two appli-
cations from the Sayrashtra Trust have been received.  The Trust has pow
lm!n”nllol.hd 64 tous of uteel for Period I, 1948, which is half its total require-
monta,

(b). (e). (d). (¢) and (j). Yes, Sir, but advance payment is 6 per cent.
(1) Yos, Bir.
() The "Hindu® obtained licences for printing machinery, piecemeal.
. lg]:B.AN allotment of one-fifth of requirements has now been made for Pericd

Passrxaxn axp Towxaox Canmvixg CAPAGITY or Ixpiax RaiLways.

€93, °Shri Ajit Prasad Jain: (a) Will the Hooourable Minister of Railways
bo plessed to state the passenger and tonnage carrying capscity of all railways
tlnndm.dlttbu;omwhnludadbthoh&hn ies, in the years
038-39 an

(b) What are the uirements of the country in respect of both the items
at pressot? ™

0) What is the programme of Government to make up the shortage, if ?

hmmmw (). (b) and (c). A statement girht;ntl"io

Wﬂmmﬂdbmww will be plsced on the table of the
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BriTisHE Ramwway PERSONNEL.

494, *Shri Ajit Prasad Jain: (a) Will the Honourable Minister of Railways
be pleased to state the number of British personnel who were working on sll
the Railways in India exoluding the territories now included in Pakistan, before
the 15th August 19472

(b) How many of the said employees have retired or left service in conse-
quence of the independence of India?

(¢) How many of the remaining employees Government propose to retain
permanently ?

The Honourable Dr, John Matthal: Approximate figures based on the infor-
mation available were given in my Budget Speech. More detailed and up-to-
date information is heing collected from railway administratione, and will e
laid on the table of the House in due course. :

Increasep Propucorion oF Coarse CLoTH,

495. *8hri Mahahir Tyagi: (a) Will the Honourable Minister of Industry
snd Supply be pleased to state what steps Government have taken to persuade
the textile industry in India to increase the production of coarse cloth?

(b) Did the representatives of the Textile Industry represent to Government
that they would not be able to increase the production of coarse cloth unless
Government granted them a subsidy of a few millions of rupees on this account?

(e) What is the percen of difference between the actual costs of produc-
tion and the retail prices op fghich the gonsumers obtain their supplies of fina
and coarse cloths respectively¥? o

The Honourable Dr. Syama Prasad Mookeriee: (3) The attention of the
Honourable Member is invited to the Government of India’s Resnlntion Nn,
B8(2)-Tex. 1/47 dated 17-11-47. :

(b) No. 8ir.

(c) The Refort of the ad hoc Committee on Textiles submitted to (Gevern-
ment in June 1947 estimates the percentage of difference hetween the actund
coat of production and the retail price of cloth of 148 warp and 10s weft na being
1'4 per cent. and the corresponding difference in the case of cloth of 40s warp
snd 680s weft as being 87 per cent.  These will nerve ns examples of eonr s
cloth and fine cloth, Ex-mill prices are 25 per cent. below retail prices.

Rice axp WaEAT PURCHASED FROM Ovursine INDIA.

408. *8hri Profulls Ohandra Sen: Will the Honourable Minister of Food be
pleased to state: . .

(s) the quantity of rice and wheat procured for civil and military require-
ments from outside Indis during the period April 1946 to October 19047 and
the respective prices at which they were obtained from different countries:

(b) the total value of rice and wheat purchssed by the Government of 1ndis
during the period April 1946 to October 1947 from outside India; and

() the total loss to the Government of India during the period April 1946
%o October 1947, on the sale of rice and wheat purchased from ocuteide India?

The Honourable Dr, Rajendra Prasad: (a) and (b). A statement is ldid on
the table of the House. At the time of making purchases in oversess, the
Tequirement of the country, as a whole, is kept in view. )

Imports are not arranged separstely for Civil and Military requirements.

(¢) Rs. 6785 crores on rice.

Re. 588 crores on wheast.
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Statement

(April, 1946 30 October, 1947.)

Average price per md.

Quantities Value in

Country. in April 1946  April 1947  Lakhs of

,000tons. o March to October  Rupess.

1947. 1947,
Whetsi—

U.B A . . . . . 738 1312 0 12 00 2,609
Canada . . . . . 165 1511 0 .. ell

Auvstralia . . . . . 480 » 4 0 12 0 © 1.231
m . . . . . ” s 7 ¢ 20 0 O slo
East . . . . . 15 .. ® 7 0 29
Abysinls . . . . . 1-4 e s 00 F
Argontine [ ] u s 0 40
Total . 1,484 -8 51,25

Rice~—

Barme . . . . . [ ] 1410 © 17 0 © 2,442
Mam . . . . . . 41 ‘ 70 18 0 o 130
Indo.China . . . . . 13 i1 o 21 00 sl
Braail . . . . . 8t 1710 09
Indonesis . . . . . N s12 0 ]
Egypt . . . . . 30 .. 24 0 0 198
Total . 710 3,308

Sraviemios REoARDING Paopuomox oF FooD-Gmans,

497, °Shri Prafulla Ohandra Sem: Will the Honoursble Minister of Agricul-
ture be plonsed to state:
(s) whetber the (Jovernment of India propose to ocollect accurate statistics
production of rice, wheat, jawar, bajra snd other ocereals in the
dlnd;p:iv‘rmghdhhddhqhuhh;:'whuwdhmhum
ia, s viaw to obtaining proper ta determining future
policy of Government; and
(b) if so. whether, on colivction of acourate dsts, Gevemninens ‘propose to
bave a planned drive for the increase of the production of cereals?

The Homoursble Dr. Rajendra Prased: (a) Yes.
(®) The Government of India initisted u drive for the increase of the pro-
duction of cereals in April, 19432
Paoconzuext oF Pappy axp WaRaAT.

80, *Bhri Pralulla Chandra Sen: Will the Honourable Minister of Food be
pleaged 0 state:

qmaomtmhhh&ﬁhpmtln“md
and wheat from surpls aress ol the couniry e as %0 cover the cost of
production incurred by the oultivators; and

(b) whetber Government proposs %o wonsider the desirability of fixing difierent
Tates for procurement of paddy and wheat respoctively for different arees, in
viaw of the varying cost of production in the variccs parts of the country?
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The Homourahls Dr. Rajendra Prasad: (a) Provincial Government have now
been given discretion to fix procurement prices for their respective areas in
such manver as may be considered fair and feasible in prevailing loeal con-
ditions and without danger of an undue inerease in the cost of living.

(b) Does not arise.

Pay 10 TmACHERS OoF RalLway ScmooLs.

499, *Shri Damodar Swarup Seth: Will the Honourable Minister of Railwaye
be pleased to state:

(s) whether it is a fact that in 1939 the Railway Board decided that the
scales of pay sllowed to teachers of Railway 8chools in various provinces will
be the skme a8 dre applicable to -tedchard in Governmens wolidols ‘& the pro-
vinoe in which they are situated;

(b) whether i:‘ is a fsct that in 1980 ‘t:a B_I:Eit.-d PFQ!M.,\GO'W;:"'
provincial soales y were enforved in dway sohools in that province,
and in 1881 when & provincial grades were reviu? for future entranta, the
were also made applicable to all new entrants in the Railway schools in the
Uinited Provinces subsequient %0 the yedr 1081;

(c) whether it is a fact that under minute sheet No. AS/88/Z, dated 1Ist

May 1941, from th _ m Superigtendent, East
Indian Railway m&“ﬁe":m‘ copies wﬁwmﬁﬁ& to al
the membess.of 4o shaff in the: Railyay 4 the Railmay, Bosrd pa-affrmed
ita policy of treating the staff of way sc on the provin-
cial besis in respect of pay, qualifications and promotions;

(d) whether Goveriiment are swars that the Pay Commilsion haye resom.
mended the inclysion of Railway .ichl!. in_the ,Cqﬂhn _sdministered areas in
which there is marked disparity belween the scales recommended by the Piy
%&"';w and those revised by the Government of United Provinces in

(e) if the answer to the above be in the afirmative, whether Government
propose to look into the case of the teachers of the Railway schools and grant
them the revised provincial scales of pay? ‘

The Honourable Dr. John Matthai: (1), (b) and (¢). Yes.

(d) The repls to the first part of the question isx in the uffimntive: ns
regards the seennd part. Government are not aware of the scaics having heen
rvised hy the Government of the U. P. in 1947 and it is. therefore. not possi-
ble to state whether there is any marked disparity betwen the two scales.
Information on this point is heing obtained.

{e) The recommendations of the Central Pay Commisgion in 8o far ax they
™late to Railway Schools are at present under examinatior. In coming 0 o
decision all relevant factors will be given due consideration.

Aix Man Poerar ExveLorxs.

500. *Shri M. Ananthassyanam Ayyangar: Will the Honourable Minister
o Communioations be plessed to state:

. (=) whether Government are aware of the inconvenience now felt in sending
ST mail letters, by baving to affix & stamp and sn air mail label in sddition
© the ordinary postage; and
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1b) whether Government propose to consider the advisability of issuing Air
Muil postal envelopes (thinner or lighter than the present ones) with the words,
‘Air Mail' printed thereon in bold blue or green letters and stamped with s 2§
snns stamp,. thus saving paper and material to Government snd af the same
time removing the inconvenience caused to the public?

The Homourable Mr. Rafi Ahmed Kidwal: (a) Yes, Sir.

(b} The question is already under consideration and as soon as the new
stamp designe have been welected an air-mail envelope for internal use wiil
be made available to the public,

Rupvoriox ¢ Traix Smavioms.

501, *Shri M. Ananthassysnam Ayyangar: Will the Honourable Minister of
Rallways pleass state:

s) the totsl number of mail, express and passenger trsins ecancelled on

)!hlln 88 & result of the recent disturbanees, on and from the 76k
Seplember 1047;

(b) whether there is any train running regularly between Delbi and Simls,

duiiv, nwl of not, why not;
(o) whea 3 is proposed fo resiore the cumcslied irains on the various rellways;

Mm!ﬁnwnwummub
Mg)nlullvlyomd 00, what are thoss sections;

(o)whthcnehrvvﬂnno‘.mdfwdlhubunmonmﬁwc
running through any Indian States snd i so, the number of such Guards post-
od oo thoss traine and thelr cost t0 the Indian Exchequer; and

(f) whetber it is proposed o require such Indian Blates 4o reimburse soch

expenditure, and if wot, why not?

The Honourable Dr. Joha Mattbal: (») Truin serviees on EP.. G.1P..
B.H and C T and E 1 Railways wene mainiv affected.  Information regarding
the number of trains cancelled 18 being collected and will be  placed on the
table of the House in due course,

(b) There is no through train between Delhi and Simnla for the present.
Reguilar trmin services had to be suspended, beoause rolling stock was most
urgently required for movement of refugees to and from Pakictan, which Lad
to have fint prionty. and also to prevent indiscrim:nate movements of refu- .
gees to Dulhi,

(®) Yes, ma soon as the refugee trafic diminishes to an extent TH
the reloase of mlling stock. permitling

(d) Yes: armed cscorta are provided on passenger trains in U.P. and » 80 on
::‘h; I\l«‘:l_l'hs.“ulm; Delti and Agra/Bandikui 'Rewari Scetions of the B.B. and
1. Railways.

(e} The answer to the first part is in the afirmative. Information about
the other parts is 1ot readily available. )

(1) The matter will be considered.



MOTION FOR ADJOURNMENT

ANNOURCEWENT TO DECONTROL SUGAR AND CONSEQUENT Risg IN PRICES
Mr. 8 : I received a Notice of an Adjournment Motion from DPandit

Balkrishna Bharma, which reads as under:

“The announcement to decontrol sugar in near future resulting in upward trend of
forward sagar prices from Rs. 19 per maund to Ra. 50 per aund, as also, the recommenda-
tions made by the Food Grains Policy Committes in regard to adaptation of the policy of
progressive decontrol of foodgrains.”

1 do not know how this matter can be treated as so urgent as to be
permissible for an Adjournment Motion. Further, it also involves

12 xoox  more than one point. An adjournment motion must relate to ore
definite matter: I find it relates to two matters. Haxs the Honour:

able Member given notice of this to Government?

Pandit Balkrishna Sharma (U.P.: General): Yes, Sir. The fact that the
question is urgent cannot be gainsaid for the very simple renson that durng
the lust 8 or 4 days when the announcement was made that sugir will he
decoutmlled, T found to my surprise, that in m¥ own Province and in my hcme
Town, Cawnpore, which is the biggest sugar market in the country, the forward
prices of sugar have risen from Rs. 19/12/0 (and not Rs. 19 as given wrongly
in my motion) to Rs, 50 per maund and at the some time we read in this
morning's papers certain recommendations of the Foodgrdine Policy Com-
mittee.  Knowing not that inclusion of two items would make my Motion in
any way less important or less urgent, I put it there and therefore, I wounld
heg of vou to treat it as urgent and the two questions being inter-linked with
one another are of the same nature, and therefore they cannot be said o be

Moreover, Government is going to announce the policy regard-

two questions.
Now, T wish

ing decontrol or control measures on the 10th of this month.
that hefore the Government mnke up their mind, they must give an opportunity
to this House to voice ita feelings and its thoughts on the questions which are of
great importance and therefore, I believe even the Honourshle the Minirter
for Food will have no objection to this Motion, which is put before this Honse

One thing more; I do'not in any way, by giving votice of

for consideration,
We only want

thix Adjournment Motion, wish to censure the Government.
to have an opportunity to voice our feclings and our idens ahout the question,
and therefore, I wish that yon may be pleared to entertain it,

Mr. Speaker: Because an Adjournment Motion is tabled, it does not neces.
sarily mean that, it is alwavs a censure Motion. Without being u cenwure
Motion, an Adjournment Motion can be brought for the purpose of discussing
any matter which is urgent and it must be a definite matter of importance.
The rules require that only one such matter can. be raiged and the Honouralle
Member's argument that the two nre linked does not appzal to me. On the
question of urgency, I believe it ix clear to everybody that in the process of
decontrolling prices were expected to shoot up and some time will be neces-
sary for these prices to readjust. Therefore. the shooting up of pricer by itsell
is not a matter of such urgency that requires any d'scussion. 1 do not think

that I could give my consent to this Motion.

ELECTION TO STANDING COMMI’ITEEf;I FOR MINISTRIES OF RELIEF
AND REHABILITATION AND WORKS, MINES AND POWER

Mr. Bpeaker: | have to inform the Assembly that upto the time ftixed for
receiving nominations for the Standing Committees for the Ministries of Relief
and Rehabilitation and Works, Mines and Power, 11 nominations in the case
of the former and 10 nominations in the case of the latter were received. Sub-
sequently one member in case of the former withdfew his candidature. As

vl
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Speaker

the rmmber of remaining candidates was thus equal to the number «f

vacancies in each of the two Committees, I declare the following meibers tc
be duly elected:

(1) Ch. Ranbir Singh.

(2) Bhri Khurshed Lal,

(8) Dr. Bakshi Tek Chand.”

(4) Shrimsti Sucheta Kriplani.

(8) 8hri Basanta Kumar Das,

(6) Prof. Bhibban Lal Saksena,

(7) Shri Jaspat Roy Kapoor.

(8) Giani Gurmukh Singh Musafar.
(9 Bhri A. P. Pattani.

(10) Mr. 8. M. Hahi,

1. Standing Committes for the Ministry of Works, Mines and Power.
(1) Dr. Bir 3. V. Ramamurty.

(2) Shri Gokulbhai D. Bhatt,

(3) Shri B, Das.

(4) Shri (0. V. Alagesan.

(5) Bhri Jnipal Singh,

(6) Bhri Kanayalsl Nanabhai Desai.
(7) Rai Bahadur 8ri Narsin Mahtha,
(8) Bhri Pmfulla Chandra 8en.

(9) SBhri Suresh Chandra Majumdar.
(10) Mr. Tajamul Hussain.

THE BUDGET—GENERAL DISCUSSION
Firer SBTACE

Mr, Bpeaker: Before we proceed with the General Discussion of the Budget.
I have to inform Honourmble Members that for Demands and 'woving Cut
Maotions only one day was allotted; that period has been extended to two dajs.

I have to annovunce that under Rule 46, 1 fix the time-limit for speeches
ordinarily ns 10 minutes; aa [ find a large number of Honourable Members
snxivus to address themeelves to the House the time-limit will not. in any case,
exverd 13 minutea for each Honourable Memnber excepting the Honeurable
the Finance Minister for whom 45 wminutes or more will be allowed, if neces-
Rary.

The Homouwrable Shri R. K. Shanmukham Ohetty (Minister for Finance)
Mr. Speakor, before the Generwl Diseussion starts, I would like, with your
permnission, to make s Statement by way of personal . clﬂn&m arising on
o the Rudget Speech that T delivered the other day. 1 have heen told that
cohsidernble rusentment has been caused in certain quartera in thix House .n
sccoutit of my omissiun to mention amongst the causes that concributed to-
wands lodian freedom the great sacrifice that was made by thonswnds of our
countrywen and courtry:women. Now that this matter has been brought o
my attention, 1 free!y admit that it was a serfous omission on iy pait. Rat
1 want Honourable Members to believe me when I say that the oniission was
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neither deliberate nor intentional. Even though 1 have not myself mede any of
those sacrifices, I have the greatest admiration and respect for all those thou
sands of our fellow-citizens who had the courage to make that sacrifice in the
csuse of India’s freedom and I have no doubt that when the causes that con-
t¥ibuted towards the attainment of Indian freedom come to be written, every-
one will recognize that the major causes were the great struggls for freedom
under the unique and inspiring leadership of Mahatma Gandhi and the greit
sacrifices made by our people. I hope, Sir, that the House will accept my
statement in the spirit in which I have given it.

Shri K. M. Munshi (Bombay: General): 8ir, in rigsing to make my ocom-
ments on the budget I take an early opportunity of congratulating my Honour-
able friend the Finance Minister on the proposals that he has placed before the
House. In the first instance they are very sober proposuls; his approuch
has been very reassuring as the indications in the market clearly prove; and
he has given the House a frank assessment of the desperate economic crisis
through which the country is passing. The Honourable F¥imnance Minister's
analysis is one with which, I am sure, the House will agree. The contributing
factors to that crisis are, as he has given us, widespread labour unrest, declne
in agricultural and industrial production and infletionary pressure. But 1 am
afraid he has dealt with all of them in a certain amount of conservative spirit.
He has left many things vague; T do not blame him because the Government
was formed with such lightning speed and we are passing through such diffi-
cult times that it was not expected that the Honourable Minister would have
the time to go over the whole ground. If I may be permitted, Sir, 1 would
like to mention that I expected in the budget some fore-shadow of the contri-
hution which Government proposed to make to resolve the vrisis to which the
Honourable F'nance Minister referred. I also expected—] am afraid in vain—
that we would be told something about the economic implieations of the
changed conditions arising firstly from the partition, and secondly from the
loss of staple exportagby reason of this partition. At the sume time T ferl
that T would be failing in my duty if 1 did not make my comments with regurd
to the policy which Government ought to pursue and which has already teen
indicated by the Finance Minister.

Sir, I admire him for the courage with which he has stood for economc
realism in tackling this crisis. He has told us in unmistakenble terms that in
order to tide over the crisis we must have a mixed economy and that private
enterprise and nationslism must march together. I entirely agree with him
that this is not the time when we can consider the theoretical pros and cons
of nationalisation; this is not the time when we can indulge in the pastime
of discussing any theoretical matter nt all. As I said, we are passing through
a crisis and it requires that we should utilise everv single factor which is avail-
able to us. Nationalisation has proved inconclusive in the test of world ex-
perience. I may mention some notable instances which T daresay are known
to most Honourable Members. We know of the State-controlled and State-
owned German railways which had the highest efficiency in the world. At the
same time the British transport system, lately in private hands, was equaliy
efficient. In India we have State-owned and State concrolled railways; their
efficiency was discussed the other day, and we are still awaiting to see what
results they have in the hands of our present State. At the samme time v,
know that the Indian shipping industry as well as the iron and steel industry
in private hands has had s fairly high standard of efficiency. In the United
Kingdom again you find that the steel industry which is yet in private hauds
has been able to hit the target of post-war production; on the contrary, the
“?t.ionlised Coal Board has failed to achieve that success which was expected
of 1t.
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An Honourable Member: It has the highest production now.
Shri X. M. Manshi: | can give figures to show that compared with the
steel industry it has not been able to cope with the crisis.

I am not favouring one way or the other, but it is an inconclusive maitet
and we need not for the moment consider, as T said, the theoretical aspects®of
this question, What we really want is a purposive direction of all our economic
affnirs, We want that private enterprise should be encouraged in all the
sectors where nationlisation is not possible for the moment; but we must
reintegrute private enterprise with broad national objectives that may be
settled by our Governmnent. We have already got nationalised concerns like
railways and posts and telegraphn: we want them to be raised ‘to the highest

ible standard of efficiency. Then again we bave other schemes; we have
the hydro-electric achemes, we have the Damodar Valley scheme and we .an
have many other achemes which are going to be State-owned and State-contral-
led. We have also other large spheres of economic activity; for instance, I
read in one paper the great need for having an industry in ammouium sulpuate,
wo_highly essential for our agricultural purposes. These are spheres in which
our (Joverninent can launch industries and in which I am sure, we will be able
to make a sucoens,

It is wrong to say that we have not 50! a controlled economy; there is suil-
vient control over private enterprise, and further controls, if need be, could be
imposed in national interests. We have got taxation, we have already got
security schemes and (lovernment are embarking upon a scheme of fixing miu:-
mum wages; and [ have fittle doubt the time may come when dividends may
hove to be comtrolled. For the present. we must give a purposive dircction to
tho whale of our economic life in order that we may be able immediately ond
offeatively to tide over the present crisis. '

Sir, the Honouruble Minister mentwoned three factors of which the first is
lubour. [ do hopo that (overnment will be able to embark upon a comjre-
hensive labour programme, or rather a programme for labour cacanny in this
country. We know that strikes and slowing down are very popu'ar
among labour, We have to deal with them in the way that they bave been
dealt with—il 1 may mention it—in Ahmedabad and to s certain extent in
RBombay. 8ince 1017 Mahatma Gandhi in Ahmedabad has tried a successful
experiment of resolving industrial disputes between Iabour and capital by arbitea-
tion. As a resuit Ahmedabad has been richer and its labour has been more
contented than in any other part of India or—for the matter of that—in the
world. And the industrial laws which have been introduced by the Guvernment
in Bombay in 1989 ns well as now show that very satisfactory results can be

uoed by similar legislation all over India and its striot enforcement. I
now our labour is inefficient. Only the other day an expert said that the
vfciency of an Indian worker is about 1/14th of an American worker and 1/7th
of an Knglish worker. We have also no scheme for redeployment of labour.
Therefore, what I would urge upon Government is that the whole programme of
labour rorganisation should be taken in hand. It is one of the most material
factors and the programme cannot be carried out by patchwork reforms.

The next factor t0 which the Honourable Minister referred was inflationarv
mwaure.  Thin inflation, Sir, appears to be like tha ghost in n haunted house.
verybody seems to know sbout it and no one knows what to do about it.

The result has been that we fear to imagine what inflation will bring us ncast.
The Honourshle Minister has himself given the figures. Our inflationary (oun-
ditiona here are quite different from those which prevail in the United States,
in the United Kingdom and Canada. There, the problem is to stabilize the pre-
sent productive setivity and the present income because there is practically {u"
employment there and a large volume of spending power in private hands.
Our cane ja different. We have got monetary inflation in a high degree aund
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material and manpower resources which are lyving idle. Qur. problem is en-
tirely different from theirs. We have to secure a spurt in production, and at
the same time to keep inflation in leash. The only course—and I speak with
some hesitation because I am not an expert—which appears to be vbvious and
essential is that the Government should embark a development by raising loans.
A large programme of loan finances for the purpose of providing capital ex-
. penditure is the only thing which will promote real income. I am sorry to
find that there was no indication in the speech of the Honourable Minister with
regard to this- matter. I know the difficulties. I know that cconomies are
difficult-to be carried put in such a short time. 1 equally feel that there ure
savivns fuetors working agninst it. But at the same time we must equally
realize that the time within which we must do something to overcome this
economic crisis is so little.

1 may only mention one thing. You will forgive me Sir if I tuke n minute
more of your time. Bo far as our taxation capacity goes, it hus reached
saturation point. The Honourable Minister has already meutioned that so far
as business taxation is concerned, it will have to be reinvestigated in order tuat
the wargin of enterprise may not be hit as at present.

But there is one source, Sir, of revenue to which I should like to draw his
attention, and that is death duties. All over the world it has come to ve
recognised that it has great distributive effects. 1t is innocuous so far us pro-
duction efforts are” concerned. Orthodox economists like Pigon consider it as
an essentisl complementary to o progressive income taxation. The expericnce
in England proves that death duties are borne much more ensily than business
taxation, and I have no doubt, when the time comes in next March, the Honouw
nble Finance Minister will be able to see that those sources are tnpped which
will enable us to get the money so necessary for reconstruction—without hitting
production,

1 have only one word to add. We are going towards a socialist democracy.,
Whether we wish it or we do mbt, whether people theoreticully upprove of it
or do not, is a small matter. The world forces are driving us towards that
end.  But for that purpose we require a highly trained and incorruptible bureau-
cracy which we have still to build up. Till that situation comes, what I would
like to impress upon the Honourable Minister is that our urgent need is stabi-
lity and security in the economic sphere as much as in the political spherc.

8hri M. B. Aney (Deccan and Madras Btates Group): Not incorruptibility!

Shri K. M. Munshi: Incorruptibility is a necesary ingredient of economie
stability. You cannot have stability without incorruptibility, but it is no use
trying to create a machinery which is corrupt first and then quarreling with it!

1 hope that the few remarks I have been able to make at the short time at
my disposal the Honourable Minister will bear in mind, and in his c(losing
speech give us some inkling as to what contribution the Government proposes
to muke towards resolving this crisis. ;

Eazi Syed Karimuddin (C.P. and Berar: Muslim): I congratulate the Fin-
ance Minister on s very straight and frank statement of facts, but I do not
entirely agree with his background and the outlook. It is more or less bused
on the antiquated ides of the past century. The theory of mixed economy is
an exploded theory. Nobody disputes that there shou'd be rﬁ{[rn.dtm.l industriali-
sation of the country. Nobody disputes that the standard of living in the
country should rise. But that does not mean that the rich should grow richer
and the poor should become poorer.

Sir, in supporting these b t proposals, Mr. Munshi has said that there
should be oc(l:np:tm:g realism mhnt the policy of nationalism in other coun-
tries has failed and hae not been .

Shri X. M. Munshi: I did not say that. I said it was inconclusive.
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Kasi Syed Karimuddin: In a way generalizations without facts and figur s
are not convincing st all. He has admitted that dividends in this country will
to be controlled in future. The point that has to be decided is this. The Fin-
ance Minister in his speech has not laid down any definite policy as to what
would be the economic psttern in this country. " In para. 88 of his speech he
has said: *'Whatever may be the pattern of our ccor.omic system, I hold thag
there is need and scope for private enterprise in industry.”” Now the Prime '.
Minister of this country in his epeech on ‘The Objectives Resolution’ said: ‘'l
stand for Bocialism and I hope India will stand for Socialism, and tha$ Indis
will go towards the constitution of s Socialist Sisle, and I do believe the whole
world will have to go that wav.,” e taere m, Coub. bt he oo Jlis oo
of this country, the hend of the (Government has uccepted that the future con-
stitution of this country and the future economic pattern w.ll be a pattern of a
Socialist State? Then how ix this indecision on the part of the Finance Minister
that he is not definite of the econoinic pattern the country will have? If it is un
established fact that this country is going to have a Bocialist pattern, then we
have to move towards socinlization of the resources and nationalisation of the
industries of this country. The only objection that has been raised is this, that
becnuse of lust year's policy, there is penury and distress in the economic field,
and so that policy will have to be revised. There are countries in the world
where sooialisation of the resources of the country is being practised. There are
oountries where nationalisation of industries has been done and the Advisory
Planning Board in their report has accepted this principle wnich has been pre
pounded by the Prime Miniater of this country: It says:

**At the saine time, it must also ba recognised that, if Bocialisation is adopfed as a
policy, it must be applied universally to all parts of the natiomal economy, if it is to be
s real success. Any restriction of the fleld of Bocialisation, exclusion from it of
any section of the productive or distribution organisations. woold mean very much less
chance for a socialised plan to attain full fruoition.”

The Karachi resolution also states that in India we should make an atterapt
at sooinlisation of all resourcea and nationalisation of industry. The field should
not be left to private enterprise mainly. The advantages of socialisation of
industry ure that there would be nationalined ownership: the surplur of pro.
fits would g to labour and there will be the fulleat emplovment of the adult
winbkers in the conntry. The Finance Minister has said *'1 believe that tho
general pattern of our economy must he a mixed economy in which there i~
woape both for private enterprise and for State enterprire.”” In the name of
mixed economy private enterprise is likelv to he encouraged and socialisation
of the key industrien will be delaved and hence it is to this part of hia speech
that [ ohject. My submixgion is that there should have been a declaratici
in this Budget speech that the country will move towards the socialisation of
the resources of the country and the key industries of the countrs would in
nationalised. There is absolutely no declaration to this effect. On the other
hand, the declaration that has bheen made is that last year's policy will be
revived and private inveatments will be encouraged.

The second point which 1 want to stress is this. T am not verv sorry for
the deficit budget. because 28 crores have been spent on the refugees.—the
people who have heen rendered homeless nnd helpless: but I objeet to leaving
the gap uncovered, as if this was only a temporary matter concerning this seor.
It is & stupendous task which will go on for at least five years and 1 do not sec
ony wisdom in leaving this gap uncovered. '

Another objectionable feature in this budget speech is that no proposals or
measuron have been proposed for the agricultural development of this country
except the suggestion that dams in one or two provinces will be constructed.
Unless and until collective farming on a very large scale is introduced the— ia
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absolutely no possibility in the near future for the improvement of the fuod
position. No measures have been propoeed in the budget: no proposals have
been made in the budget. Unless this food position improves there is no pros-
pect of our countrv being self-sufficient. In the event of an international war,
in the event of our country going out of the Empire, it would be most difficuit
to supply food to all the people in the country. This should be the first con-
cern of the Finance Minister and proposals to this effect should be formulatod
so that the food position may improve in the near future,

Tt is said in the Advisory Board's report that there are no techniciang, no
engineers for the agricultural projects. The Finance Minister hnas not stated
in his speech or in the Budget Estimates that any engineers have been trained
or engineering colleges in addition are being opened and students in hundreds
are heing sent to outside countries or any foreign engineers are being engaged
for this purpose. Unless these measures are adopted, unless the Central Gov.
ernment gives considerable subsidies to the provinces so that collective farming
is practised on a large scale, there is absolutely no hope in the future of the
food position improving.

There is another matter to which I want to make a reference and it is a
matter of the sterling balances, which finds a place in the budget speech,
Looking into the provisions of the Financial Agreement that has been enterud
into as between the United Kingdom and the Gavernment of India. I find thut
the sterling balances have been divided into two accounts—Account No. 1
i~ current necount and Account No. 2 is practically a fixed deposit. Instewl
of getting our deposits for investment in the industrial development of the
country as also agriculturnl development, they have been kept in depoeit with
Britain to be used towards pension and so many other subjects which nre given
in Article 4. My submission is that when our eapital is there. why should not
the capital be brought and invested in the development of thix country?

These are the criticisms which I want to lay before the House and I hope
the Finance Minister will take them into consideration.

Bhri R. R. Diwakar (Bombay: General): 8Sir, 1 am verv glad to welcome
the first budget of Free India. Our Finange Minister has at the very outaet
asked for the co-operation of everv member of this House and [ do not think
that he will lack that cooperation in any of the proposals that he has made.
At the same time, I suppose we ought to offer our criticism or make remarks that
we have to make on the proposals that he has made. I might say that any
carping criticism is of no use and will be destructive. But if along with the
remarks that we offer there are constructive suggestions I believe the Honour-
uble the Minister will welcome them.

In fuet today we are meeting and considering the finances of the country
after a very great catastrophe. No doubt one of the most fortunate things
that happened during the year was that we got our freedom but, at the sume
time, the most unfortunate thing that we got along with it was the division
of our country on a8 communal basis. At this time I cannot but express the
feelings of some of us that the reunion of these two Dominions nlone wili solve
the problems that have arisen out of the division of the country. Tn fact there
cannot be any permanent peace in the country unless there is some kind of
permanent federation, as regards subjects like defence, commerce, foreign aflairs
and communications.

Before passing on to the budget itself, T am verv glad to observe that the
Finance Minister has made ample amends for some cmission in his specch
which he said was not deliberate. At the same time I ghall not be wrong if
I point out an act of commission. He has paid a compliment to our erstwhile
masters or rulers that it was a unique act of enlightened self-abnegation to
have left India. One feels that possibly, if there was no context as regards
these words, they point out to some Buddha! Really speaking, I would »ay
that this is an act not so much of enlightened self-abnegation as of enlightened
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selfishness, because there is absolutely no generosity in this matter. It was
a matter of choice and | think that they have made the right choice—-rather -
than forfeiting the goodwill of a big nation like India they have forfeited toe
Indian Empire. There is nothing liie spontaneous generosity in politics.

As reganls the nctual budget and certain of the proposals made, my fnends
have already covered one or two points. 1 would like to cover only such of the
points as remain untouched. The finance or the budget of a country is really
s highly technical offair so much so that I have come across Ministers in Pwo-
vinces speaking of inflation as ‘inflation’ and that too repeatedly for a long
time throughout their conversation, Therefore, it is very difficult for a com-
mon man like me {o pass any observations on such a technical affair.

Maember: Was he a Finance Minister?

shri R. R. Diwakar: To his credit, he was not a Finance Minister! How-
ever, the point of u common man like me will be useful and I think that if we
pool the resources of expert knowledge and the experience of common men
it will be for the good of the country. The budget presented to us is a general
survey in addition to the estimetes and facts and figures, and we must thank
our Finance Minister for giving this general economic picture of the country
just in the first Logislature which has met. 8ince as a result of partition there .
nre n number of things which have vet to be decided T think the financial or
economic picture of the country may change to n great extent For instauce
our Railway Minister pointed out that when things go to arbitration, the
rnilway valuation may suffer by crores if the arbitration takes a particular
point of view and we may stand to gain or lose tens of crores of rupees. So
it might be that our ohservations will have to be mndified in that respect.

Tuking now an important question, namely of food, she Finance Minister
has said that Re, 92§ crores will be trm during the year as subsidies for
buying food from foreign countries. This Rs. 224 crores will Le absolutely
unproductive, Unleas there is a kind of alternative suggestion to invest this
amount or equal amounts or the amounts available for some constructive
purposes whereby we can produce more food in our country, I think we are
running down a very bad incline, During the last three or four years we huve
posaibly spent something like Rs. 100 crores merely for paying more and scb-
sidising for food im In fact we had to pay through the nose to Australia.
Amerien and Canada, irrespective of the prices prevailing in those countries.
They saw to it that they got practically double the prices from us. For instance,
Australin, 1 am told, charged us something lik2 88 shillings for 6 bushels of
wheat, wheress they sold us 8 bushels in 1945 for 44 shillings. That means
double the value.

An Howoursble Member: What was the market value?

shri R, R. Diwakar: It was not so much. In the stme wayv. Englund
bought wheat from Canads at the rate of $1.60 per bushel whereas Indih
had to pay at the rate of §2.50. Now this difference between 1.60 dollars
and 2.80 dollars is really inexplicable unless anly by one consideration namely
that that country took advantage of our dire need. But India has wot acted
in a simiiar manner, though T do not sy that acting in a similar manner would
bo very desirable. All the same. her textiles today are looked upon as the
thonpoat in the world. My plea is if we have surplus textiles we should !ook
for suoch onuntries which need our textiles and also have food to give us,. so

that we can have bargaine on what may be called an equal footing with such
wm{n,'::utmymndmthhighmwtwbnhpq
av for food supphiea.
The second point T want to make is this. The food deficit G per

) is really
cent.. ab the highest. It is put down at 3 per cent. or 4 per cent. by some
experta. O per cont. deficit of food is really not such an alarming thing. But
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we who live especially in cities are as jubilant as Columbus and his crew,
whenever any food ship arrives and most of the daily papers give this kind of
news in block letters. That means that though the sibtuation is not intrinsi-
cally so alarming it is made out to be so and possibly on account of a psycho-
logical complex. Therefore, if we can put our heads together and see that the
psychological factor which will promote more production is encouraged and
production improved in our own country. With the present resources, it should
be possible for us to make up this 6 per cent. of deficit.

Another point about the Rs. 22} crores that we are spending is that this
kind of unproductive spending would land us in difficulties. Thercfore we
should have, as I said in the beginning, some alternative proposals for spending
similar amounts on improvement of agriculture, seeds, and irrigation.

I may now pass on to the military expenditure. Military expenditure has
“een one of the targets of our attack for a very long time. Now we are faced
vith a similar situation, namely that about 50 per cent. of our revenues are
Leing spent on military expenditure. Consistent of course with the efficient
defenor of the country, I think we must be able to reduce our expenses and
that can be done only, if I may make a suggestion, by creating a kind of citi-
tens’ army so far as the land forces are concerned.

I quite realise that so far as a modern army is concerned, it is the air arm
und the navy that reallv matter more than anything else, and therefore possibly
we may not be able to curtail our expenditure under those two heads because
we have no air arm and no navy as such of any magnitude, and therefore
whatever curtailment of expenditure will have to be made will have naturally
to be made as regards land forces, and that only by taking up seriously the
question of organiging a citizen army.

'Now as regards the 12 crores which have been sanctioned for nation-building
activities, I am sorry to say that it is too meagre an amount because it has
to cover education, medical, public health, .running of scientific inatitutious,
scientific survey, aviation, broadcasting, and a number of things. No doubt,
some of these things are responsibilities of provinces. But still ab a juncture
like this I would press upon the attention of the Finance Minister the im-
portance of what may be called inass-education, not mere literacy, which can
create the right kind of atmosphere in the counh;{ and make ev oitizen
conscious of the new responsibilities that have fallen on his shoulders with
the attainment of freedom.

I would like to make one more suggestion about another matter and that is
about national savings. As regards national savings the period of 12 years is
there for national savings certificates. But I would suggest that that period
may be reduced, or any period fronr™8 to 12 years might be fixed so that the
common people or the middle class people might be tempted to put in their
money in national savings certificates. The 12-year period is too long a period
ﬂ:ougi the return is tempting enough, and I think even if the interest might
be a little less, that does not matter. In fact interest ought to be a little less
80 that it may not divert money from industries and such other productive

purposes.

With these few remarks, I thank again the Minister for Financo for glving
us a very full overall piture of the economic conditions and I hope that he will
welcome some of the suggestions that I have made, and also the suggestions
ﬂnsmsyhomadebyoomefﬂend-otmh:ednringtheemmeolﬂ\isn?ebue.

Shri T. T. Krishnamachari (Madras: General): Mr. Speaker, Bir, it is
indeed an honour to be the first Finance Minister of free India, and I am glad
that honour has fallen upon a friend. But, 8ir, I am afraid that notwithstand-
ing this I bave some “criticisms to offer on his budget.
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the firs$ place I foel that the details of income and ndi i i
House are not adequate. If it was the intention of the mwm
Minister to ask for an suthentication of the expenditure of Government for
74 months, I think the details that have been vouchsafed to us is quite all righs,
but the resson that has been mentioned in the explanatory memorandum that
the figures that have not been furnished, which comprise of the figures relating
to India before partition, would have no besring on the figes that are being
placed before us is, I think, fallacious. In fact we would like to know whether
we onded after 4§ months. The Government has not started in vaouo. 1
think it is & very serious defect in the budget estimatos that are before us.

Wishin the very short time at my disposal it would be impossible to cover
many of the aspects of the budget speech, but I would like to say that while
I recognise that my Honoursble friend did not have enough time st his &%s-
posal, enough time during which he could get a good grip over the financial
position of this country, the economic picture that has been presented to us
fs very incomplete. Bir, certain trends he has noticed and has brought to our
sttention—an trend in prices and the scarcity of consumer goods,.
searcity of foodgrsina and things of that sort. At the same time it does not
seem to me that except for making a sort of overall suggestion as to what could
be done, it does not appear that the realisation o!n:gau trends has had sny
bearing on the statement of policy made by him. Sir, I know that my Honour-
able friend believes in a reduction of prices. He has gaid so many times in
public, but what is being done in that connection? S8ir, we bave had a summary
of the report and the recommendations of the Foodgrnina Policy Committee
sent to us this moming. T must say that it is not very heartening. I do hope
that the Government's ultimate decision will be slightly better. In effect all
those recommendations, oven if partislly accepted. must perforce increase the
prices of primare foodgraina for the consumer. The problem that the Honour-
able the Finance Mininter han envisaged before us, the problem of the gap
af inflation, ia likely to get wider with any increase in the purchase price of
foodgraine for the small consumer. Wages are bound to increase, and what
does my Honourahle friend propose to do about it? 8ir. he has mentioned
about t‘n added momentum to the inflationary trends in this country of war
vears' unapent accumulation. But it is a fact, Rir, that ix common all over
the world that thase prople who are lowest down in the economie level hnve
heen spending any surplus they may have immediately on tha eessation of
restrictions on imported consumer goods. Tt is a fact that has to be recognired
and something done to meet it. T wonld have l'ked to have known from
by Honourable friend what is going to be his policy in regard to curhing inflation
besides the question af putting additionst eflort hehind the national savings
schemes. Tt in true that sa far aa the Budget is coneerned, it has been welcom-
ed by big husiness of which T shall have more to sav a fow minutes later. hut
1 And no indieation of realisation of the rather rorious situation that is facing
us, and if the rumour that goes round it eorrect, it appears that Government
would be favouring a polier of decontrol which with all the consequential
pavehological offects on the people. would only increase infiationars trende.

on hh.hlmldlikehlnywmmhthnporﬁmo{-my
Hm?m&%‘: in regard to sterling balances. T have had the mis-
fortune to have my ledge of Central Government finances more or less
tn grow up with these sterling balances though the sterling balances have grown

Mwmmw.mﬁmﬁmwmhmu
Tndmykmkdnd lic finance is stiNl infinitesimnal. My Honoursble

friend" tement ter might probably have been more &
wm‘nﬁm'&mgﬁ e In fact T have before me bere
the budget of Bir Rowiande In which be has held up the
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sterling balances as something which is sacrosanct, which has to be preserv
there, the sterling balunces that are in England, will have to be t.!l)m bao?:
bone ofl the lf)u:.ure devlelopmeut. and who also doubted the wisdom of frittering
awsy these balances ali at once. 1 found an ccho of these sentiments in the
speech of my Honourable friend. But is it at all a fact to be so greatly deplored
. if the sterling balances are frittered away to the extent of 18¢ crores from the
5th April 1946 to the 5th July 1947? Is my Honourable fricnd quite sure thad
we are going to get quite a lot of what is remaining. Has my Honourable
R mend looked at the other side of the picture of Brituin's views on
i the matter? It is not a question of his regretting the frittering
away of these balances on consumed goods, it is not a question of Sir Archibald
Bowland's saying that it is all wrong to do 8o, but a question of what people in
England feel about it. I have before me a copy of the Economist dated 18th
April, in which there are some remarks in regard to the rapid manner in which
sterling balances are being consumed by India, and it says, ‘It is hard to
see how British Authorities can avoid imposing some restrictions upon the
use of accumulated balances if the progression of depletion is kept up’’. Again,
. 8ir, there is further down—a reference to the speech of the Cgancellor of Ex-
chequor of England which says—''As the Chancellor said in his Budget Speech,
unrequired exports are a luxury of which we can aflord very little for many years

to come’’.

Bir, my contention is that if something has come even in the shape of
imports which are practically useless, well that is something which has come
into this country out of the sterling balances which are now almost semi frozen.
and T do not think we need regret it. But I do feel that the approach to this
question of sterling balances by my friend has to be slightly modified. In fact,
our negotiations have all along been on the Secretariat level. The Delegation
went from India headed by the Finance Secretarv becnuse there was no res-
ponsible Member to go with it, and his achievements in the light of subse-
quent events, in the light of the existence of Article 7 of the Anglo-American
Agreement is practically next to nothing. I urge upon my Honourable friend
to remember that this matter is a matter vital for the future of this country,
aa he himself recognises. But it is also a matter where it would not be possi-
ble for us ultimately to realise in full, or even a greater moiety, this asset
of ours; and if any further negotiations are to be carried on, T hope my friend
would be careful about it: it has to be conducted at the highest of levels, has
to he conducted with the aid of experts of unreproachable reputation. The
matter cannot be trifled with. I would even suggest to my Honourable friend
that if necessarv he should have to use the onlv threat that he has in his
hands. If Britain would not agree to make an equitable settlement of this
matter it will upset all our calculations—the whole speech of my friend in
regard to the economic future of this country has heen baged more or less on
the ultimate realisation of those sterling balances of ours. T think it should
be clearly stated that if nothing is done, well. the British assets in this country
will first be adjusted agsinst the debt, that Britain owes to us,

Sir, T have a few words to say in regard to the policy enunciated by my
friend in the matter of taxation and in the matter of Government’s attitude
tiwards private enterprise. I am sorry my Honoursble friend Mr. Munshi
“ho has had a lot to say about it is not here. Of course, I cannot be an advo-
~ate for private enterprise that he is, in fact, I hold cerain views which pro-
hably may not meet with the approval of people who arz advocates of private
“nterprise..............

An Honourable Member: I did not know you are a socislist.

Shri T. T. Krishnamachari: ......... but 8o long as we allow private enter-
rree in some form to flourish, so long as we make the hulk of our taxatiom

dependent on the output of industry, the present type of taxation is not
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merely unsuitable but is positively disastrous. 1 agree with my Honoursb
frlend in quoting the view of the Governor of the Reserve Bank{n that partl:
culsr matter, becauw. not only is it a fact that we have put s blanket oceili
st o fairly low level in the matter of higher incomes, but we do not have the
machinery which could implement our taxation proposals. Persons who bave
some oxperience of the tax sdministration of the Central Government know
thas tho Bheehy tradition of tax administration that is still obtaining by which
the small and uest man is squeezed and the taxes due from the richman are
compounded can bardly be considered efficient. I believe that there is room
for my Honourable friend to revise his taxation to taks the blanket oceiling
!uri}\cupmthatthmwﬂlbonmthinglaftwthopem who owns and runs
any”fodustry; at the ssme time tighten up your methods of collection so as
Yo concuntrato on the people from whom you could get more rather than from
the peoplo from whom you could get less. In fact, I was surprised the other
day when a friend of mine who is considered to be an expert on income-tax
ln\\:. ond perbaps sluo in the matter of how to administer it, told me that my
estimate that only 50 per cent. of the taxes are collected was rather optimistio;
his estimate was thnt it was much less than that. I believe that a variation
in the taxation scheme is called for but at the same time I would ask my
friend to be cautious. 8ir, we know the rich are not only always with us,
but thoy are always amongst us—their existence is something like the exist-
enoe of God ne comprebended by a Vedantin—they are everywhere. and rumour
has {4 that they are very near the seat of power; and if it happens that there is an
unnecessary emphasis on private enterprise and simultaneously an emphasis
on the necessity to re-grade our taxation schemes, well, my Honoursble friends
from the former Muslim Teague and others will be ensbled to have their own
say more frealy.

Bir. T think caution is very neceasary; caution is also necessary by reason
of the fact that the very reception by the Bombay Market of this Budget is
o thing thad will put the popular will against it. But T will re-affirm that
bowever much of & socialist one may be. one cannot avoid a mixed economy
for some time to come. 1 do hope that my Honourable friend would amplify
bia words referring to this question: mixed economy means what? It is going to
be a mixed economy definitely in relation to what? How will it affect the
future industrial policy of the Government which is going to be enunciated
a fow weeks later?

Bir. T could deal probably with a few other matters referred to in my
Honourable friend's speech but there is very little time. But before I close
I would like t0 deal with another matter not relating to the portfolio of my
Honourable friend the Finance Minister. I am sorry to see that the Honour-
able the Prime Minister is not here. T would like 0 utter a word of warning
%o the Governmens in one particular matter. T see that the tendency to
employ retired British civil servants by the British High Commissioner in Indis
s on the increase. 8ir. it is bad enough that our commercial should
employ retired officials as their executives—mainly, T have no doubt, for reason
of the contacts that they possess with the Governments. Central and Provin-
cial. Tt is a thing which is deplorable, but we cannot afford to have foreigners
who have served in this country, who have perhaps been patrons in the past
of certain people who now occupy posts similar to what they h-d.oocupted
trying to use thely influence, trring to have contacts with these officials when
they are appointed Deputy High Commissioners or in charge of o.ther high-

laced positions in the various offices of the British High Commissioner in
ndia. I think it is & matter which the Government ought to take up with
the British Government at & very high level. Not that we have anything
agninet these officers individually, but as & matter of policy it is & practice that
has to be condemned.
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Sir, before I close 1 would like to say that 1 hope my Honourable friend
would accept the criticisms that have been offered in the spirit in which
they were made, and secondly when he comes out with the Budget next
February, that it would be a little more comprehensive in detail and that he
would try to implement what he has touched on in this speech of his—parti-
cularly in the matter of the question of linking up prices with our economy.
You cannot deal with the monetary aspect of it only and leave the other aspects
just to allow the devil to take the hindmost. I do not know what the (iovern-
ment propose to do but if my Honourable friend still holds the view that prices
must be reduced as otherwise wages will chase prices and if it happens that
there is a further increase in the wage levels then woe to our industries not-
withstanding Mr. Munshi and his efforts to save them. I hope we shall have
something more tangible from the Honourable Minister when the next Budget
comes ouf.

’ﬁmuﬁm:mrmi TANfT Y, g7 awe § Qq up@ETE I@@T"
g g | S A dmA g s awe | fafoeQ s asfaga g & 1 &
@ ofgs fafen wade &1 a1 T fefefasm (criticism) & @ fw
fafref s agr g g T i S T | ST AT gw A €
WA gw = fafen & ot sarr a7 1@ € 1 9 q@H) w~oT A T § )
WH g A=l @i e A gEa =t g o A 5 e

T4 a1 § qg FET A1gAT g 5 g6 S| o1 N Arewad & gH s
T TAFT T2 41 I § A9 FIT T9 g UF 9 1 LT F g7 G713
& 1 ZW S 9T 93 FT METOT AT & GG AT FT OF GG TOHT § 9T
T T HT AT G | GO AW A qg =91 AEN § | g S GH7 q9E FA
famst g7 oy o1 Frt gu &, 37T ®Te QY sEE T 9 F A
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[ English translation of the above spcecn ]
Bhri Lakshminarsysn Sabu (Orissa: General): Mr. Speaker; 1 want to
:g:n.k sbout one or two things ib connection with this budget. Firstly I find
¢ this Budget provides for a buge military expenditure. We people former-
ly used to level frequent criticism against the British Government that the
Milisery Budget is very heavy and this should not be so much. But today
we observe fromn this thut we huve surpassed the British even in this respect.
This I do not like, this will include so much expenditure that we would not
be able to incur any other expenditure. Secondly I would like to say thas
for this our India do we people prepare the budget after taking into acoount
every Province individually or while sitting here do we prepare it in the usual
mannor kecping in view that a uniforin principle is applicable to each Pro-
vince. In my opinion it is not good. We people should frame such a budget
which will keep in- view every Province particularly the deficit Provinces. I
can toll you people here that Orissa is a Province where one man out of 70
men suffers from leprosy. In the Budget framed by the Government of India,
this fact should be borne in mind that one man ous of 70 became leper. We
should while compiling the budget visuslize the extent to which the total
ture under the head ‘‘Medical’’ should be incurred in Orissa.
I want to poiut out that Orissa supplies rice to the famine-stricken places in
Indla and in Orissa itsell people do not get anything to eat. The ocause of
famine is that out of the entire food production in Orissa, an individual hardly
gots enough to eat. Orisan is inhabited by a large number of aboriginals who
leave their places and settle in Assam and other places. We should keep the
faot in view as to how much expenditure we shall have to increase for such
aboriginala. We talk here of too many things, but we should also see whether
people in a particulsr corner of our country are living in happiness. - While
sitting in Delhi, we people forget that there are so many Provinces where
peaple are living in 8 miserable state. By refering to this partioularly, I
would like to drw the attention of the Honournble Mininter of Finance that
more oxpenses should be incurred for the sake of aboriginals. Under the head
*“Medieal’'. more monev shauld he provided to help Orissa. Tt 'nhould also be
sten how the Orivas could be provided with more to eat and drink. I aimply
want to say this thing.

The Assambly then adjourned for Lunch till Half-Paat Twn of tha Clook.

v The Assembdly reassembled ofter Lunch at Half-Past Twn nf the Clock,
Mr. Speaker (The Homourable Mr. G. V. Macalankar) in the Chair.

DELHI AXD AJMER.MERWARA RENT CONTROL (AMENDMENT)
BILL

[Papsmetariox or yax Rurosr or Sxizcr (oMMITTEs )

The Honourable Shri W. V. Gadgil (Miniater for Works, Mines and Power) :
8ir. I present the Report of the Select Committee on the Bill to continue in
luoel“' certain amendments of the Delhi and Ajmer-Merwara Rent Cantrol Aok,
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DELHI PREMISES (REQUISITION AND EVICTION) BILL

PRRSENTATION OF THE RErorT oF SELECT COMMITTEE .
The Honourable Shri N. V. Gadgil (Minister for Works, Mines and Power)
8ir. I present the Report of the Select Coinmittee on the Bill to confer certain
powers in respect of premises in the Province of Delhi.

THE BUDGET—GENERAL DISCUSSION—Contd.

Y U0 Fo @UIHT : FTYFT N, FTE TT FT WG {7 AT FTE-
A fafrer aea &1 a7 ol qar | N a9 g @RI Y qRT AT IEH
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Iroom @ food, 98 gt @ fed ft &



THE BUDGET—GENERAL DISCUSSION 997

Mr. SBpeaker: I may just point out one thing to the Honourable Member.
He is entitled to lay before the House the condition of the Harijans and all
that; but while criticising this budget, he should remember the distinction
as to matters which are primarily the concern of the provinces and those which
are the concern of the Government of India. It cannot be expected that the
Government of India will budget for all that is primarily to be done by the
I invite his attention to that because he referred to the questions
of water-supply, wells, housing and education. These are all matters with
which the provineial Governments are primarily concerned. Tf T am mistaken,
I may be corrected by the Honourable the Finance Minister. The provision
for these will have to be made by the provincial Governments. Of course the
Government of India might give them such subventions or other help ns they
can; but the Honourable Member should remember that background and then

make his speech.
oY 0o Fo AVEFT : AT T, § €F AT F AT § foF & # F7HT
T &1 FTH § AT FEearar Y GTHTT HT 8T HTH § | AT AGAA A g4
& R sl wror fFar a1 e Y qORTT 1 T & v g e eI
R FEET ¥ A1aT § | fEREATT A ¥ @R 08 @ W A3 6T T @I
fars @Y% (Sc heduled Castes Scholarship Board) T #1 st et #1
gt &, 9 79 geqr & FFF w3 F A5A1 B SHSEAT(Scholarships) T F
w17 Y fegear Y aCER # @Y § 1 A A w97 FF 9z aTwe A A
¥3 ¥t 1w f5ar § 399 sa1Q1 37 ATET F 7 Ad) fRar | 9 g eFef
A wq fra 7 § gfeaal & a9t A, 7z =wefae g0 o A
& et gfeat & fovar &7 wam2 @ 1 oY A F %2 <@ a1 fiF fgeama A
q7HTT F TN | 7% o7 #1% NfawT (provision) 77T &, #7379
AE § iadas wraw fafaeer aga &1 oA A1 A1gAT 9T |
frfeae g $ A d F A AwAr TIEA 9T 7 A0 A g
N g 97 § IR fafeme zeew o §, m@ fegE #Y ATER
* ¥ &, AR fegea Y q7w17 #7 a8 A IAF AT BF FY Far § |
i, ag AT T9E § T FA F A § 5N, fggeaT A qvwT W
FTA G A § fE @ AR R GRA LY | W § 3 Pfe zrew
% Sl B @A N AT AR TR g I TR & o aoe §
a7 (Provision) 78 | €9 7% & GTHTFT oA &ITAT ATEAT 9T |
grofi (Housing) #T qrfY & arX & £ TAT g1 1@t 91 | ¥ oo
qaft ag =T TTEECET w19 &, fE A AT AT &1 59 ST §
T 4& Y G, N I qiT (grant) 3] F o frgET A IR
SIwA W% g g
WS woraT ¥ oF aa A wg g, AT aed N agw fear
I @ @ A A witw oww WG gwiw oA

provinces.
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Xz & Y aY Amt A S ¥z F ¢ At 1 S (provision) W |

Tehiz ate i & gard afy & fod ot Awfat & 30 sfoe
Wt ot Awfedt & yen wfraa foadom oy &0 feadael
® qeTfaforariz (establishmeats) 1 aTar Swi €& awe ® =T dR ( #
m&qwﬂzm;ﬁ:mmmﬁﬂnq&uﬂwﬁaw
v & fod sgrr W

1 6l & AT ¥ JOAT ATAW FATA FAT § |

~  [Ewglish translation of the above speech.]

Shri H. J. Khandekar (C. . and Berar: General): Mr. Speaker, 8ir, I have
listened %0 the Budget speech of the Honourable Minister of Finance. I bave
also seen very mreful!{ the copy of the Budget which was distributed amongs$
ws, The previous speakers have sthrown somne light on the certain grants included

in this Budget. 1 should like to bring to the notice of the Honourable l"inauuo
Minister oaly two or three subjects.

Mr. Speaker, you know, 8ir; that it becowes the duty of the Govern-
ment of any country that it should devols it attention towards the back-
ward classes living wm that State. Not oniv should they pay attention bus
they should also spend sufficient amount of moner in order to bring those
people of the community at level with others. When I saw this budget and
heard tha specch of the Honourable Minister of Finance, it did .not contaim
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pything which meant to improve the condition of the backward classes
fiving in this country. In referring to Harijans, I can say that the samw
amount as was provided for by the former Government exists in this budget,
and I have heard, if this is correct, that the (iovernment of today is even
prepared to exclude this. I remember and Sir, you will also remember,
that the Constituent Assembly has in pursuance of the recommendations of
the Minorities Sub-Commmittee passed a Clause which stated that the Gov-
ernment will be careful towards the social and educational uplift of the
depressed classes. But I saw® in this Budget that neither does it contain
any reference towards this nor does it provide for any sort of funds.

Becondly, taking the case of the entire backward classes and particularly
the Harijan sooiety to which I belong. I should like to bring it to your notine
that this community ix placed in such a bad state that every member of this
Assembly knows that the conditions of the Harijans rhould be ameliorated.
Our revered and the world-reputed leader Mahatma Gandhi has lLeen agitat-
ing the cause of Harijan uplift for the last 27 years go that they be brought
at level with other ecommunities. We hoped that if any government works
under the leadership of Mahatma Gandhi who had staked his life even for
the cause of Harijane, then only the condition of our Harijans could be re.
formed. We have lived in this hope for the lust 27 vears. “The country has
been freed, and Government set up wnder the lendership of Mahatma Gandhi
came into existence on the 15th August, 1047; but there is not a farthing
provided for the Harijan csuse in the first Budget of this Government. Now
how can we hope that all our dreams which we had been visualizing would be
realized. No wuch hope has ever been before us.

If you look towards the water which we drink, you will see, 8ir, l:hnt the
Harijans are placed in such a sad plight that they are not pertmttad to drink
water from the well even during the rainy days. These poor people have
to go to the streams and rivulets which flow with filthy water during the
rains and drink water from there. If any caste Hindu does a favour he draws
out water from the well, and puts it into :the pitcher. Thene helpless people
have to drink water at the mercv of others.

Then look to their dwellings—T do not know what is the position in other
Provinces; but the place from where I come, vis., Central Provinces, the
housing condition prevailing there is thaut the house of a Hariian to what-
- ever class he may belong is situated towards the east—outside the village.
(An Homourabls Member: ‘‘Everywhera this is the condition ). My friend.
from Madras says ‘‘everywhere the same condition prevails’’. Then is it not
the duty of the Qovernment to provide some amount in the Budget for the
building of good houses for Harijans? But thisx Budget does not eontain any-
thing.

8et uside, all these matters regarding hopsing and drinking water. This
budget alro does not contain any provision in regard to education which is
most urgently needed in this country today. All profess and everybody's
lip-sympathy is towards Harijans. But neither the leaders of* the people
nor their Government has got any real sympathv. Tt hehoved the popular
Government of the people to have spent more than sufficient amount for the
educational, social and general uplift of the Harijans and that should he
provided for in the Budget. But there is no room *n the Budget for them.
It T dmw the attention of the Government towards the other backward classes,
you will find that there lives in this country a community nuinbgging about
one crore who are still called as ‘Criminal Trikes' even after the prant of
freedom. They become criminals from the very day of their birth. There
lives in this countrr another community who have no houses. They nll are
in one village todsy, if the Police turns them out, they will mave to annther_
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[Shri H. T. Khandekar]
village and if from there also they are shunted off by the Police, then they
will move to the third village. Those communities comprise of Hindus,
Muslims and others, This Budget slso does not contein anything for such
backward clusses who have no homes, no management for their education and
no srrungement of any sort. This budget does not provide for any sort of
expenditure for such criminal tribes—for such culprits.

My, Speaker: 1 may just point out one thing to the Honourabls Member.
He is entitled to lay before the House the condition of the Harijans and all that;
but while criticising this budget, he should remember the distinction ss %o
matiers ; which are primarily the concern of the provinces and those which are
the concern of the Government of India, It cannot be expected that the Gov-
ernment of India will budget for all that is primarily to be done by the provinces.
1 invite his attention to that because he referred to the questions of water supply,
wells, bousing and education. These are all matters with which $he Provincial
Uovernments are primarily concerned. 1f I am mistaken, 1 may be corrected by
the Honourable Finance Minister. The provision for these will have to be
made by the provincial Governments. Of course the Government of India might
ﬁw shem such subventions or other help as they can; but the Honourable

ember sbould reniember that background and then make his speech.

Mr. SBpeakcr, Bir, ] know what are the duties of the Provinclal and
‘Central Giovernments.  Keeping this in view, 1 had just delivered my speech.
1 know the duties of the Government of India which relate to the Centre. The
Government of India bad nlready established before this an inst:tution, nsme-
ly “"Bohodule Castes Beholarhip Board''. The (Government of India is already
doing the work rogarding the grant of scholarships to the children of the
untouchablos. What 1 mennt to say was that this Government had not done
anything more than what was done by the former Government. And the
scholarships which are now granted to the children of Harijana are mnot so
adequate 8o ns to spread education amongst the Harijans, This is what 1
was saying that there doos not cxist any provision in the present Budget of
the Governmwent of India in this respect and 1 wanted to draw the attention
of the Honourable the Finance Minister to this.

| wanted 1o draw attention towands the craninnl tribes. This entire thing
develves on the Govermment of Indin. This is u legislation of the Government
of India. And consequently it also becomes the duty of the Government of
Indin, via., this matter need not be brought up at the time of the Budget.
Even then is becomes the duty of the Government of India thas it should
repeal thin Aot :mmedintely. They should trv to settle the ‘Criminal tribes’
in Tnd'a snd wake necessary provision in the Budget for building houses for
their habitation,

1 wanted to invite the attention of the Goverument towards this. 1 simply
liked o suy this much.in regurd to housing and water. Although it falls
within the sphere of Provineial Subjects, vet there is no provision in the b
of the Government of India for grant to the Provincial Government if it lacks
funds for doing this work. They should make provision for it.

Besides this 1 might any another thing and close my speech before the expiry
of the time allotted by you. It is a matter of bad luck, S°r, that for many
yoars we have been longing for this; our society has been yearning for this;
thore arc fhany peaple now who do not like Hindu Society, even then their
eYes have opened vow and they began saying that they were Hindus. What
did they use 10 say an year before? That you know. But I come from that
soviety—1 belong to that institution—which institution hes always claimed
shet we are Hindus and shall remain as Hindus. We will mix up with the
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Hindus and get our rights while living amongst the Hindus. 1 am one of those
people who possess these views.

In spite of this, if I mention about the condition of Harijans, then the ten
minutes’ time which has been allotted to me is quite inadequate. 1 cun go
on describing the condition of Harijans continuously for three days and in
ocourse of my description, I can make those people weep who have real love
for Harijans. 1 admit that I am not prepared to oall myself a Hanjan. 1
should like to tell the Government that we are Hindus and shall remain as
Hindus. We also worship the same Ram-Krishna and shall go on doing so.
If you want to treat us with humanity then elevate us as human beings. You
may kindly bring us at level with members of the other communities und
associate us with you. The Government has to shoulder more burden for
this than that falls on the public. I would like to invite the attention of the
Honourable Minister for Finance towards these matters and hope that he
would make provision on this account in his ensuing budget even if he has
not done in the present budget.

The Government of India have reserved 12} per cent. and 16} per cent.
of posts in Gazetted and Non-gazetted cadres respectively for our community.
The entire expenditure relating to the Establishment of the various Depart-
ments is included in this Budget. I expect from the Government that it
would pay its attention to fill up the quota of Harijans under these posts.

With these words, I conclude ’my speech.

Shri Rohini Kumar Ohaudhuri (Assam: General): 8ir, I come from the
province of Assam and I shall confine my remarks specially to the needs and
interests of that province. Perhaps I need not have introduced myself to this
House and said that I belonged to Assanrt because that is so obvious. On the
first day I came to the Constituent Assembly my Honourable friend Dr.
Pattubhi Sitaramayya told me starightway - that I must be from Assam.
‘‘Assam i8 writ on your forehcad'', he said. An astute politician like him
could read in the lines of my forehead the miseries and the age-long injustices
that have been inflicted to the province of Assam: and I think other Honour-
able Members also can guess as accurately as he did.

8ir, 1 think the Honourable Finance Minister has been given a copy of a
memorandum on Assam’s Financial Position under the Government of India
Act, 1985, and that he has also gone through a leaflet written by an eminent
gentleman named Dr. V. K. R. V. Rao in which he has dispassionately and
impartially discussed the whole question of financial injustice to Assam. If
be has not already come across these pamphlets he may ask his Secretary or
his Private Secretary to hunt them out from his waste-paper basket or from
some shoved away table where they are lying. Whenever anyone from Assam
has spproached the Finance Ministers of the past and the present—and possi-
bly it will be the same in the future—with folded hands and asked about the
petrol excise duties which are entirely taken away by the Government of
India, he is told, ‘‘Look here, how can you claim that? Where is this duty
levied? What amount of petrol do vou actually consume? Beggarly Assam
consumes very little of petrol and the bulk of it is consumed by the rest of
Indis. 8o the tax which is levied on the rest of Tndia should éo to India.”
That is the argument put forward. Tt is further said, ‘“Who has tapped the
source of petrol in Assam? Not you, not an indiganous company. It is the
British sllies of the Government of Indis. the Scotch allies of the Government
of India, who have founded these companies. Not even a single officer of
your country is allowed to serve in this companv. Not even the labourers of
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that company belong to your proviuce. What reason 18 there ,io give any
sbure of the petrol duty to Assum?1”’ That is the argument which is put for
wird 1 support of the denial of the petrol tax. Whenlg'otouk{m'aplﬂ
of the export duty on tes to which 1 am entitled, there is the same sort of
veply. " Who are the tea-planters in your province? Not the indigenous
juople, but the Kuropeap planters. Nowadays there may be a few capitalists
froms outside the province also. They have opeved up those tes gardens. The
bigger officers of those tes gardens do not belong to your province. Your
people do not belp in the tea estates. The labourers come from different parée
of Indis and not from your province. Where then is your clsim to the expor$
duty on tes? The railways nnd the steamer compsnies which carry the oil
and the tes to the ports do not belong %o you. What claims have you got to
the share of the cxport duty on tea?'' That is the question which we sare
askrd and it is in vain that we argue that the excise duty on this petrol is deplet-
ing incoverably the oil in the province and soon the oilfields will be dry. In
vain do we srgue that since you give 60 per cent. of the duty on jute to Bengal
why chould not the same trestment be meted out to Assam? If Bengal can
laim n large portion of the excise duty on jute which is grown in that pro-
vines. why cannot Assam claim the excise duty on tea which is grown in tha$
provinee? There has heen no reply to this in the past and T wonder if the
present Pinance Minister will follow suit or give us an sssurance which will
he more hopeful. T have in vain complained to him and to his predecessors
that it was unjust and unthinkable and not worthy of any civilired Govern-
ment to tax betel-nut grown in Tndia and especially to tax the betel-nut which
i» grown in the provinee of Assam. There the hetel-nut ix not cured at sll,
hut the nficers of the Government of India do not listen to any argument or
reasnn nnd they do not eare for laws when they administer it in the provinee
af Assam. The House will be surprired to hear that T belong to a community
wheae position is vere much akin to that of the scheduled caste in Tndia. There
in not avan n mingle offenr in the Central Fxeise helonging to Assam. Tf they
go ahout collecting betel.nut duty in the villages they do not understand the
language of the people. We dn not cure betel-nut there. But there is the rips
hotel.nut, We call it “*bura tambul’’. When the village people sav this the nfieam
thirnk ther ape palling them ald men, No hodv likem to he told that he i 0ld. T
wonld tnm out mv servant and take diseiplinare action againat my relation, if
ther wnid the ald man was not in the house and 1 think every Member of this
Housr will share mv view, Ro when they say ""burs tambul’ there is a mis-
underetanding and fAghting.  Although T have mentioned the fact to the
Honnurnhle Miniater., even then not n single officer from Assam ir appointed.
rot even for the eomvenience of the administeation.

Toxt T make a mistake and forget to say things which I want to say, I
would draw the attention of the Honourable Minister to page 8 of the leaflet fo
which I have referred.  The minimum claim of the provinee is that there should
be an inorenss in the ratio of income-tax receiple allotted to Assam. The
provinces of Assam and Oritea are the only twn who get only two per eent. of
the inrome tax. Otber provinces get more. The Central Provinces get five
por cent. and more fortunate provinces like Bombay and Mndras get 15 and
20 por cent. and mo forth. Then there is the alloeation of 76 per cent. of the
sxpnrt duty on tea: an alloeation of 75 ner cent. of the excise duty on petrol
and knrewrne: that anecial attention be paid to the fact that the whole of the
oveivn duiv on wa orignates in Assam when determining Assam’s share in
the d'vishle nool of Central exrise duties: a substantial incresse in the Central
suhvention to Assamn. o take into arcoumt not only the rise in prices since
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1087 but also the extra expenditure wh.ch the Government of Assam has to
inour in view of the largeness of its territory and the location thereof on a
frontier separated from the Indian Dominion by Pakistan territory. In these
.circumstances, it is extremely important that the standurd of Government
efficiency in Assam must be of the highest order.

Assam has a small population, now estimated at 73 lakhs, but it has a large
area measuring nearly 50,000 square miles after the separation of Sylhet.
The expenses of Government services per capita in Assamn must, therefore be
necessarily higher than in other provinces with larger concentrations of popu-
lation and a consequent smaller cost of overheads per unit of population.

Then again, Assam is one of the backward areas in India in respect of ‘ite
existing supply of Governmental services. In fact, it is, in some respects,
worse than most other areas in India in that it does not possess some of even
the elementary insignia of an autonomous Government like a University, a
High Court, a Medical College, an Engineering College, etc., and it is essen-
tial that these deficiencies should be corrected at the earliest possible moment.
I am quoting freely from Mr. Rao's leaflet to which I referred before.

May I continue for two minutes?

I am speaking for the entire area of 50,000 square miles !

Mr. Bpeaker: The Honourable Member may take two minutes more.

Shri Rohinl Kumar Ohaudhuri: Last night—I might take the House into
confidence—I was reading the order papers and I dreamt a dream. You know,
Bir, that Assamn was at one time notorious for consumption of opium. Now
in Assam you cannot get opium anywhere unless you are prepared to go to the
smugglers and that is a risky job. In India it is available in plenty. The
gencrous Government of India cultivates opium in Ghazipur and other places.
The Government of India ulso maintsins two quite good factories. The opium
consumers of Assam if any now will be grateful to be uble to come here pro-
vided Hounourable Railway Member will give them a free conveyance. Having
got so much opium, I took a little opium. And then, Sir, leisurely, leisurely,
I was going along until 1 reached the gates of the residence of the Honourable
Minister of Education. There wus no Secretary either official or domestie
in the compound. The durwan who suw me in khaddar alowed me to go in
straightaway without any hindrance. I was taken in the presence of the
Honourable Member for Education. He said: ‘‘Why have you come?' For-
tunately his Secretaries were not there. If I had applied to the Private Secre-
tary for an interview it would have taken me a week or ten dave. He asked:
““What do you want?’' I said: ‘I want some grant for my University in
Gachati.”” ““Why do you call it Gaubati University? Why not call
it Assam University? If you pass from the Gauhati University vou
would say Robini Kumar Chaudhury, B.A. (Gau), which would suggest things like
cow protection and the prevention of cow slaughter, etc., ete., of which we
fear s0 much nowadays? Why not Assam University? But that would
also create some difficulties for in that case it would be Rohini Kumar Chau.
dhury, B.A. (Ass)!’’ It struck me that if on that grourd they did not give
me a grant for the university it would be very unfortunate. 8o I said, ‘‘Sir,
take for instance the case of B. C. Bose, M.A. (Oxon). If that is all right,
why not B. C. Bose. M.A. (Gau). T am aleo reminded of another fact. There
are so many illustrious educationists from Madras but there does not seem

to be a single lunatic asvlum in Madras. though you may have Muniswami
Pilai, B.A. (Mad).”’

Shri T. T. Krishnamachari: There are two lunatic asylums in Madras!
8hri Rohini Kumar Chandhuri: 1 stand corrected. Though in dresmy

3 p.uM.
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inood these arguments had the desired effect on the mind of the Educatiom
Minister. He said, *'All right, if T have a free hand in the matter and if the
very parsimonious Finance Minister does not stand in the way, I shall give
you s suitable grans for the University of Gauhati.”” All this was in my dream
but I do not know what the actual facts will turn out to be. In any case I
ask the Finance Minister thut the manufacture of opium or cultivation of opium
by any civilised people should be stopped, so that no one may be placed in
similar false circumstances us I was in my dream.

Mz, Naxtruddin Ahmad (West Bengal: Muslim): 8ir, we have just listened
to & very interesting midnight sojourn by an Honoursble Member to the house of
a Minister, oll in , but I hope my remarks will have nothing to do with
dreams

First of all 1 wish to congratulate the Honourable Minister for his excellent
speech and his excellent budget. e has disclosed to the whole world the
inherent and sound financial strength of the country at a very opportune
moment. The budget has been very favourably received in all quarters and
wpecially fn the Btock Exchanges, which are composed not merely of & few
gamblers and speculators but also of many very astute financiers and real
practical economists who kiow the effect of the budget on business and the
money market as also on the Btock Exchange.

One of the speakers has referred to the gap in the budget of 26 crores.
This gap is due to the fact that the figures are all tentative: no accurate figures
can be worked upon but it is believed that, other things apart, the estimated
deficit would be the nearest approach to a correct guess. The fact that it is
left uncoverad may be due to the fact that the Honourable Minister is awaiting
the resuls of the 7} months working that lies ahead of him. However, a
halanced budget is a neccssity and I hope that the next budget would be a
balanood one.

Then there is another kind of gap in the budget. It is about the inadequacy
of grant for agriculture. In fact food should receive priority No. 1 and the
;gpmm irgporunl hooc 5{ sg:t::&;re tromnthe national point of view is only too

vious an po that ture will receive ter and ter attention
at the bands of the Government. gres gres

Much is nowadays said sbout the nationalisation of industries. It is &
vory fashionable and attractive catchword and the very mention of nationalisa-
tlon has a charm about it. It saves people a lot of thinking. But I believe
that nationalisation, if at all, should be introduced only very csutiously and
gradually and only after long experience. Too quick a switch-over from private
management to nationalisation may lead to disaster, as we find evidence of it
in the United Kingdom.

Thmthmhﬂaoquuﬁonclthonwhns‘ balances. The Honourab
Minister, it is complained. has merely trodden upon the old path. BJ: i:hi:
neocnsitated by the oconsiderstion that sterling balanoces uld be amply
nm:;blo l:xmtha :‘.?nilt«l Kingdom for India for the purchase of capital goods,
w are vely for industri the oountry,
hie atively nnoa.;:yh’ ustrialising try, which has long
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Shri O, Subrahmanyam (Madras: General): Mr. Speaker, Sir, I wish to
congratulate my Honourable and esteemed friend Mr. Shanmukham Chetty on
his becoming the first Finance Minister in*free India and also on the oppor-
sunity afforded to him to present the first budget of free India. Sir, in his
speech lLe has reviewed the financial position of our Government and has
assured us that while there is no room for complacency there is absolutely no
zeason for despuir or pessimism. We are glad about it. But the prosperity of
» nation does not depend entirely upon its financial position or upon its having
s belsuced or a deficit budget. It depends entirely upon the production of
wealth in the country. Viewed from that aspect I am afraid the picture is
mather gloomy und dark. We ure short of the most essential cominodities such
w food, cloth und building materials. As long as we are short of these essential
ocommoditics you masy deflate your currency, you mov withdraw the surplus

-money in the hands of the connaon man, but you are not goigg to solve the

yproblem. Therefore the first problem before the National Government is to
séep up production of these articles and see that it is wisely distributed. That
should be the concern of the National Government.

Regurding  industriul  production 1 wish to say a few words. It is agreed
st sinee the war and during the war  production _has gone down on anf

-amormous  scale  and  that the question has become a matter of national

importance. It is not merely the concern of the employer and the employee:
# has become the ~oncern of the entire nation. Because of the decrease in
production we are faced with a grave economic crisis. How we are going to
solve it is the problem. It is said that it is entirely and mostly due to labour
wnrest and strikea, 1t is true, but the stating of that problem does not salve

‘#, The entire thing depends upen how you are going to tackle this labour

blemn. T am not going to enter into the controversial question of nationalisa-

of industry or private enterprise. 1 am content with taking stock

of #hs situation us it exists now. Most of the industries are in private hands.
There is decremse in production and the resson is said to be labour unrest.
True. As far as | can see there is nothing unnatural in labour being discontent-
od or there being unrest in their midst. In my opinion it is a legacy of
the war. During the war enormous profita were made by the capitalists.
Leaving alone the secret profits made, the legitimate profite alone that the
eapitalists made were very huge. On the other hand labour was not getting
s due return. Because of the restrictions during the war they were not able
to agitate and get their grievances redressed. Even after the war if the same
state of affairs oontinued is there anything unnatural in their being dis-
euntented? We have therefore to solve the problem taking into account one
fast that there is bound to be unrest in the state of affairs which now exista.
To my wind the only way in which this problem can be tackled is by the
latroduction of some sort of a system by which profits can be shared by capital
and labour. In the present industrial set up, however much a labourer may
:nduee he ia not in any way benefited. The only inducement therefore can
a sense of patriotism that in this national crisis it is the duty of every person

to produce to his maximum poesible capacity. Appeals have been made by
the Finance Minister that labour should co-operate. I know that he is also
conneeted with labour in the sonse that he has employed labour in his mills
and he knows their problems to a certain extent. But, however much we
appeal to them and from whatever quarter the appeal might come, unless there
is an inducement for labour to produce more. I do not think we can achieve any,
results. Therefore the only way this problem can be solved is to find out a
way by which whenever there is an incresse of production® labour will be
benefited to that extent. and not only the capitalist or the employer. That is
why I said some sord of a sharing of profits system should be introduced.
When I say that I realise the entire implications of the proposal. It is said
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in some hi uarters that if we aocept this principle then comes the question
3 what mldqbe the due share of the capitalist, what would be the share of
lsbour, what should be allowed for reserves after which it is to be shared by
the capitalist and labour. During war years capital has been making enormous
profits, and if we take into account the dividends paid in war years we wil
find that euch person who has invested capital has sometimes received more
than twice the amount in dividends. That being the case, in a national crisis,
in the face of the economic crisis which is facing us, cannot the ovapitalists
sacrifice to the extent of saying ‘‘we will be content with a much smaller extent
of the profits than to which we would ordinarily be entitled”’? Certainly it is
only those who are in a position to sacrifice should be asked to sacrifice and not
the poor people who are not in a position to eke their livelihood even as it is.
Therefore in fixing the return to paid to labour, this circumstance should
be taken into consideration

Another thing, Sir. In view perhaps of the fuct that sone such thing is
likely to come, the cupital of many companies has been inflated to a great
extent; reserves have been converted to capital and bonus shares have been
issued, so much so that inflated capital is shown on the books now. BSo when
we go into this question, all thesc things should be taken into consideration
and a sort of profit sharing system should be introduced so that labour may
bave incentive to work to produce more. Therefore in working the existing
plans to the maximum capacity, Sir, this is the only way in which we can give
incentive to labour. The only way to increase production is to launch new
schemes of industrialisation. It is only in this respect that the utilisation of
sterling balances come. But certain sentiments were expressed by iy Honour-
able friend Mr. T. T. Krishuamachari taking exception to the views expressed
by the Honourable Finance Minister in his speech Jn the earlier part of the duy.
After his speech, I went through the Finance Minister's speech rather carefull
and as far as I am concerned—and I may confess, Sir, I am not a financia
expert—there is nothing exceptional in the views expressed by the Honourable
Minister. In speaking about sterling balances, these are the words of the
Finance Minister:—

*Thess balances ropresent the entire foreign exchange reserves of this country and it
is of the utmost importance that thev lhonl?n not be lightly frittered sway on ii'iport of
unessential and luxury articles or on luxury living in foreign countries for they the
:‘o:'m pro_tanto the capacity of this country to fiuance capital and developmental expendi-

I do not see how anyone can take exception to this even though it may
bave come from the mouth of 8ir Archibald Rowlands. 8o, 8ir, unless the
National Government tackles this problem with bold imaginatior, we will no#
be able to avert this economic crisis. Regarding agricultural production ulso,
I would like to say one word. It is admitted not only by the Finance Minister,
but by the Honourable Minister for Food also, that hﬁe Grow More Food
Campaign has not yielded the expected results. Then why gn on spending in
the same old way? Why not we have some other scheme? In my view the
Grow More Food Campaign and other things are only tinkering with the pro-
blem. The entire problem is uneconomic holdings which exist everywhere, the
want of capital in the hands of the ryot to make furtber improvements. Thene
are the main problems which we have got to tackle, and we have also got to
decide whether we are going to apply the modemn scientific appliances which
are used in the West for the purpose of farming. All that the Government have
got to :take- into consideration and ses that the gap between requirement and
production is filled up as soon as possible. My appeal to the Government is
this: Ultimately they are not going to be judged by a balanced budget or
deficit budget, but the sole criterion of the judgment will be how far the
standard of the common man has been raised. I hope the Government would
deal with the problem with thaf factor in view.



7408 CONSTITUBNT ABSEMBLY OF INDIA (LBGISLATIVE) [lsT DEc. 1947

Pandit Hirday Nath Kunsra (U. P.: General): Mr. Sra.her, the Finance
Minister has, as we all sxpected, presented us with a deficit budget. The
estimates of revenus and expenditure, which he has told us are tentative,
show thet & deficit of sbous 26} orores may be expected at the end of the
year. But as these are tentative. it iz quite possible that the deficit
may become greater. It is Decessary therefore for us to consider whether the
gap between revenue and expenditure can even in the present circumstances
be bridged over or at least narrowed appreciably. My Honourable friend the
Finance Minister said when presenting his budget that so far a# interest charges
or tther the interest and pensionary charges were concerned, he was debiti
the entire sinount to the Indian Dominion us no agreement had been- arriv
ot between the Indian aund the Pskistan Governmeuts on this subject. If
newspaper reports are correct, it apears that the Pakistau Government bave
agreed to be responsible for 17} pur cent. of this liability. This should reduce
our tentative deficit by about 43 crores.

Again, 8ir, it is well known that the income-taxes are being ly:tbmaﬁu:l.{
evaded. This matter has cowmne repuatedly before the legislature in the p
and attompte bave been made Ly strengthening the staff of the Income-tax
Departinont and in other ways to prevent this. But I do not think that the
Government have yet cither adequately strengthened their stafl or taken such
other measures as they could in order to stop the loss of revenue which takes
{)hoo year aufter yoar. I am afraid, Sir, that the heavy tax on personal
neomes which was imposoed early this year has had the effect of increasing
the previous marked tendency to the evasion of inoome-tax. It should have
been obvious to the Government that apart from the effect of the taxation on
the economic development of the country, it would increase the existing ocorrup-
tion if it was imposed before adequate arrangements were made to prevent the
evanion of the taxes on incore, This is a serious matter, and T have no doubt
that my Honourable friend Mr. Shanmukham Chetty is perfectly aware of it.
He understands the matter perhaps better than any other Member of this House,
and I trust therefore that though he himself is a capitalist, although the other
day he madeatly denied that he was, he will take stringent.and immediate steps
0 wecure for the Government what is justly due to it.

Bir. the Finanoe Minister in his Budget Speech has repeatedly expressed
the hopo that the Defence expenditure would come down; and it seems to me
that according to him the prospect of reducing the expenditure and thus
improving our budgetary position depends mainly on the decrease which he
expects in the expepditure on the Defence Services. T know, Sir, that if the
expenditure continues at the present level, it will amount to Rs. 147 crores a
yoar. This will certainly he a heavy burden for a poor country like India. But
we are liviug in oxceptional times and although I am one of those who have lost
no opportunity of streasing in the past the need for bringing down military expen-
diture. I think that the matter should be dealt with in the present circumstances
with the utmost care. I am personally giad that the Goverument of India have
decided to have an Army of 260,000 officers and men at least till the 31st of
March, 1048. 1 wish that the situation may so improve as to enable us to
reduce our expenditure substantially. but T am strongly inclined to think that for
at least & year or two more wisdom and expediency require that the strength of
our Army ahould not undcergo reduction.

Apart from thie, Bir, 1 feal that our Air Force and Navy should be
strengthened. I am gind to learn from the Finance Minister’s speech that the
matter in already under the consideration of the Government of India. If these
Services are prvﬁ:r!y developed, I am afraid that the Finance Minister's hope
of economy M Defence expenditure will vanish slowly. Both these Services
are expensive. If we develop the Air Force alone adequately. as T think
it should be developed. the expenditure on it will be heavy, very heavy indeed.



THB BUDGET—GENERAL DISCUSSION 1000

But whatever the expenditure, Sir, I think we should not shrink from it in the
best interests of the country. I am not a militarist; I should noy like to threaten
the independence or security of any country in the slightest degree; but I do
want that in these times of danger we should provide adequate insurance for
our national existence.

Speaking about the Air Force, Sir, I venture to express-the opinion that
it badly requires an adequate number of bombers. Anyone who looks around
himself at present and who takes an intelligent interest in Defonce matters,
will I think agree with me that the greatest deficiency in our Air Force is in
respect of bombers und I think it ought to be removed as quickly as possible.

Just one or two points about the economic situation, Sir, before 1 resume my
seat. My Honourable friend Mr. Shanmukham Chetty, discussing towards
the end of his speech the future economic position of the country, empha-
tically assured us that it was healthy. The House, I know, was glad to have
this assurance. I am not a pessimist, Sir, I am a believer and a whole-
bearted believer in the future of this country. 1 know that it has immense
resources both in men and money. But for the present my Honourable friend
the Finance Minister will excuse me if I feel some besitation in sharing his
robust optimism. The economic position of the country will depend not on
our budgetary position in the present year or the next year or the year after
that, but on the level of production attained by us. Now, on this subject the
remarks made by my Honourable friend do not inspire much hope of a rapid
development; all that he hopes for is that by the end of next year the old
level of production in respect of cloth, coal, steel and cemeut may be restored.
Perhaps when he made this remark he had other commodities in view too.
8ir, while it is something that an effort is being made to attain our previous
levels of production hyv the end of the next year, one can scarcely regurd it
a8 part of a progranime fur the rapid development of the country. Now, if
this is our position in respeet of our economic development. it ix not easy to b
very hopeful about our position in the immediate future. .

Aguiu, Sir,—and this is the last point that I shall deal with-~the Finance
Minister, speaking of our economic development told us that incressed pro-
duction by itself would not enable ws to ake our future secure. He has
stressed the need for the stabilieation of prices and '‘for pegging money in-
comes at an agreed and acceptable level, so that the increased volume of trade
resulting from the incresse of production may neutralise the inflationary effects
of & large volume of uncovered money income'. 1 am surg, Sir, that every
member who is interested in this subject will agree with the Finance Minister's
views, but is the future very hopeful in thix respect?

An Honourable Member: It is, theoretically, not practically. |

Papdit Hirday Nath Kunzrn: It scems that the policy of rapidly removing
control over those commodities which the Goverument of India rcgulate at the
present time has been accepted by the Cabinet. It is hoped that while rcer-
tain articles might be rapidly de-controlled, control might be maintained over
s few foodgraing so long as it may be necessary. According to the recommen-
dations of the majority of the Foodgrains Policy Committee, the import of food
from abroad should be discontinued by the end of 1948. Now, Bir, we are all
aware of the corrupt practices that are going on and which have been produced
by the existing controls. But two things are clear: that there is scarcity and
that it is our duty to ree that the poor man gets his food at prices within his
reach, and that unless agricultural production goes up considerably. the dis-
continuance of the import of food would only mean widespresd starvation. We
might see once again the scenes that were witnessed in 1943 in Bengal.

An Honourable Member: It is a national government now, it will not huppen.

Pandit Hirdsy Nath Kunsru: Apart from that, Sir, it will be virtually
impossible to maintain control over foodgrains while de-controlling other commo-
dities. If you allow articles, which the cultivator needs. to be sold at any
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[Pendit Hirday Nath Kunzru] )
prices, it must be obvious to the meanest intelligence that the cultivator would
ut irresistible pressure on the Government to remove the contruls on his produce.
policy which seems to me to have been sdopted by Government is thus full
of grave socisl risks. It is in addition fraught with grave economic risks. That
crises are bound to arise no one doubts. The manner in which the price of sugar

bas shot up from Rs. 19-12-0 a maund to Rs. 50 & maund in Cawnpore . . . . . .
An Honourable Member: That is only temporary.
Pandit Hirday Nath Kunsru: . . . . . shows the er of the policy which

the Government of Indin seem determined to follow. Now, it may be, Sir,—
and there are ] know some men who think—that this eficct will be temporary.
1 do not know on what grounds this hope is besed. -

An Nonoursble Member: Past experience.

Pandit Hirday Nath Kunsru: Past experience is enmplotel_\l opposed to this
fscile assumption,

An Honourable Member: The cxample of oil seeds is there.

Pandit Hirday Nath Kungru: 1 have no time to discuss the question of oil
seeds, but surely the case of oil seeds is not in favour of those who want the
rapid removal o{eontmlu. .

Now, to revert to my poiot, we have the example of America before us.
It is o land of plenty, but de-control there was followed by inflation and now
President Truman has asked the Congress to agree to the re-imposition of
goh: control, Our position is much worse than that of the United States.
then do we hope that the inflationary effact of de-control will be only
temporary? How theu do we bope that it will not be Iasting and far-reaching?
And if my spprehensions turn out to be true, we shall be faced with irresistible
s from labour, from the employecs of the various (Government depart-
ments—the Rallways, the Post Offices, the Telegraph Department and so on—
for heavy increanes in their salaries. The vicious spiral of inflation will then
be set up and I do not know what will pen to the economic position of
the country. For these reasons, Bir, while I a with the Finance Minister
that our rescurces in men and money arc ample and that if a wise polioy is
pursued we can feel ascured of a balanced and rapid development, 1 do not feel
very optimistic about the future Indeed. Sir, T view it not merely with
deep anxiety but with anguish. 1 shall be happy if my apprehensions do not
turn out to he true, but I shall be failing in my duty if I do not say that
the policy of the Government is so full of riske as to be regarded as irres-
ponaible by the geoplo at large. '

Bhri 0. V. Alagetan (Madrs: General): Mr, Speaker, Sir, it is not for me
to pritictse the Budget T anlv want to make a few sugpestions which, I
think, wousld be useful, The first Budwet presemted  in {ree Indis by the
Houourable the Finance Minister—and he took justitiable pride in being. the
first Finance Minister to present the first Budget of free Indis—is a deficit
one. In fact the financial deficit in the Budget only reflects the deficit of food
and the deficit of faith that we find in the country today. But for two im.
Eﬂan! {actors the Budget would not he a deficit one. First comes food. The

onourable Member that spoke previous to me alluded to decontrol and
emphatically opposed it. It is by the way and [ want to present the other
side of the picture. Much is said about the fact that the price of sugar has
shot up after decontrol. In Madras grams and pulses were decontrolied and
thpr&uhhwmdonbyh?p;rhr‘h;m!mmweﬂomh
come fo any concluaion just now, but I on the other si
Hmntu:hhmhk’m. Te side before the
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Npw, Bir, food is the biggest question today. It is increasingly reslized
that we cannot depend upon foreign imports any more; we cannot go with the
begging bowl to foreign nations and beg at their doors. Ours is mostly an
agricultural counfry and it should be a matter of shame to us to go and beg
at other's doors. We have been exploiting the grievances of the agriculturist
before we attained freedom and now when we are just free, what is the
treatment that we mete out to him? When 1 say agriculturist, I mean both
the small Pattadar and the agricultural labourer who works on the land tho
he may not possess land. 1 do not hold any brief here for big people w
own thousands oI asores and more. They may ocome under the cate
described by my Honourable friend, Mr. T. T. Krishnamachari, and 1 thi
they are not even as omnipresent as their counterpart, the industrial ocapi-
talist. The poor agriculturist who really feeds the nation and who is ‘‘the
Mother of the Nation' is not properly looked after. The Government musb
all-out to aid the poor agriculturists. That is the way to solve this food prol
lem and not to export our money and impbrt food of indifferent quality. Just
as a son generally does after attaining majority,—he ill-treats the mother or
does not look after her properly,—so perhaps free India behaver towards its
mother. I am sorry for it. When Rajen Babu, oue of the foremost among
our leaders took the Portfolio of Food, all India rejoiced. We expected revo-
lution in Agriculture, but the results are not guite satisfactory. I do not blame
the Honourable Minister, but the fact is there. The Honourable the Finanoe
Minister in his Budget speech adverting to the Grow More Food Campaign has
spoken as follows: ‘‘The results of the Grow More Food Campsaign have heen
on the whole disappointing’’. Several Honourable Members who preccded me
also have touched on that subject. I want to place before the House one or
two concrete instances. Under the Subsidy Scheme wells were sunk in Pro-
vinces. T can tell you that out of every ten wells sunk in the earth, one well
was sunk in the pocket of the official concerned. By prosecuting the Grow
More bFmd Campaign, in this manner the result has not been what we wished
it to be. . .

\With regurd to the question of prices, the recommendations of the Food-
grains Poliecy Committee are there before us. They were released just this
morning and T think the House will debate it sufficiently and I am told that
a day ias heen set apart for it. Then it will be time for us to thrash out all
the asgects of the question, but before that T want to tell the Government
that they who refused, because of red tape, to increase the prices; they are
preparel {o throw away crores and crores of rupees to foreign countries for
food which, as 1 said, is of indifferent quality. This reminds me of what used
to happen in foreign countries. In order to keep up prices they used to
destrov their goods. You are not willing to pay your own cultivator, hut you
are willing to pay double the amount to the foreigner. You sav the inflation
will be there; vou do not hesitate to punish vour own cultivator who feeds you
and you throw vour mimney at the foreigner even without his asking for it. I
think this is the worst spot in the administration of food in th2 country to-day.
I do not want to discuss the index figures as I have no time but shall do so,
if ] am given time, during the Food debate. Tt is a shortsighted pelicv nof
to treat the agricultur’st properly and to sid him in every possible way as
the majority of the cultivators are people who own only five or ten acrcs and
the big lundlords can be counted on one’s fingers ends.

Another important thing is the question of agricultural labour which also
sbould be tackled without delay. Otherwise, _there is the danger of food
production being hampered to a very great extent.

I shall be failing in my duty if I do not refer to the ‘deficit of faith’ in
the country. Of course we are not solely responsible for it; our neighbouring
country, our erstwhile countrvinen are greatly responsible for it; I do realize
it. After we left Delhi after the last seseion of the Constituent Assembly, a
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storm as i were blew over Delhi. The whole foundation of the uew Btate
wes shaken. For any democratic life or ordered progress law and order is
sbsolutely nm::;rdy and we arc fortunate in having 8 very strong man at the
helm of affsirs pesce was restorad and evervhody concerned can be proud
of it. Mahatma Gandhi who, though as our Honourable the Prime Minister
mge‘oﬂ;er day did not work the same miracle which he worked in Bengal,

eibuted ‘m towards that mirscle, . but all the:non-miracle part of it,
I should ug, was hooomplished by the  Madrasee Troops. I wish hoog:‘y s
teihuté—and '] heve no doubt the House will join me in this—to these Madrasee
troops who sccomplished s difficult and not: quite & pleasant task. They saved
the Capitdl, ‘Pelhi, and thereby saved the whole of Indin. We should he
thankful to them. Instead | know:there ia a great prejudice against them and
I'tlilnk that prejudice to n certsin -extent is reflected even against the civil
population, who bail from Madras, and in the present time I do not think it
would be advisable to employ any more Madrasee troop to put down distur-
bances in the North. 1 hope (Qovernment will consider it.
* Shrt B, P. Shunfhunwala (Bihar: General): 8Sir. T will deal with one paint
which | conslder to be very important and which is standing in the way of

, sll our production. The niost important thing which should

dvru ehgage—and T think is emgaging—the attention of Government
7 is b0 have ‘more produttion. In the last Budget speech we were
given to understand thet wo are going to have nationlised industry and the
budget wax all framed iniauch 8 way as would stifle private industr:.

L:l thie stage Mv. Speaker vecated the Chair which was then occupied hy
Shrdmati G Durga Bai (one of the Panel of Chairman)].
. 'Shri Rohini Kumar Chaudhuri: | rise to a point of order.  With due deference
o' the Chalir but in all serinusness 1 should like to know if there is any jrecedent
@ther in this House or in any other Dominion Parliament for u lady taking the
Chair; it will bo unthinkable in the British Houee of Commons which is the
mother of all Parlinments,

An Honourable Member: That is a backward country.
Mr. Nasiraddin Ahmad: If there is no precedent we will create one

. Shri Mohan Lal Saksena (U'.P.. General): Fven in this Flouse Mrr. Swami-
sedhan was on the Panel of Chairmen.

Mr. Ohatrman: The point mised has heen answered hy Mr. Saksena.

shri B. P. Jhunjhunwala: | was saving that lant vear'r Budg.' wawn 0
framed ns 1o stifle private industey.  Tn the presens Budget speech the kinunce
Minister naid that it was not the object of this Government to stifle private
Industey but to take them along with nationalised industries: and oue of the
hinta that he has given in that he in going to revise the whole tuxation policy.
When the Congress Ministries came in 1985 we were discussing whether we
ehould have more production through cottage industries or through large e-ale
industrialisstion. Our Governments were not united in sheir views and we wuld
o0t therefore do anvthing. We had a Planning Committee appointed and plans
were made. hut this was only planning of n:m and nothing could he given
offect to. 1 am not conce an to whether we should have privute or
sationalised industries, but we must have some method by which we may huve
more agricultursl as well as industrisl production so that we rould meet the
demands of the people here and stop the import of foodgrains and other
sopunrer goods.  The problem is. as ? said. of having more produckion and
Goveenment <hould deride whether we should have private or  na*’onlised
lndustrien.  One wst of that should be that the fruits of the industrics -Yould
be properly amd equitably distributed among all people so that the con.mon
wan gets the bost advantage out of them.  Another test is that we shouid have
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most economic and efficient production., Judged by these two tests we¢ gkould
decide whether we should encourage private or nationlised industry. Not
knowing which to adopt, we have not been able to make any progress towards
any kind of production. People are under suspense as to whether they should
take to any adventure not knowing as to what the policy of the Government
may be. We go to the agriculturists and tell them that we are going to have
co-operative farming, we are going to get tractors and.manures from outside,
and so on; and the psychological effect has been that the cultivators have been
slow and indolent in their work. Not only that. but even our officers, our
Ministers and our provincial Governments do not know whether ‘hings sre
going to be done in this way or in that way. Even the old methods of culti-
vation dre not being carried out to -their full extent. 1f we go to Government
for help even for old type of agricultural implements and proper sceds and
manures they say that these are very minor things and they have nu time to
loak to these and these are neglected resulting in less production. Those things
are neglected and those things which we want to have more and more on a
large scale we are not getting. Now we are importing about Rs. 100 cvores
worth of foodgraius from outside. Tf this is three per cent. of the [ocdyrains
produced in our country to meet the demands here, I can say, Sir, with con-
fidence, even if no tractors are brought, if no manures are brought fromn out-
side, but proper care is taken to supply ordinary implemente- to the cul‘*ators
and proper seed is given to the cultivators, and if our provincial Govermnents
take it into their heads to see that the wants of the cultivators are met in that
way, then increase in production will not be a very heavv task. We <an do it
in two vears time and stop the import of foodgrains worth Re. 100 urores from
abroad that is a great strain upon our economy.

Madam, as | have said before, the Gowrnment should make up its mind.
It is no usc saying we are going to have private industries; we are going to have
nationalised industries; we are going to have tractors; we are going to have
co-operative farming: we are going to have this and that. ™he Government
must put hefore the House and before the public & concrete propousul as to
which of the industries they are going to have as nationalised industries and
which of the industries they ure going to have as private industries, and whether
they are going to have control over the private industries, and if it is for con-
trol, what kind of control they are going to have. Unless the Government
makes all these points clear, T dn not think there will be any impetus (o the
public to come forward with their money and invest them in industry or to
take to any other kind of production.

Shri Upendra Nath Barman (West Bengal: General): With due respect to
the Chair. at the tag end of the day, I would like to sumbit a few words to
this House for the consideration of the Honourable Finance Minister and the

Ministry as a whole. .

The whole debate has hinged upon ptincipally two matters: one is Asrlcul.
ture or grow more food: and the other is industry—either nationalised industry

or private industry. o

As regards the first. the Honourable the Finance Minister hus given us a com-
plete picture of the past, and has frankly admitted that for the last three
years, it has been a failure. As a result of that, crores and crores of rupees
have been spent, both on acoount of purchasing foodgraing and as a subsidy
of foodgrains purchased from outside. He has given us that picture. But he
has not given us the picture of the future. We are left in the lurch to think
what is going to be done by the Government in this regard a0 far as the future
is concerned. Are we going to spend huge amounts of monev and deplete our
sterling balances in England in this way for all time to come, or are we pro-
viding for the future so that we may be saved from thix drain?
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next point 1 would ask the Honourable the Finance Minister to make
clear before House is this: there has been much debate upon the gusstion
whether industry for the future India should be nationalised or whether it should
be left to private industrialists. It is sdmitted by us all that there is scope
for both but there is one sentence in this budget speech which I would like to
read. Bpeaking shout the ‘‘Ways and Means'' the Honourab'e the Finanoce
Minister nays:

“Covernment issued early this month s fifteen year loan for Rs. 40 crores carrving
interest al two and three quarter per cent. with facilitiea for holders of the 3} z cent.
Loan, 1947.50, fuiling due for discharge on the 15th of that month to convert their holdings.
The loan was issued at the heginning of the busy season and was not expected io be over
sobacribed.  Bot the public still sem to be hesitant in taking up Government loans and
if their bolding off is due to any lingering doubls sbout the responsibility fer the repay-

ment of the ocutstanding debt, 1 hape they will be resssured by what 1 have stated else-
where that the Indian inion remains responsible to the bond-holder '

On this point, resding between the lines of the two assertions, 1t iy rot
olear to us what policy Government is going to follow so far ns private industry
is concerned. Ax regards big industries, it is admitted by one and all, both by
the Government and the speakers in this House that they must be national’ved.
But aa ] read out from the statement of the Honourahle the Finance Minister,
he finds it dificult to get them loans from the public because the public is
besitans to invest in Government loans. What is the psychological ciuse that,
though India is independent today and spesker after speaker has ssid that
during the war time crores and erores of rupees have been earned by the
capitalista and other persons and sasociations, this momey is not foriacoinirg
to 8l the Government coffers so that Government may launch on vigorcus
industrislisation? To my mind the main psaychology of the investors is this.
It they Inveat their money through Government or in -Government 'oans, they
will get a limited percentage of interest: hut if they invest their mouey in
private onterprine they ean make enarmous profits as they have Jone so long
snd certainly expect to do it in the future. Government should declare ns
policy wo far as private enterprise is concerned. To my mind Government
should make » considered declaration that so far as private industries are oon-
cerned—thie is the msaximum limit that Government will allow profits and no
more and then it will he for the inveator to think whether they should invest
their capital in Government securities or ther should invest their money in
private enterprine,  1'ntil and unless that in done. the publie will remain hadyt-anl
as they are today,

One point T wonld like to mention about the position of West Bengal today.
There in very little time. and T need not recount before this House the position
that Weat Bengal accupies taday in the map of India and the circunmisiances
under which she is labouring today. When [ consulted the budget jroposals,
I found two itemix under which no allocations had been made ve:. Possibly
the Government bad not come to anv Jdefinite  design yet: One is  the
duty that is levied on jute. and so loyg Bengal has been the main vrducer of
jute. Now we find {mm page 4 of the explanatory memoranduin that the share
of jute duiy nasipned to the pmvinee is 80 emres. It ix not known whether
Government is going 0 change the guota that Bengal used to oot 80 long. We
hear that it is going to be done this tine because Bengal hus heen partitioned.

There ia another item as regards income-tax share. From the amount payable
to provinces under the Nemcyier Award, Bengal had been enjoving 20 per cent.
out of the 30 per cent. of the total collection whioh is provinces” share. DBombay
m;ﬁuml. and other provinces the rest. Now that Bengal has been

(1 il‘:lﬁrhd that Bengal's share of this income-tax is going to be
reduced. 1 aak this Qovernment to consider the position of West Bengal.
Bven before the partition of Bengal 79 out of 80 rupees collected was frora
West Bengal and as Calcutta. 8o. though a major portion of Bengal has brem
now ouk out yet West Bengal is really the source of this revenuve, and con.
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sidering the position of Bengal she needs so much subsidy from Government
that her share, which she had been enjoying. so long, should not be reduced.
I wish to mention one fact about the present position of Bengal. It has been
said in this House that in order to supplemeilt the civil administration military
need not be provided but civic or home guards should be levied in every pro-
vince to help the administration. Apart from that West DBengal has other
needs. It stands to the credit of Bengal that at the time of the partition of
Bengal by Lord Curzon she protested and succeeded in getting a settled fact
unsettled. If Bengal has consented to the partition today it was because of
circumstances over which she had no control.  When the partition of India was
agreed to in the high level, she had to consent to it and our brethren in Eastern
Bengal, which is now a part of Pakistan, consented to the partition of Bungal,
because they thought that if some part of it remains within Hindustan, then
if any evil day comes, that part of Bengal which will remain in the Indian
Union will be able to help her in her hour of need. It is on that ground that
Bengal needs a second Mne of defence next to the military within her border.
Bengal's sons and daughters are prepared for the eventuality.. But Bengal
requires money for that. There is a difference between West Bengal and her pro-
vinces. Other provinces are situated in a more comfortable position. East
Bengal has contributed most in the cause of India’s independence, shc bad
sacrificed all and had never hesitated to put the neck on the gallows. If that
was the contribution of Fast Bengal and if today East Bengal is in a helpless
condition, the Centre must come forward with generous help and subsidies,
8o that at least West Bengal may be prepared not only to defend %ersclf but
also help her brethren in East Bengal. With these words, I resume my scat.

Dr. V. S8ubrahmanyam (Madras: General): Madam, when we are cons’dering
the budget today, the chief point I want to stress is this: I am not satisfied
with the budget allotment for the military defence of our country. Though
there is no impending war or danger yet it is our imperative duty first to
safeguard our homeland, to save the honour of our women and defend every
aspect of our existence. The 92 crores which has been allotted will be more
or less sufficient in order to give sa'aries, pensions, compensation and other
amounts necesary for our defence purposes. It is not actually the defence
purposes for which we are spending but to maintain the army. to give pensions
and pay other amounts which are necesary according to our agreements. But
we will have to expand our air force, navy and even submarines. so to sny. 1
do not know how many submarines we have. We require enormous numbers,
to patrol our long shores. Even now there is a deficit of 26 crores: but if we
begin to expand our armed forces—I do not mean in human power or cuvalry
or infantry—we should expand the air arm, the navy, submarines and other
things including even afomic energv. Actually within six or eight months we will
be forced to spend something more by sheer necessity. Also there is no pro-
vision for the creation of a national militia, I doubt'if thers is anv yrovision
or a plan for a national militia. We must first of all provide rome large amounts
of money for that department also.

As regards agricultural purposes the ‘Grow More Food Campaign’ is more or
less & thorough failure in our country. Today the villagers are looking to the
Central Government for more manure. If manure is snpplied they at: pre-
pared to supply more food within six or even threc months. The first duty of
the Government must be to get large imports of manure from abroad. Instead
of importing manure we are importing large amounts cf fooderains. I do not
know whether all the consignments coming into this country are fit for human

. consumption or not. Considering all these things we must import large quanti-
ties of manure.

The other point which I desire to stress is whether private enterprisc should
be encouraged for industrial purposes. Here I am not going to enter decver
into the subject. On one condition we can even encourage private enwr rise
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vis., that when the state wants to take up that industry no compensation must
be claimead by the owners of thateindustry. If rules or laws are made in this

there will be no difficn’'ty. The State can at any time socialise the
industry if it wants.

As regurds income-tax, we can increase our revenue through income-tax.
The Income-tax Department is not properly functioniug, that is to say, if our
revenue from income-tax is 20 crores it can easily be doubled from the same
incomes. Only 50 cent. of the income is being charged by the officisls of
the departmens. Fwven though certain suggestions are brought to themn shey
are not prepared to charge those people that amount of income-tax, supertax
and excess profits tax that they should. T can give many instances. They
will be brought forward during the time of the next budget but I say this only

for the oonsideration of the Honourable the Finance Minister when he draws up
the next budget,

Shri T. A. Ramalingam Ohettiyar (Madres: Genersl): Madem, at this late
hour it would be difficult for me to say very much. There are two poiuts T
wand to make. One is the situstion of the capital of India which requircs
consideration. From various points of view I think this is the best upporbunity
for considering that question. Madam, Dchli is in one commer of Indin. Its
climate in anything but satisfuctory for the greater portion of the year.

An Honourable Membaer: Question.

Sari T. A. Ramalingam Ohetttyar: There is no uxe of merely questioniug
because it is a fact. For four months in the year it is very hot and for three
months it in tho cold. It is too far away fromn most of the Provinces. 1 tried to
find out the distances from the various Provinces to Delhi and [ find that slmost
from every important Province two days will bave 1o be spent for reaching Delhi.
A more central place will be certuinly necessary for more reasons than one, as
I have said. Strategically T do not think the place has got any advantage—it
is rather the other way. We have seen during the past few mouths the amouant
of trouble we had to pass through on account of the position which the capital
occuples. For these reasons [ should very earneatly request thc Government to

this matter. I do not expect an offhand reply from the Honourable the
Finanoe Minister immedintely. 1 am glad that the Honourable the Home.
Minister is also hore. They may consider this question serivurly. T will also
say this. This is the apportunity for considering this matter.

Mr. R. K. 8idhwa (C.P. and Berar: General): Which place will vou suggess?

T. A. Ramalingam Obettiyar: I would suggest a place like Betul near
Nagpur. It will be geographicaly a central place. It is said to have un equable
olimate shroughout the year. It has got facilitier for water supply and +* iri-
oity. 18 in said 0 be in every way suitable.

1 was just saying that this is the best opportunity for cousidering this
uestion hecause Punjab is searching for a place for itx capital. Thep
is the question of the Military headquarters for which very. costly buildmgs
will have to be put up. There is aleo the question of putting up buildings for
the North Western Railwaxr. Madam, the cost of all these building: taken
together will more than compensate the expenditure thet will have to be -
incurred in building a new capital at Betul or any other place like that. It is
for thewe reasons anat 1 want the Government to seriously consider this qués-
tion before they finally make up their mind to give a contribution for building
» capital for East Punjab or for putting up their own buildings for the Mi“tary
and the Railway.
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" The only other question. Madam, about which T want to speak is the
question of control about which my friend Mr. Kunzru showed so much anxiety.
1 come from a place which is probably not only the most defiéit of all the
Provinces in India but the most deficit of all the Districts in the Madras Pro:
vince itself. So I know what it exactly means. The control has been the
curse of the whole situation. It has also been the disaster because di-~ster
comes this way, namely, that all those who were growing foodgraing before
have taken to growing economic orops now because the economic crops pay
better. That has been the disaster of this control instituted by the Gov -
ment of India. Madam this idea of rationing organated in Madras. I for one
had a part in proposing the rationing of towns which were likely to be affected
by the Japanese attacks. There we. thought only of supplying from ‘he surplus
areas to the urban areas which were likely to be affected. We choso about
58 places which were most likely to be affected by attacks from Japan. We
kept two months’ supply in each one of those areas. Otherwise we nllowed
the rural areas to manage for themselves. For two years we were uble to
manage like that. There was absolutely no sort of trouble in spite of the fact
that there was some purchase made for the Military and there was some export
of foodgrains to Ceylon. In spite of all that we were managing. 1 will asasure
Mr. Kunzru that if you go back to the old order of things there will bs no
sort of risk, there will be no sort of experiment or anything like that. We will
be only going back to a state of affairs where everything was going on well
without anxiety and without trouble. . Now we have got this chance of getting
supplies from outside countries as well. When we have got this chunce and
when we can make our own surplus arens to supply the towns, I think that
the rural areas may very well be left alone to manage their own affairs. The
surplus areas will be able to supply the peeds of the urban aress. I do not
suggest at present the decontrol of distribution in the urban ureas. at any
rate in my Province—because we have been 8o much used to this contrel that
it will be difficult to take it away immediately. We will have to do it gradually.
We will have to retrace our steps in the same gradual way in which we pruceed-
ed from the beginning. 8o I would suggest let us go back to the arrapgcments
we were having in 1942 and 1943 before this overall control was instituted. As
regards control itself T will say only this, namely that there is now no sort of
guarantee that the villagers will get their supply. In my own district in the
month of April for three weeks there was no supply given. In the mo~th of
June only 5 ounces were given for two weeks. In spite of it they werc asked
to manage themselves. Is this the proper way of controlling the distribution?
I will only say this that if the Government will take away this control, keuping
it only for ensuring the supply of foodgrains for deficit areas for the prcaent
and if the consumer's price is fixed, | am sure things can be managed. 1 made
an enquiry quite recently in the Circars, one of the surplus areas ‘n our Pro-
vince. I was able to find that the producers there are prepared to get into
direct touch with the deficit areas. They are prepared to send paddy aund rice
directly to the consumers’ shops and thereby save a lot of money. The p-o-
curement price is now Rs. 10.8-0 a maund in our Province whereas the con-
sumer's price is now Rs. 17-8-0. There is a8 margin of Rs. 7 on 8 maund. That
is the sort of thing we have got, and that is the deplorable state of things
which I want Mr. T. T. Krishnamachari and othcrs to note—a difference of
Re. 7 between the producer’s price and the consumer'e price. Is that fair?
If this control is taken away and if producers and consumers are allowed to
make their own arrangements I am sure the producers will be satisfied with
the margin of Rs. 5 or 8 which will be available to them and everything will

go on well. T will assure Mr. Kunzru that no sort of calamity will happen if
the contro]l is taken away.

The Honourable Shri R. K. Shanmukham Ohefty: Madam Chairman, I must

at the outset express my grateful thanks to my Honourable friends in this House
for the generally cordial reception that they have accorded to my budget, statq-
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ment. Notwithstanding the criticisms—and all the criticisms were really of
helpful character—there has been in evidence ample ‘pglmcietion—l would say
» sympethetic apprecistion—of the difficulties under which the new Domirffon

Government of India is working, especially the difficulties of its first Finance
Minister.

A great many points were made during the course of the discussion, but I
would like to-touch upon two or three of the more outstanding poiuts. My
Honourable friend, Mr. Munshi, said that I had not given a clear picture of the
consequences of paerfition. This sentiment was re-echoed by my Honourable
friend Mr. T. T. Krishnamachari, who said that a clearer picture of the aco-
nomic situation in the country had not been given in the Budget statemens.
Btraightaway T plead guilty to the charge. I am myself not satisfied with the
pioture that 1 have presented of the economic and the financial conditions
prevailing in the country after partition. If I am not yet in a position to see
the picture in clearer light, with all the light and shadow on the picture, it is
not entirely my mistake. A fuller and clearer picture of the economic p-ttern
of she Indian Dominion can be gained only after some of the outstauding
ecoonomic and funncial problems have been settled with the Pakistan Govern-
ment. All evidence tends to show that there is every hope that »il thece
outetanding diflerences would be amicably settled between t-{: represcntatives
of the two Dominions in the very near future. In fact T find for the last one
week a conspiracy in which my Honourable friend the Home Minister is deeply
involved, to take away the work of Sir Patrick Spens, the Chairman of the
Arbitral Tribunal. I think the House should wish him success in his efforts,
and if, as we all hope, rome nf these most intricate and difficult problems are
seitied out of court, it will redound to the credit of the two Governmeuts and
$o those who are in ch of the two Governments. My Honourable friend
Mr. T. T. Krishnamachari also said that I should have given some statcment
of the account of the undivided India before the 15th August. For vue thing
I otill hold the view that even if it were possible for us to give thesc figures,.
they would nos serve any useful purpose because those fi cannot forin the
bul'u for any comparison with the figures for the Indian Dominion that I have
pressnted. Apart from the value of those figures, it was not ible for me
to give them for the simple reason that the account of the undivided country
for the period ending the 15th of August has not yet been closed. The joint
acoound is still kept open, and a great many adjustments have to bc made
before our joint family scoount can be closed. Under these rircumstances it
was not ible for me to give even a rough idea of the state of account of the
undivided Government as on the 15th August 1947. Mv Honourable friend
Mr. Munshi again told the House thas T had not given any clear indication
of the loan programme of the Government of India. T have stated in my budget
spesch that it was not the intention of the Government to go to the |
for any fresh loan before the close of the ourrent finacial year. Now that is a
positive statement in one respect. But I agree that I have not given any
clear indioation of what our future loan policy is going to be. If I have not
given any such clear indication it is becausre [ am not yet in a position to do
0. What confronted me when I took office on the 15th of August w-~: the
hard fact that the entire money market in India was seriously disturbed. ™ ere
was a lack of confidence. with the resuls that there was no great demand for
Qovernment securities in the money markes,

Pandit Lakshmi Kanta Maitra (West Bengal: General): Does the Houours-
able Minister think that the lack of confidence was the only factor in this?

The Bonourable Shri R. K. Shaamukham Obetty: That is the main factor
90 far aa 1 bavs been able to study the market.

Paadit Lakshmi Kanta Maltra: What about the reactions of the last bodged,
the cresh in the stock-Exchange?
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The Homourable Shri R. K. Shanmukham Ohetly: Probably that is uvne of
the causes of the loss of confidence, but the fact with which I was cuncerned
was the fact that there was loas of confidence. I had therefore to hold my band
before I went to the money market for any large loan. Naturally the investing
public wanted to know what the policy of the Government of India was going
to be in the matter of the future industrialization of the country, in tho matter
of the economic development of the country, and more especially in the motter
of the borrowing policy. There have been a great many plans and reports
regarding industrial development. If the Government had not been preocoupied
with the unfortunate events of the last few months, I have no doubt that the
Government would have straigtway upplied their mind to coming to some
definite and positive conclusions regarding these plans that have been made.
Now that some sort of order and peace have been restored, I am hopirg that
in the very near future we would be in a position not merely {o make up cur
mind regarding the future trend of our policy in industrialisntion, but ulso toke
concrete decisions on the execution of some of the schemes which have been
ineluded in those plans. The market was also uncertain about our borrewing
policy. One of my predecessors, Sir Archibald Rowlands, initinted the cheap
money policy. He very successfully converted our 8§ per cent. loan into a 8
per cent. loan, and he aimed at securing a 2§ per cent. credit for the Govern-
ment of India. He was lucky. In fact. now that T am on this subject, 1 am
free to confess that the destiny of a Firance Minister is very often governed
by the luck that attends him rather than his own cleverness,

An Honourable Member: It is true of everybody.

The Honourable 8hri R. K. Shanmukham Ohetty: More especially true of
the Finance Minister. As I indicated in my Budget Speech, even the Drilish
Government which adopted this policy found that it could not be carried viry
far. The position that faced us was somewhat difficult. Evidently, as the
Reserve Bank Governor had observed, the cheap money policy had beeu carried
a bit too far in our country. But then my difficulty is this: when once a cheap
money policy had been adopted it is extremely difficult to retreat froin thab
policy. In fact a retreat from cheap money policy will always be disastrous to
the Government on the money market. Therefore it was decided that 'rith-ut
following the policy any further or extending it any further I would attempt
to consolidate the position gained so far. And from all the evidence that I
see in the money market, T think the market has taken this decision well.
I feel confident that next time when I go to the Market it will be for 4 fairly
big loan and we would sppeal to our contrymen to come to the help of the
Government by lending funds so that our vast prograrmmes of development migh#
be put through. In fact, I am thinking whether that first loan should uot be
an Independence Loan—a loan the success of which will assure the suecess -
of our economic policy and our stability. Knowing our people as T do, [ have
not the slightest doubt in my mind that when the Government makes an appeal
to the money market the Market will respond. I know that the money inarkef
is & hard nut to crack; they are not easily moved by mere appeals—in facl
the sppeal must be to their pockets and not to their hearts; and the clear
enunciation of our palicy that it is our intention o consolidate the gains made
80 far would I think be a sufficient inducement for the Market to come forward
to the help of the Government.

I want Honourable Members to reslise how much the stability of a modern
Government depends on its capacity to raise loans in the money market, We
are apt to think that the stability of a budget depends only on the Muvenue
Expendifure side of it. There is one other budget which very often is ignored
by Honourable Members in this House and by the public at large, and ¢’ at is
the Ways and Means Budget. If you ansalyse the budgefs of any modern state
you will ind that the outgoings of the ernment on the capital side are
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very often more than the disbursements on the revenue side. ‘I'ake our own
modest budget for these 74 months. While our revenue expenditure is about
197 crores, our Waye and Means Budget discloses a disbursement of cver
145 crutes oi rupees, If we launch a more vigorous drive in the dir-ction of
industris] and agricultural expansion, the ouigoing in the capital budget will
be infinitoly larger, and there it is that we must get the entire co-operation
snd-help of the investing public. My main object in presenting the financial
picture of the country as Fua it is to instil that confidence which had been
lost. r'rom the resction on the stock exchange and on the money market in
gencral, 1 feel confident that that objective of mine has viry amply suceeedu&..-‘-‘

A great desal hns been said, Bir, by various Honourable Members about the
question of Natwnahzotion versus pnvate euterprise.  Probably my. observe-
tions on the scope and need for private enterprise in our country have not been
sufficiently appreciated. One Honourable friend remarked that the em i
on privats enterprise has been laid a little too much. What I intended to suy
in Ixin: that the scope for production in our country for the next many, many
years is so vast that there must vecessarily be scope for private entcrprise
even though we decide on o downright policy of nationalization. BSir, the ower
day ] said I am not u capitalist and the House was fairly amused. Probably
they will bo more amused if 1 say today that I consider myself a aocialiat.

my own interpretetion of sncialism is this: that cconomy which ensuies n
fair and equitable distribution of national wealth is really the socialist economy.
State enterprise or private enterprise are ouly the means towards achieving
that end. hat does it matter if our entire industrial sttucture. hos been
nationalized and l’:‘ the standard of life of our people is Jow? You would not
call that a soclalistic economy in the real sense of the tevm. Whnt hiis been
ignored in the oapitalistic economy of the world in the past iz that sufficient
emphasia has not been laid on distribution as that on production. What wé
in our country must aim at is to increase and inoreare a hundred4dld the
national wealth of our country and distribpte that ‘wealth equitably d':_;l:;t';fsi
sll the people of this country. T am clearly against the conpentration of wealth
in a few hands. In fact, the whole system and sbrucfure of taxation in iroder
socioty ia intended to prevent that concentrated accumuldtion of wealth in @
few individuals. If we utilise that mechanism wisely and ‘with prodetce wp
would, in effect, achieve s really socialistic cdonomy. Bt ‘in exercialng thnt
right of taxation we have to be cdutions. ' ' : '

It privata enterprise has gob a place in the national eeovomy of the ~umatry
then you musté creats the incentive for investment in private enterprise and
H your scheme of taxation hinders investment in itdustry and dampe the
enthusisam of private enterprise, to that exicnt it Bos' defented its ows
EIT In fact the wisdom of » Finanoe Minister in these days in any douatry

world is just to reach beyond that point in taxation which will yrev-n$
the concentrndion of waelth in # few hands but which will at the same ' time
00b destroy the incentive to inveswmaent. L NS

Bpeaking aboul the burden of taxation, probably the House will be inkerested
ita monotony iy relieved, il 1 narrale to them a story.. Thtee Englishmen
were one day baving Junch. All.of them were businessmen. - When the Junch
war over each one wanted to vie with the other in paying the ‘bill. ‘So'une
man said. *'No. let me pay the bill, because after all I am going to. charge the
coet of thix lnnoh to my company: already the company i ymving 10:. 64
in the pond ae tax. and therefore it in only 64. in the pound thet the eompany
:ulbh;mg:md:the;fqt will he: Government money™. 'The other ruen said,
Noy - Ied sw‘{" and “he sald. “You see. my compdny is paying Fxaiss
Profity Tax and #he Exeens Profits’ Tax is 100 per cont. T wilt also chaspe this
Milfor Abecompuide siddh fueans Wt the erfire vost of thiy ill] mnﬁ”paﬂ
[ i Ik WO I

1
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by the Government.”’ The third man ssid, "‘No, no. I am still in & better
position.”” Everybody was surprised and this is what he said: ‘‘You know,
5P. M I am working for the Government on cost plus 10 per cent.
T basis. 1 am going to charge the cost of this lunch to Goverrinent
and I will get 10 per cent. of it from Government.” (Laughter.) Now, that
gives an idea of the burden of taxation today in the country. '

But we should judge that burden from the criterion of how far it vill en:
courage investment in industry. It is because I felt that there was some justi-
fication for the criticism that the taxation imposed in the last Budget bas
seriously interfered with the incentive to private enterprise that 1 gave the under-
taking that I shall re-examine the whole structure of taxation to see that that
incentive is not destroyed. After all, whatever might be the ideological differ-
ences amongst some of us, if we sit down and evolve a practical scheme for the
cconomic development of our country, we will find that notwithstanding ideo-
logical differences there is a great deal of commonground amongst all of us.
let us, for the next few years at least, exploit every point of agreement and not
unnecessarily emphasis points of difference. It is agreed on all hands that the
future of India depends upon her industrial and agricultural production snd
with that common objective, about which there is no difference of o:inion,
there is no doubt that we might be able to evolve a practical scheme of eco-
nomic development.

Now, Madam, more and more production is wanted not merely for creating
the future wealth of this country but for fighting inflation. Mr. Munshi wes
right when he said that we all know about the existence of inflation but we
really do not know how to tackle it. Well, we know how to tackle it, bat the
thing is our efforts do not succeed. I am clear in my mind that the inflation
today is not so much due to monetary causes, but really to the very rapid fall
in production. I gave index figures to show how the inflationary tondcr-cy
bas become more acute inspite of a consideruble reduction in the volume of
notes in circulation and in bank depoeits. How exactly we must briug about
that increase in the volume of production is & matter that lies entiruly in
our own hands. There are various bottlenecks. A special Committee of the
Cabinet has been appointed, called the ‘‘Economic SBub-Committee’’ fo study
this problem in great detail. As a result of the preliminary study that we
have made so far, I find that one of the greatest bottlenecks in our country
which hampers production is the problem of transport.

Take, for instance, the position regarding coal. Production has increased
and there is a danger of its coming to a standstill. Why? Because coal ut pits
mouth had accumulated and it cannot be quickly transported to the destinalions
because of the inadequacy of transport. And in transport, when you come to
details our greatest want today is the want of locomotives. As my Honourable
friend, the Transport Minister told us the other day, one of the greatest acts,
amounting almost to criminal, by thbe previous Government is their ignoring
the need for building locomotives in this country. I came into the .Central
Legislature in 1924 and I can even today recall the debates during the Railway
Budget year after year when those of us sitting on the Opposition Benches
tried to impress upon the then Government the need for establishing the loco-
motive industry in this country. 23 years have passed and still we are not
in a position to manufacture locomotives in this country. That is the unfortun-
ate legacy we have uslot, but we are trying to do our best to reotify this state
of affairs. It will e dime. As a matter of fact, to get over this dificulty,
we are now seriously examining the possibility of buying or chartering s few
chips and transporting coal, through sea, for the various places and theroby
reducing at least the haulage of coal. For instance, instead of carrying posl
Ly an all-rail route from the pits mouth to Madras, it will be easier to carry. it
to Calcutta and from there carry it to Madras by sea. I think a great deal
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be done $0 overcome this ty if we succeed in this effort. I am
only giving this as an example to tell the House that not only are we alive to
:e J‘mbzzm, but that we are taking all positive and concrete steps ne~evodry

ve it.

My _Honourable friend, Pandit Kunzru, very prudently asked me whether I
was gt::z to be satisfied with merely increasing the production on the existing
plant machinery. I say No. We have got plans which are going to b~
put into execution very soon for adding to our productive capacity. for
example, a Steel Pancl was agointed by the late Government and the Panel
has submitted two Reports. e Panel has recommended the erection of $wo
modern steel plants, one in North Bihar and one in the Central Provinces,
each with a capacity of half a million tons but so constructed that they might
easily attempt a$ doubling the productive capacity. 1 have usked my Honourable
eolleague, the Industries Minister, to go ahead with that plan and I am
hoping that before T present the next Budget in February I might be in a
position to announce that concrete steps had been taken to start these two
schemes. That is only one illustration of the concrete steps that we are
taking to sotually add to our productive capacity.

While we can do everything that lies in our power to restore the diminished
production and to add to our productive capacity, there is one other *~ctor
which T submis, namely labour, which also counts a great deal in the solutivn
of this quedtion. Here again, T am frce to confess that by mere ordinances
ani orders we cannot persuade lahour to produce more. We must get their
wholehearted and willing co-operation. We must create an entirely new cut-
look in the relationship between labour and employer. A time has now come
when the Government with the co-operntion of cmployers must make labcur
foel that it is an integral partner in the whole industrial structure of the country.
Some Honourable frienda referred to the scheme of profit-sharing. Now, that is
again one of the problems which is now engaging the attention of the Economie
Rub-Committee of the Cabinet, Bpeaking personally for myvself, aven four or
five yours back, T advised my friends engaged in the industry to offer to labour
u straightforward scheme of partnership and profit-sharing. 1 hope that the
Cabinet would before long be in a position to evolve a satisfactory formula which
will onsure the willing co-operation of labour in our enterprises.

Madam, a great doal has been said nbout the problem of ocontrol versus
decontrol. My Honourable friend. Pandit Kunzru, naturally expressed serious
apmhomiau as %0 what will he the state of affairs if decontrol was effected end

price gnes up. He was answered by certain other Honourable Members,
. ke Mr. Ramalingam Chettiar, spoke with practical experience of the
ing of controls. There ia no denying the fact that theoretically when there

gap hetween supply and demand they should be controlled if everyore ie
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equitable at a reasonable price. We must go one step further.
oontrol in to be effective, it must be an integrated control. There is no use
kering with controls, controlling only one or two eesential articles sid
ving the rest unchecked, hecause an upward trend of prices with these other
commoditiea will have serious repercussions on the commodities under control.
Control to be successful should therefare he an integrated control. covering all
ermential commodities. As T =aid. no one questions the soundness of the state-
ment, but what has been our practical experience?

. T am mywelf a belicver in the value and the need for integrated
ut my sad experience is 3hat in our country our mechanism of cuntrol
letely failed. We talk of a controlled price. Let us take sugar. What

of the conrumers of sugar do you think are really getting :uzar at
controlled price? Similarly take any foodgraine; except the growers of food
my bellef that not mare than ten per cent. of our people get really the
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foodgrains at controlled price. Probably ten per cent. is an over-estimate. The
rest really buy in the black market. Today we have tft in our country an
inflation which really is not reflected in the index figures that we have published.
The index figures are published on the basis of our controlled prices. DBut it
an index figure were prepared today at the black market price at which poople
have to buy these essential foodstuffs, you will find the.index figure will be
absolutely alarming. What is the use of keeping up this show of control then
when you really cannot manage?

8ir, the question of decontrol has been engaging the Cabinet for tke last
fow weeks., We have given most anxious thought to this problem, For
meeting after mecting in the Cabinet we had to postpone because even though
we came prepared to do something yet when we discussed Lhe problem in ol
its aspects, we were firightened at the consequences of decontrol and yet we had
to take a decigion. We know we are fully conscious of the fact that we are
taking a risk, but a stage has been reached when that risk hns to be {aken.
1t is our intention not to disband our machinery of control, so that if thingm
go radieally wrong. we would again come back to countrol. Subject to these
precautions, it is our intention to gradually decontrol certain things and toke
the risk.

An Honourable Member: Then what happens to integrated control?

The Honourabls Shri R. XK. Bhanmukham Ohetty: Integrated control, T wish
freely to confess, has not succeeded in our country.

Pandit Hirday Nath Kungru: May I ask, what happens to the idea of plan-
ned economy?

The Honourable Shri R. K. Shanmukham OChetty: I know that dacortrol
and a very high inflationary tendency are control to planned development and
they might ultimately even defeat all your plamning. I am fully conscious of
all these theories; I can write quite a thesis on the need of controls in India.
The point is, can we, with the mechanism that we can control, really put :hese
controls effectively into operation? 80, I have made a clean brest of the thing.
I have nothing more to answer. Tf control has failed this House and the publie
at large must share the blame with the Government and if the measures of
decontrol that we propose to adopt gradually are to succeed. 1t will agein
require the co-operation of the public at large. After all you cannot leyislate
to n people unwilling to work that legislation in its real and true spirit. Let
us, therefore, hope that the social consciousness of our people would he voused
by the human misery that surounds us and that with this gradual process
of decontrol things might be better. That is all T can hope for and let us all
hope for the best.

My Honourable friend, Mr. T. T. Krishnamachari referred to the question
of the sterling balances and he criticised my statement because it happeus to
coincide with a similar statement that 8ir Archibald Rowlands made. Madam,
T am sure thr House will agree with me when I say that the validity of a
statement is not necesarily destroyed because somehody eise corroborates thet
statement or concurs with thel statement. I firmly hold the view that the
sterling balances must be wisely utilised for the economie and industrial
divelopment of this country and not bhe frittered away for the paymeat of
current consumption of luxury articles. Whether Bir Archibald Rowlands
agrees with me or anybody disagrees with me, I am prepared to hold to that
view. My Honourable friend also referred # the negotiations that have taken
place regarding the temporary scttlement of the question of sterling balances.
The last Delegation from India was purely on an official level because °t was
intended to bring about only s temporary settlement. The next stage of thé
discussion will also be on official level and I am glad to announce that His
Majesty’s Government in the United Kingdom have responded to our invitation
to send some of their officials to Delbi to discuss this matter, and ¢-av ape
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oxpueted in the middle of this month., My idea is that we should make another
intoriin settlemnent valid till June, 1948, Thereafter, we must think of 8 wore
permanent ~cttlement which muust really take place on ruinisterial level, When
such o stage is renched, 1 um boping to include in thet Delegation private wcm-
hers who would be in a position to help the Goverument in coming to a satis-
factory scttlement with the British Govenunent. These arc some of the geueral
matters, barring oue.  Having sab in this House for 12 years and having listenad
to the magnificiend mhu that Pandit Kunzru used to make, attacking the
Defcnoe Budget in dsys, it was so refreshing to hear from him that we
nre not spending enough on Defence. | welcome thut attitude. That shows
that there is o wxense of realism amouget our responsible leaders. As * nance
Minister 1 win unturally very nervous about the rate of Defence expenditure;
but I might nssure this House that whatever might be vur financial position,

| min sure we can find enough finance to maintain s strong uud sdequate army
in our country,

Madan, these cover the general puints. My Honoursble friend from ¢ osam
spoke nbout the needs of hix province. Ouly last week the (iovernor of Assam
sud the Prime Minister of Assam had disoussions with e on this point and
they went away sstisfied. And' this momning there is a report of a broadcast
talk by His Fxcolleney the Governor of Asssm from the Caloutte Broadcast-
ing stution. Thix in what be says: :

“Dhuri receud visit to Delki 1 beppy fs that our difficulties
" hma:j and 'I..il‘;'l c;ur i:oodl h'l.-h.a nE’nr nf“w:'md‘mh‘ lmré.u mu.to be givu;
t m i \ is now up Lo Assam to to beight

sl o alF oy P :

1 am sure whas has sabisfled the Governor of Assam will also satisfy my
Henourable friend Mr. Chaudhury and that he will not haunt me in my dreams;
and if bo does come %0 me in my dreams I will give him s dose only n dreans.

Madam, the right note regarding the appraisal of the budget was siruck
by my Honourshle friend Mr. C. SBuhrabmanyam. He said rightly that the
isl soundness of the country should not be judged by the dvficit or
surplus in ihabud.otbutb,thoddohorlunmhthonaﬁm;l inocome.
That is  the right way to study the dget and that is why I
athermn to give as accurate & picture a8 I oould of the economic
and financial tion of our country. and gave my emphatic opinion that the
-fimancial position of our country is perfectly sale and sound. It is quite possible
mm o be a false prophes. But if it came to that I would prefer
® be a false optimistio propbet rather than be a het like Jeremio®; be- _
cause ''if hopos were Whpes tum:ll be liars’". 1 am one of those who
belisve that evon faced with o situation, with confidence in y-~urself
and & stout heart you can certeinly overcome your difficulties.
y then adjourned till Bleven of the Clock on Tuesday, the Ind
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